) ) Wednesday, 24 April, 1974
Fifth Series VOL XXX[X, NO. 43 Vaisak.ha 4, 1896‘ (Saka)

LOK SABHA
-DEBATES

(Tenth Session)

(Vol. X XXIX contains Nos. 41-to 50)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS
No. 43~Wednesday, April 24, 1974/Vassakha 4, 1896 (Saka)

Oral Answers to Questions : COLUMNS
*Starred Questions Nos. 813, 815, 817, 819, 820,822, 8r and 82§ .  1—29
Written Answers to Questions :
Starred Questions Nos. 810, 811, 813, 814, 816, 818, 824 to 829. . 2939
Unstarred Questions Nos. 7903 to 7936, 7938 t0 7953, 7956 to 7965,
7967 to 7983, 7985 to 8002, 8004 to 8024, 8026 to 8035,
8037 to 8039, Bo41 10 8045, 8047 to 8060 and 8062 to 8084, 39~-202

Calling Attention to Matter of Urgent Public Importance=—
Reported virtual breakdown of power supply in West Bengal . 203==34

Papers laid on the Table . . . . ¥ i s = 234-35

Estimates Committee=—
Statements showing final replies of Gov. ernment in resrcct of certain

recommendations . ] : . 235-36
Committee on Private Members’ Bills and Resolutions =
FortithReport . . . .+« .+ +« + . . 236
Estir;:ates Committee=
Fifty-seventh and Sixtieth Reports and Minutes . . . . 237
Public Accounts Committee~—
Hundred and Nineteenth Report . . . . . . 237
Committee on Public Undertakings—
Forty-ninth and Fliftieth Reports and Minutes . i i " 237-38
Matters under rule 377—
6] mr:gket Ch‘::o:!:d Pm ing of l:l.ramum from Iudugudn .
(ii) Ownership of land rcclumed ﬁ‘om the sea w:thm temtoﬂal
waters of India 24443
(iii) Reported firing at Aurangabad, Maharashtra . . . 24953

*The sign -+ marked above the name of a Member indiceted that the ques-
tion was actually asked on the Floor of the House by that Member.

507 L.8. 1 .



(i)

CoLyMNs
Demands for Grants, 1974-75—

Ministry of Agriculwre . . . , . . . . 253—378
Shri Shivnath Singh . . i ‘ ... 25358
Shri Ram Chandra Vikal . N : . . . . 25965
Shri Mulki Raj Saini . 5 g . : ; : . 265=T71
Shri Swami Brahmanandji . : . . . . . 271==74
Shri Krishna Chandra Halder . . . . . . 274=—76
Shri Bhagatram Manhar . . . . . . . 276=80
Shri Basheshwar Nath Bhargava . . . . : . 28084
Shri Lalji Bhai . . 5 . X . . . 284=B7
Shri Nageshwar Dwivedi . . - . . 28B=92
Shri S. N, Singh Deo . . : . . . . . 20204
Shri Shiv Shanker Prasad Yadav . . . . . 204—97
Shri Dalip Singh . . . : : ; ; . 298302
Shri N. P. Yadav : : . . . . . . 302—05
Shri R. P. Yadav ; . . . . . . . 30§=~IT
Kumari Maniben Patel . . " . ] . . . 31I==14
Shrl Jagannath Mishra : . . . : : . 314~19
Sardar Swaian Singh Sokhi . . : & . . 319==21
Shrimati Sahodrabai Rai . . . . . ; . 32126
Shri Pannalal Baiupal . ; : ; : . . 326=30
Shri Ramavatar Shastri . . . . . . 331=34
Shti R. §. Pandey . . : : . . . 335=39
Shri R. R. Shaima . . . . . . . 339=41
Shri M. C. Daga . . . . 5 . . 341=43
Shril A Ahmed . " . R : , . 343—65

Half-an-Hout Discussion=—

Sclection of Scheduled Castes Candidates for recruitment to Clerical
Grade by Dena Bank . . ; . . 379==400

Shri ( handra Shailani . ] : ' " . . 379—86
Shtimati Sushila Rohatgi R ! . . . 302=-400



bl el

ety

LOK SABHA DEBATES

;I [ |
! LOK‘MEH&

"

Wedesdey, April 24, 1074/Vaisakha 4,
1898 (Saka)

The Lok Spbha met at Eleven of the
Clock.

[Mg. Segaxer in the Chair]
ORAL ANSWERS TO QUESTIONS

Production of High value Protein from
Bacteria

*g12. SHRI RAJDEO SINGH: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government gre aware
that the Institute of Microbiology of
the University of Gottingen, West
Germany has developed a new method
of producing "high-value protein out
of bacteria;

(b) whether the protein produced
by the Oxhydrogen bacteria and its
nutritive quality comes very close to
the high-value protein in milk, casein;
and

(e) if so, whether Government will
ask the laboratories and researchers
to develop the same and see if its
commercial utility exist?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) The Goverpment is
avare that the Institute of Microbio-
logy of Gottingon University, West
Germany is engaged in work on pro-
tein from bacharia: Results of the
work are pot availmble.

lﬁwmn:hmmhot
high quality,
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(cy The Regional Research Labora-
tory, Jorhat is examining the poassi-
bility of taking up this werk.

SHRI RAJDEO SINGH: Since when
the Regional Research Laboratory at
Jorhat is examining the possibility of
taking up the work op protein from
bacteria and by what time the ex-

amining process is expected to be
finished?

SHRI C. SUBRAMANIAM; This is
a very difficult area. Ag far as we
are concerned, I do not think we can
give priority to this area becguse
this protein is not acceptuble for hu-
man consumption. Even in the west-
ern countries, advanced countries,
they are not giving high pricrity to
this now. But we will have to decide
on the basis of the priorities we have
laid down in the Science and Tech-
nology Plan whefher we could divert
any resources for this purpose at all.

SHRI RAJDEO SINGH: Mey I
know whether the Jorhat Laboratory

is fully equipped to take up this
work on protein?

SHRI C. SUBRAMANIAM: No, Sir,
Once we decide to take up this work,
then alome the question of equipment
will arise,

Sugpestions malle by Chairmap of
Atomic Energy Commission on
Energy Orisle,

+
*815, SHRI P. GANGADER:
SHR] SHRIKISHAN MODI:
Will the Minister of PLANNING
be pleased to state: !

(a) whether Governmant's attention
has bem, drawn. to the suggestions
made by the Chairman of the Atomie
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Energy Commission on energy crisis
and to promote a meaningful energy
programme;

(b) whether Government have con-
sidered those suggestions; and

(c) if so, the decisions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PLJ.‘\NNING (SHRI
MOHAN DHARIA): (a). Yes, Sir.

(b) and (¢). The Chairman, Atomic
Energy Commission has indicated that
with the introduction of fast breeder
reactors using thorium as fuel, nu-
clear power generation can play an
increasingly important role in mest-
ing the energy requirements of the
country.

A prototype fast breeder reactor
is under construction at Kalapakkam
near Madras. It may be possible to
consider the suggestions on the basis
of the success of this experiment, This
reactor when proved is anticipated to
pave the way for larger nuclear power
generation programme in the eightees.

SHRI P. GANGADEB: Sir, in view
of the water potential in our country,
which is available in an abundant
measure and in view of the fact that
large quantity of water is required to
produce atomic energy, I would like
to know from the hon. Planning Minis-
ter. what has been the plan drawn up
to make available this required quan-
tity of water for producing atomic
energy? What steps have been taken
to meet the sifuation in the Fifth Plan?

SHRI MOHAN DHARIA: Sir, heavy
water is being produced, but, it is not
enough. In the Fifth Plan, we have
taken enough steps to make available
heavy water for such plants.

SHRI P. GANGADEB: I would like
to ask another question. Since the
gas and oil supply in the country will
be restricted until 1980, as pointed out
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by the Chairman, Atomic Energy
Commission, may I know, what ade-
quate provisions have been made in
the Fifth Plan to exploit the non-com-
mercial fuels like vegetable waste,
fire-wood and animal waste which are
found in plenty in States like Orissa
and Madhya Pradesh and whether a
National Energy Authcrity will be
created for effective administration of
the development, distribution anq con-
sumption of this energy?

MR. SPEAKER: Please be brief in
your question.

SHRI MOHAN DHARIA: Sir, the
question of having a National Energy
Board is under the ccnsideration of
the Government. But, in the mean-
time we have coordinated the gacti-
vities of the concerned Ministries.
Regarding the other pcint mentioned
by the hon. Member, as has already
been replied in this Hcuse we are
trying to exploit all possible and
available resources in the country to
have more and more pCwer.

SHRI SAMAR GUHA: 1 wculd like
to know, what has happened to the
Profile that was prepared by Dr. Sha-
rabhai to have a comprehensive
scheme for the development of atomic
energy? Secondly, 1 would like to
know, whether it is a fact that we re-
quire to conserve coal fcr metallurgi-
cal and other purposes, For that, re-
peaied requests have been made to
the Government that we should ex-
plore the possibility cf setting up a
atomic energy plant near Gauhati or
in some other place i the Eastern
Region. Thirdly, I would like to know,
whether Government have taken into
consideration the fact that laser
beams are 10w being used as a tech-
nology for production of energy. What
steps Government is gcing to take?

SHRI MOHAN DHARIA: Sir, the
Fifth Plan for production of atomic
energy has taken into consideration
the paper of Dr. Sarabhai. Regarding
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the other suggestion made by the hon.
Member, there is no proposal for set-
ting up a atomic power plant in the
‘Eastern Region, Regarding comserva-
tion of coal, adequate steps are being
taken. '
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SHRI MOHAN DHARIA: This Ra-
‘jasthan power plant is producing 230
MW already and in the Fifth Plan,
another unit producing 230 MW will
De set up.

SHRI R. S, PANDEY: The Chair-
man of the Atomic Energy Commis-
sion has made some meaningful sug-
gestion to remove the energy crisis.
What is that meaningful suggestion
and when ig it going to be implement-
ed to remove the crisis?

SHRI MOHAN DHARIA: In our
country the supply of uranium is
limited while the supply of thorium
is quite large. He has suggested how
we can make thorium fissible 5o that
it can be used for producing atomic
energy. In this connection, we are
‘having one small experiment. If the
prototype is successful, we would be
able to utilize large quantities of
thorium for making atomic energy.

SHRI P. M. MEHTA: May I know
‘whether any proposal to establish an
atomic power station in the Saurashtra
region of Gujarat is under consider-
ation and, if so, when the final deci-
sion is likely to be taken?
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SHRI MOHAN DHARIA: I require
notice.

MR. SPEAKER: It is a question of
very general mature.

Take over of Caustic Soda Plant in
Earwar (Karnataka)

*817. SHRI B. V. NAIK: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the State Government
of Karnataka has submitted any pro-
posal for the take over of the Caustic
Soda Plant in Karwar in the public
sector; and

(b) if so, the reaction of the centre
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) No, Sir.

(b) Does not arise.

SHRI B. V. NAIK: Is the hon. Mini-
ster aware of the fact that the State
Industries Minister specifically gave
an promise that if the Central Gov-
ernment intends to take over this
plant in the public sector, the State
Government will have npo objection?
This was done in a meeting on the
12th February 1974 in which 24 Mem-
bers of Parliament from Xarnataka
were present, in the Informal Consul«
tative Committee meeting held at
Bangalore.

SHRI C. SUBRAMANIAM: I have
no information about it.

MR. SPEAKER: 1 really wonder
how this question arises out of the
main question. On what information
are you basing your supplementary?
After all, there should be some mate-
rial before the House on which you
base your supplementary.



7 Oral Answers -

SHRI B. V. NAIK: THis is based on
the fact that I have written a letter
to the hon Minister, Shri C. Subra=
maniam, on the 19th April 19W, in
which the entire proceedings of the
meeting held on the 12th February
1874 at Bangalore hag been communi
cated'to him. In that it has beén
very spéciflenlly statefl that sitice the
Karnataka Government have not
enough funds for the project, if the
Government of India wag willing to
undertake it as a public sector pro-
ject, the State Government would
have no objection g it—item No. 18,
of the proceedings of the meeting of
the Informal Consultative Committee,
which met at Bangalore on the 12th
February 1974,

MR SPEAKER: Why are you bring-
mng all thig here?

SHRI B. V. NAIK: It has been my
endeavour since July 1071 to bring to
the notice of this august House and
the Karnataka Government the prob-
lem of 10,000 people with 2,500 acres
of land. They are being displaced from
that land. Every time I raise this
point the Minister makes g non-com-
mittal reply with the result that par-
liamentary procedures becomes sterile.
1 have quoteq the entire proceedings
in my letter. If the hon, Minister has
not received it, when he receives it,
will he give due consideration to it
and pursue fhe matter with the Kar-
nataka Government, particularly the
Minister of Industries”

SHRI C, SUBRAMANIAM: The hon.

Member has written to the Ministry
of Petroleum and Chemicals. ...

SHRI B, V. NAIK: This is written
to Mr Subramaniam himself....

APRYL, 2, 1074
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MR. SPEARKER: You better hand it
over to him in his office, not here.

Distribution, of Industrisl Gases in
West Bengal

*819. SHRI A. K M. ISHAQUE
Will the Minister of INDUSTRIAL
DEVELOPMENT AND ®CIENCE AND
TECHNOLOGY be pleased to state:

(a) the system of distribution of
industrial gases m West Bengal;

(b) whether any complaint about
the distribution sytem have been re-
ceived; and

(¢) if so, the facts of the complaint
and the action taken sp far?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM): (a). There is no control
over the distribution of industrial
gases. Gases are supplied to consu-
mers in West Bengal through the nor-
mal trade channels by manufacturers.

(b) No, Sir.
(¢) Does not arise.

SHRI A. K. M. ISHAQUE:; In reply
to part (b) of the Question, the reply
is, “No, Sir.” The question was whe-
ther any complaint about the distri-
bution system has been received. May
I know from the hon Minister as to
which sector is engaged in the pro-
duction of industrial gases, public sec-
tor or private sector, and it is because
that some production is in the private
sector and no complaint was made
and that is why the answer is, “No,
Sir."? R

SHRI C. SUBRAMANIAM: The
production is in the private sector.
The question was specific whether g0y
complaint about the distribution sys-
tema has been received. I eaid, *No,
Sir" because we have not received any
complaint,
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SHRBI A. K. M, ISHAQUE: My sec-
ond question is: What are the needs
of industnal qases in West Bangal?
‘What is the quantum of industrial
guses produced in West Bengal? Whe-
ther there is any shortfal]l in the de-
mand and supply of these indusirial
gases and whether there is any use
of these gases in steel plants.

SHRI C SUBRAMANIAM: Out of
the existing capacity of nearly 80 mil-
lion cubic metres, nearly 20 million
cubic metres capacity is established
in West Bengal. Two new letters of
intent have also been issued. But even
in addition to this, if more ges is re-
quired for industries located in West
Bengal, certainly, we shall loock into
it

SHRI INDRAJNIT GUPTA.: Just now,
the hon, Minister has admitted that
there 1g g need for more gas. He said
that two new letters of intent have
been issued because there is more de-
mand of gas. I would like to know,
out of 29 million cubie metres capacity
in West Bengal, how much is located
within one Company, that is, the
Indisn Oxyged) which ig a British firm
and whether 4t controls the bulk of
the production while there iz alse a
shortage and, if so, whether the Gov-
ernment has ever considerad the neces-
sity of stepping in to see that at least
distribution is controllad in guch a way
that the requirements are fulfilled
because some of the

complaint, we ehall look inte it.
ongst the producers, the Indian
Oxygen is the main producer....

SHRI INDRAJIT GUPTA: Out of
28 million cubic metres capacity, how
much is produced by them?

SHRI 8. M. BANERJEE: In the

meantime can I put my question so
that he can reply both?

SHRI C. SUBRAMANIAM: Indian
Oxygen at Asmasel has capacity to
produce 57 million cubic metres
Indian Oxigen at Shamnagar produces
510.000 cubic metres and Indian Oxi-
gen at Calcutta produces 7.2 million
cubic metres  Therefore, about 14
million cubic metres half of it

SHRI INDRAJIT GUPTA: I asked
whether the Government hag consi-
dered any scheme to control the dis-
tribution epecially to the egsential
sectors. )

SHRI C. SUBRAMANIAM: I have
alidady answeréd this question, So far
there has been no complaint with re-
gard to the distribution system. If
there 13 something wrong, we shall
certpinly look into it

SHRI B. K. DASCHOWDHURY: In

whether it is a fact that about 17.5
million cubic metres of gas are being
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look into it, and if more is needed. We
shall issue letters of intent for the
establishment of more factories. But
that is under consideration.

SHRI S. M. BANERJEE: From the
statement made by the hon, Minister,
it appears that letfers of intent have
been issued to many firms. 1 would
like to know whefther it is a fact that
more industrial gas will alsg be pro-
duced in some of the public under-
takings or separate units in the pub-
lic sector producing industrial gas
will be set up because the Govern-
ment’s policy is going to be that public
enterprises should not depend upon
private gas supplies.

SHRI C. SUBRAMANIAM: I do not
see why we should not depend upon
private gas. There is no such thing
that gas produged in the private sec-
tor should not be used by the public
sector units.

SHRI S. M. BANERJEE: Why do
you not produce the gas yourgelf? Why
do you depend upon the gasg produced
by the privale sector?

Modification of Telephone Exchanges
in Delhi

*820. SHRI VIKRAM MAHAJAN:
Will the Minister of COMMUNICA-
TIONS be pleased to refer to the reply
given to Starred Question No. 43 on
the 14th November, 1973 regarding
modification of telephone exchanges
in Delhi and state:

(a) whether the modification work
in the cross-bar system telephone ex-
changes in Delhi and New Delhi has
since been completed; and

(b) the extent to which the tele-
phone subscribers in Delhi have been
given relief on this account?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The
nodification work in Crossbar Ex-
-changes in Delld Telephones is under

APRIL, 24, 1974
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progress and the major portion of the
work will be completed by October,
1974. The entire work is expected to
be completed by March, 1975.

(b) About 25 to 40 per cent of the
modification work has peen completed
in the varioug crossbar exchanges in
Delhi. The extent to which the defectg
causing failure of calls are likely to
be removed will be known only after
completion of modification in all cir-
cuits. Considerable improvement in
the quality of service is expected after
the completion of the modification
work.

SHRI VIKRAM MAHAJAN: Our
Telephone Department is a wonderful
Department. It takes a particular
type of system without knowing its
consequenceg and then it starts modi-
fications without knowing what results
will these modifications produce be-
cause the hon. Minister has just now
stated that he will only know the im-
provements made after the modifica-
tions, I think when they have started
the modifications they must have car-
ried out experiments before and
know what these improvements will
lead to. Therefore, I want to know
who advised you to take up this system
of crossbar exchange and ag it has
proved a failure, have you taken any
action against the officers who advised
you to go in for it?

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHMANANDA
REDDY): This cross-bar system was
decided in the year 1963-64, what is
called the Pentecosta Cross-bar system
wag decided after a detailed techno-
economic survey by experts.

SHRI INDRAJIT GUPTA: Foreign
experts?

SHRI K. BRAHMANANDA REDDY:
Not necessarily foreign experts. Even
our people are involved. Later some
defects were noticed in the function-
ing. Several complaints were received

LTy T
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from the areas where they were intro-
duced. Some Technical Committees
have gone into it. They have identi-
fied soeme areas where defects take
place. There are crtain circuits where
improvement is sought to be made
and there are certain components
being redesigned. The work in this
regard hag been undertaken. In fact
a -Committee has already gone into it
how these several components should
be remodelled to suit our conditions;
that work is being taken by the ITI
at Bangalore. They are doing it.

As my colleague has pointed out,
upgrading work is going on in several
areas. 25 to 40 per cent work is com-
pleted. We expect that major portion
of the work will be comleted by Octo-
ber and the whole work completed by
the end of March, 1975. Even now
our reports say that some appreciable
change has occurred after this work
ha; been undertaken. Therefore we
have to wait and see.

SHRI VIKRAM MAHAJAN: There
have been persistent complaints that
your department has overcharged the
subscribers in respect of tle telephone
Pill; and that no relief is being given
to them. About a year back a ques-
tion was put whether you have devised
some sort of a meter which will enable
subscriber to know the extent of calls
which ig made from his telephone.
The answer js, experimentation is
going on on this system. To what
extent the experience has succeeded?
Have you devised .any instrument in
this regard?

SHRI K. BRAHMANANDA REDDY:
I cannot just now say whether any
meter is being used. I can tell you
this: there have been certain com-
plaints which have come to us with
regard to overbilling etc. And this
matter is being looked into, If in a
particular month or months there
is some extraordinary over-billing
they will naturally go into the
causes why this is so and whe-
ther there .are any special rea-
sons fer such increase in the bills
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ang whenever that is detected some
relief ig given.

SHRI INDRAJIT GUPTA: As one
of those unfortunate people whose
telephone is connected to this wonder~
ful crossbar system as a result of
which I can never get anybody's
number and nobody who rings me can
ever get my number, may I know from
the Minister whether the whole trou-
ble is due to this particular item of
equipment—which we purchased from
the International Telegraph and Tele-
phone Company, USA—being defective
in itself and so it is going to be modi-
fied? Sometime back also the comp-
any was asked to carry out certain
modifications at their own expense. I
would like to know whether the equip-
ment itself is proved to be defective
or whether it is a fact that the cross-
bar gystem as such is not suitable for
the conditions, ¢lrmatic and others, in
this country. What is the real
trouble?

SHRI K. BRAHMANANDA REDDY:
Sir, the crossbar system as such is a
system which is used in the entire
world. But, what iz relevant here is
the Pentaconta system—cross-bar
system—which we have adopted here.
Several cross-bar systems are operat-
ing in the world—in several countries
—and therefore this is what we have
discussed with the B.T.M. Company
ang they have agreed to bear a por-
tion of the expenditure for this upgra-
dation work. Tn fact, an agreement
has been entered into with them and
I suppose about Rs. 122 lakhs worth
of materials are being given by this
B.T.M. Company. After further dis-
cussions with*them, a swm of Rs. 80
lakhs is also agreed to be borne by
them for expenses towards man-
power

SHRI INDRAJIT GUPTA: This is
not my question. My question hag not
been answered, I want to know whe-
ther our own engineers and experts
have come to the conclusion that this
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particylar eguipment was defective—
inherently defective—or whether they
feel that this pentaconta gsystem—
cross-bar gystem—is not suitable for
the Indiant conditions and therefore it
has to be upgraded.

SHRI X, BRAHMANANDA REDDY:
No, Sir. After commissioning it we
found. I am not an expert to express
an opinion on this as to whether this
type of cross-bar system is good or
bad inherently,. 1 would sub-
mit that on the basis of our eown
experience and on complaints made to
us, we have gone into the matter.

MR. SPEAKER: The question was
very simple. He wants to know
whether this particular piece of equip-
ment is defective or the system as a
whole ig defective,

SHRI K BRAHMANANDA REDDY:
I cannot just now say whether the
system itself is defective. But, in
India, on the basis of the experience
that we have gained ag there are
defects, ate trying to remove those
defects. )

SHRI R. N. SHARMA: I want to
know from the hon. Minister whether
such kinds of complaints are coming
from all the pentaconta—cross-bar—
exchanges or only from Delhi.

SHRI K, BRAHMANANDA REDDY:
There are complaints from zll cross-
bar exchanges that this system s
defectivg but, in Delhi, that ig much
mare. It may also be remembered
that maintenatice is a very relevant
factor.

SHRI JAGANNATH RAO: May 1
know whether it is a fact that the pre-
aent unsatisfactory state of affairs is
due to the reason that you are find-

ing it difficult to connect xys-
tem with the tross-bar \4
SHRI X BRAHMANANDA HEDDY:

] 4o not think go.
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PROF. MADHU DANDAVATE: In

ing, you do not go through the records
of biling for many months but you
take only the average for that parti-
cular period. If it is enormously high,
i that case, you give some relief.
Therefore, may I know from the
Mimnister if there are complainte
received that the billing for a parti-
cular period is fantastically higher as
compared to the average bill for the
respective months. But, the routine
reply is that the bills have been
checked and no relief ¢an be given. If
80, will you go into those cases s0
that relief ig given to them also. Y
myself am experienced in this sort of
thing.

PROF, SHER SINGH: If complaints
are brought to our notice, we certainly
go into them And i there is fan-
tastically high-billing, as the hon.
Member has just now mentioned, we
go into it and only the average money
is charged. Even then we investigate
into the matter.

Ralsing the ameunt of Peasion to
Freedtm Fightern

g

«t22 SHRT RAMAVATAR
SHASTRY:
SWAMI BRAHMANANDJI:

Will the Minister of HOME
AFFAIRS bg pleased to state:

(a)whether Government are consi-
@ering to ratde the amount of pensiona
gratited to the freedom fighters from
rupees two hundred per month in
view of the high cost of living;

(b) whether Governmasit have
recsived & edpy of a reolutibn passéd
& h
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at the convention of iree-
dom fighters held l‘!m Jan-
uary this asking Government to
ralse the am of peniién to Re. 500
per month;: and

{f) if go, the reaction of Govern-
ment therefo?

THE DEPUTY MINISTER IN THE
MINISTRY OF .HOME AFFAIRS
(SHRI F. H. MOHSIN): (a )to (c).
Government have received g copy of
the Resolution referred to in part (b).
Government do not consider general
enhancement of the minimum pension
to be feasible in the present circums-
tances. The existing scheme provides
for g minimum pension of Rs 200/-
p.m, but permits higher pension in
spectal circumstances.
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+ft InmvimT fHifma: 5T a@ram
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100 % T faar T 31 B
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=t 3o gAo famdt @ fEd
S HTEEE-gE WS Y & 77 gt ¥
@Rz gy & afeA agt ¥ AR
ARl

Ht Im nwT dfma ;o IT AT
fsenardy & anfye o< a9 g9 3@ v
FX d9ET TR |

st dto QAo famdt : IR
O A FTF WS F )

SHRI SAMAR GUHA.: Is it a fact
that the repeated appeals of the widow
of Col. Mishra who sacrificed his life
to save the life of Netaji when Netaji
was encircled by the British ‘Army in
North Burma have been rejected? I
am not in favour of increasing the
pension except in exceptional casea
till al] the outstanding applications
are cleared. I want to know the total
number of applications still outstand-
ing.

SHRI UMA SHANKAR DIKSHIT:
As for the first guestion, I am not
aware of the circumstances under
which in that particular case the deci-
sion has taken one way or the, other.
It he writes to me. I shall certainly
check up and inform him of the
correct position,

SHR1 SAMAR GUHA: All right.

SHRI UMA SHANKAR DIKSHIT:
As for the disposal of applications,
out of* 1,98,093 .applicationg received,
76,651 have been sanctioned, 28,615
have been rejected, 14,107 have been

“filed anq 78,720 applicationg are still

pending for clarification.

 mo it ow Frafom - T
i R aETaE A §
oY wavar ¥ ¥ R @ Wl
¥ wfes &Y wom gf o, Afew i
zfa TR FFTOTIRN BT AAA



23 Oral Answeryd APRIL, 24, 1974-
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SHRI NURUL HUDA: Have the
Government of India received infor-
mation to the effect that in various
parts of our countiry certain spurious
agencies are at work forging signa-
tures in the names of accredited free-
dom fighters, dead or lving and
recommending people for pension and
the Government are granting pensions
without holding proper inquiries? If
50, will the Minister inform us as to
what steps have been taken to stop
=uch misuse of freedom fighters’ pen-
sion along with details thereof?

SHR] UMA SHANKAR DIKSHIT:
Complaints alleging irregularities in
the grant of pension to ineligible free-
dom fighters have been received. So
far 310 such complaints have been
received. There is a statement show-
ing State-wise brewkup of complaints.
I can read it out.

All complainty are being inquired
into. In 124 cases, pension has been

through Blate Governpmnts; 16 cases
hm.hundm;:; Such com-
plaints are examined on wmerits in
consulfitidn with State Governments
or Unden Perritory administrations
and sultgble orders issued in each
case.
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The Statewise bresk-up is: number
of cases in which, complaints have
been made are: Andhra Pradesh 12:
Bihar 20; Chandigarh 1; Delhi 49;
Goa 3; Gujaras 1; Haryana 10; Hima~
chal Pradesh 2; Jammu apd Kashmir
1; Karnataka 4: Kerala 7; Madhya
Pradesh 7; Maharashtra 10; Orissa 25;
Punjab 36; Rajasthan 4; Tamil Nadu
24; Uttar Pradesh 64 and West Bengal
21, Total 310.

MR SPEAKER: Shri Parmar. I am
sorry I skipped over that question,

Saving of Foreign Exchange in
allowing Product-Mix to Foreign
Firms

*821 SHRI BHALJIBHAI PAR-
MAR: Will the Munster of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to refer to the reply given to
Starred Question No. 107 on the 27th
February, 1874 regarding permission
for produet-mix to undertakings and
state:

(a) the amount of foreign exchange
saved durimg the Fourth Five Year
Plan hecause of allowing product-mix
to foreign firme with more than 26
per cent foreign equity; and

¥
(b) whether different trademarks,
bulk drug manufacturing formulations,
product.mix Ietters and the decision
of the Licensing Committee and sav-
ing of forelgn exchange have no inter
connection at nﬂ"

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). A
statement l¢ laid on the Tabsl of the
Houge.

Statement

(a) and (b). It {a not possible to
compile the requisite informations as
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no specific study in this’reghrd has
been made, However, the liperalised
policy of Government adopted from
time to time has resulted In the in-
cresved produetion of .bulk deugs
and formulations, which curtasiled the
jmport bill and saved foreign
exchange.

SHRI BHALJIBHAI PARMAR:
May 1 know, under what provisions
of the Industries (Development and
Regulation) Act, 1951 these product-
mix/no-objection letters were granted
and what section of the Act covers
them? Was there any notification
issued in respect of these product-mix
ktlters? If not, what is the legal
backing for these letters? Will the
hon Minster provide details as to
how many product-mix letters have
been issued itemwise and firm-wise,
indicating their capacities and other
factors mentioned in the letters? What
iz the loss of foreign exchange, direc-
tly and indirectly due to the issue of
these product-mix letters which have
been issued illegally?

May 1 also know whether the
Industries (Development and Regula-
tion) Act is supreme or the Licensing
Committee 18 supTeme? If the Act is
supreme, and these letterg are mnot
issued under any provisions of the
Act, they are illegal, and the respon-
sibility must be fixed and the letters
must be scrapped.

SHRI C. SUBRAMANIAM: This
question relates to the Ministry of
Petroleum and Chemicals. Till now,
perhaps more than 50 questions have
been asked on this aspect. That is
why the P & C Ministry has now
constituted a Committee under the
. chairmanship of Mr. Hathi, and a
good friend who has been specialising
in this matter, Mr, Chavda is alao a
member of that Committee. The whole
matter is now belng examined. I
would request the hon. Member to
awajt the outcome of the findings of
thiz Committee,

SHRI BHALJIBHAI PARMAR: 1
want to have a clarification. May ]
know whether it iz a fact that every
product-mix letter bears a distinct
trade mark undey. the Trade Marks
Act and on this Basis it should be a
‘new article?” T want %0 know whe-
ther these product-mix letters invelvs
recurring foreign exchange expendi-
ture, which is increasing year after
year as the capacity is not defined.

Will the Government, therefore,
cancel all product-mix letters with
the same stroke with which they were
granted? Will the hon, Minister agree
to hand over these letterg to the Law
Ministry for establishing their legality
or to the CBI to find out thseir actual
position; if not, why not?

SHRI C. SUBRAMANIAM: There is
no question of a CB] inquiry into this
matter If the legality has to be
tested, it has to go the Law Ministry
to find out whether there has been
any illegality in this. But all these
matters are now being looked into by
the Committee. Let us see what comes
out of it.

Appointment of 2 Boundary Commis-
slon to implement the award on
Chandigarh, Fasilka and Abohar

'+‘
*823. SHRI B. S. BHAURA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Haryana Government
have asked the centre to set up a
Boundary Commission to implement
its award on Chandigarh, Fazilka and
Abohar; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) and (b).
The various matters relating to the
announcement made by.the Central
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Government on 28th January, 1970 in
respect of boundary disputes between
Punjab and Haryana are under discus-
sion with the State Governments.

Wty fag vt 9w A
ghaaror ¥ WY ag swer 29 7 ArHan
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FGT |
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A 15 WAF FY IET@ H FFr 4T

“Decision on Chandigarh to be
implemented by 1975.”

fafaeex amgg & 1% awr § #7791

“For transfer of Abohar and
‘Fazilka to Haryana, no time-limit
has been set.”
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TEFAEF 1975 TF FTETARY
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SHRI RAGHUNANDAN LAL BHA-
TIA: Sir, first of all, I take objection
to the word ‘award’ which hag been
mentioned in the question. It was a
Government decision and not an
‘award’. Sir, taking into consideration
the political and economic situation in
the country, F would request the Min-
ister that he should take into conside-
ration all the aspects of this boundary
dispute before he appoints such a com-
mission. Secondly. I would like to
enquire from the Minister if he would
take into consideration the views of
the Punab Government and will not
be in a hurry to appoint such a com-
mission under any pressure.

oy & A

SHRI UMA SHANKAR DIKSHIT:
Firstly, he has expressed an opinion.
This is a suggestion for action. Sec-
ondly, so far as his second question is
concerned, we shall certainly take
into consideration all the relevant
matters that require to be considered.

SHRI BIRENDER SINGH RAO:
Under the Prime Minister’'s asward
Chandigarh is to be transferred to
Punjab next year. As no amount out
of the Rs. 20 croreg promised by the
Centre for construction of a new capital
for Haryana has so far been given to
Haryana Government, will the hon.
Home Minister assure the House that
Chandigarh will not be given to Pun-
jab unmless steps have been taken by
Haryana Government for construction
of a new capital?
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SHRI UMA SHANKAR DIKSHIT:
8ir, the question was discussed with
the Chief Minister of Haryana as to
the selection ©f a site and other pre-
peratory work in connection with the
'bmlﬂ‘ing of a capital. No selection of

® has ‘been made nor has any request
 Inade tor making available funds
rp.uhtd under the decision. But, that
doeg not mean that the decision taken
ig in any way affected adversely.

WRITTEN ANSWERS TO QUESTIONS

Waiting periog for new telephone
connections

*810. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-
MUNICATIONS be pleaseqd to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to reduce the waiting period for
new telephone connections from the
present 30 months to half the period;

(b) if so, the time by which decision
would be taken; and

(c) the time by which the telephone
connections would be provided to per-
sons whose requests are pending for
more than 10 years?

THE MINISTER OF COMMUNICA-
TIONS (SHEI K. BRAHMANANDA
REBRDY): (a) and (b). The draft 5th
Pive Year Plan for Telecommunica-
tions (Issue 2-Dec. ’72) submitted to

the Planning Commission envisages
reduction of average waiting period
for telephone connections from 2.5
years to 1.3 years. The Waiting Period
is also planned to be eliminated by
about 1982-83.

(¢) It is not possible to indicate a
specific date as these locations call for
extensions to the existing network or
capacity.

Setting up of Oxygen and Dissolved
Acetylene Units in West Bengal

*811. SHRI LUTFAL HAQUE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY he pleased to refer to
the reply given to Unstarred Question
No. 3835 on the 20th March, 1974 re-
garding shortage of Industrial gases in
West Bengal and state outlines of the
proposals for setting up the Oxygen
ang dissolved Acetylene gases TUnits
in West Bengal/the location of the
unit, capacity and the timing when
the industries will come up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): In addition to the units
already installed in West Bengal for
manufacture of oxygen angd dissolved
acetylene pases, tWo more proposals
have been approvedq for manufacture
of these gases. The position of these
two cases ig as follows:—

S. Name of the firm Location Annual Stages of implementation,
No. capacity position of capital goods
approved etc.
(mjllion cu. metre)
Oxygen D.A.
I 2 3 4 5
1. Sh. Dilip Kumar Jajodia, Not indicated. 0'00 0-20 The firm has not placed

Calcutta

order for the supply of
Oxygen plant. It is
therefore, difficult to
indicate the period of
implementation of the
project.
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Grants-in-aid to Welfare Associations
ol Government employees

*813. SHRI P VENKATASUB-
BAIAH: Will the PRIME MINISTER
be pleased 1o state;

(a) whether the Welfare Associa-
tions of Government servants are
granted grants-in-aid as a welfare
measure;

(b) the number of guch Associations
and the total amount given to them
during last three years ag grants-in-
aid; and

{c) whether the grants-in-aid are
paid towards the end of the year gene-
rally; if so, the reasons therefor and
the steps taken to ensure that the
grants are given in the beginning of
the year to carry op the welfare acti-
vities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): (a) Yes, Sir.

. (b) Information about the number
of Asgsociations that have received
grants-in -aid during the last three

years and the total amount given to
them is as follows:—

RSN

No. of
Associa- Total Amo-
tions unt

— e

Rs.
1971-72 . ) 85 96,745 93
1972-73 . . 9z  78,179°55
197374 - . 85 1,06,547 40

(¢) No, Sir. In order to see that
the grant-in-aid is Justified the
financial position of the grantee and to
ensure thai the previous grant was
gpent for the purpose for which it was
intended, the associations are required
to submit audited statements of accos
unt for grants given in the previous
year before further grants are sanc-
tioned The majority of the Wellare
Associations submut the accounts of the
previous year by the prescribed date,
viz 30th June, and are sanctioned
grants by the middle of the financial
year Sanction of grant-in-ald 1s
delayed only in the case of those Asso-
ciations which fail to observe the time
schedule and submit the accounts late
or take unduly long time to gettle fhe
observations made on the accounta. In
the case of Associations known to be
tunctioning efficiently and making pro-
per uge of the grants, advance grant-
in-aid up to 25 per cent of the amount
received by them in the previous year
is given if required by them for use
during the period April-June,
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‘Documentary Slm on the life of late
Dr. Satyen Bose

*814. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether his Mipisioy has receiv-
ed any offer or appeal from any quar-
ter for 3 documentary film on the life
of Late Dr. Satyen Bose, the prominent
Scientist of India; and

(b) if so, whether such documentary
can be made by the Ministry?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K.
GUJRAL): (a) and (b). A suggestion
was made to and hag been accepted by
the Ministry of Information and Broad-
casting to make a documentary film on
late Dr. Satyen Bose.

Poslal delays in Panoor and Pathayak-
kannu Sub-Post Officegs in Cannanore
District

*§16. SHRI C, K. CHANDRAPPAN.
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there ig lot of delay in
receipt and despatch of mails i1 Pan-
nor and Pathayakkunnu Sub-post offi-
ces in Cannanore District in Kerala;

(b) if so, the factg thereof;

{c) whether complaints have been
received by Government; and

(d) if so, the steps taken to remedy
the situation?

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHMANANDA
REDDY): (a) Yes, Sir, there is some
delay.

(b) As the direct mail hus frow
Tellichery $o these officeg hag been dis-
continued, because this bus is not ope-
rating now, the mails are &t present

507 LS—3
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being conveyed by a circuitoug route
Hence the delay.

(c) Yes, some complaints have been
received.

(d) The steps taken are:—

(i) The Regional Transport Autho-
rity has been approached for
arranging a bus on Tellichery-
Panoor direct routes.

(ii) Two cycle runners have been

engaged for bringing mails
from November, 1973, via
Kuttaparamba,

Sale of Adulterated Cement in Black
Market

*818. SHRI N. SHIVAFPA:
SHRI BHOGENDRA JHA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether his attention hag been
drawn {o a press report appearing in
Delh: paper dated the 28th March,
1974 with the heading “mud being
sold as cement”;

(b} if so, whether Consumer Coun-
cil of India holds the same views; and

(c) if so, the facts thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) andd (c). The consumer Council
merely reported about the receipt of
complaints from big cities of large
scale adulteration and sale of cement
by unscrupulous elements and request-
ed for an inquiry to be made. The
complaint ig not specified and s rather
in general terms. Unless gpecific cases
are brought to the notice of Govern-
ment, it is difficult to make any e
quiry.
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Sale of adulterated cement contra-
venes the provisions of Cement (Qua-
Jity Control) Order, 1962 issued under
the Essential Commodities Act, 1933.
Thig is a cognisable offence and any
person contravening the provisions of
the Act could be proceeded against
in a Court of Law on a report in writ-
ing of the facts constituting the offence
made by a person who is g public ser-
vant as defined under Section 21 of the
Indian Penal Code. Powers have been
delegated to the State Governments
under the Act to proceed against un-
social elements.

Allocation for Social Welfare Pro-
gramme in Fifth Plan

*824. DR. SARADISH ROY: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government propose
to glash down the allocation for
Social Welfare programmes in the
Fitth Plan;

(b) it so, the reasons therefor;

(¢) whether the Conference of the
Social Welfare Ministers of States
held at New Delhi on 1st February,
1974 opened against this cut in Fifth
Plan; and

(d) if so, the reaction of the Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) At
prezent there igs no proposal to slash
down the tentative allocation for
Social Welfare Programme in the
Fifth Plan.

(b) Does not arise,

(c) and (d). The Conference of the
Social Welfare Ministers of States
held at New Delhi on 31st January,
1974, inter alia urged that the allo-
cations already made for the Social
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Welfare Sector in the Fifth Plan
should not be a to become
lower as this sector serves primarily
the weaker and distressed sections of
society. This will be kept in view
while finalising the Fifth Plan.

Radlo and T.V. Licence Fees and Sels
without Licence

*825. SHRI ARVIND M. PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total amount recovered as
licence fee for radio and T.V. sets in
the country, State-wise in 1973; and

(b) the number of radio and T.V.
sets detecteg ag running without
licences during the said period,
State-wise?

THE MINISTER OF COMMUNI-
CATIONS (SHRI K. BRAHAMA-
NANDA REDDY): (a) and (b). A
statement is laid on the Table of the
Lok Sebha. [Placed in Library, See
[No. LT-6812/74]

Construction of New Capital for
Haryana

*826. SHRI BIRENDRA SINGH
RAO: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether the amount of Rs 20
crores to be given to Haryana for the
construction of a new Capital has
been releaseq by the Central Govern-
ment;

(b) whether Haryana Government
have informe3 the Central Govern-
ment about the steps taken for the
selection of a site for itz new Capital;
and

(¢) whether Haryana Government
have also asked for an increase in
the amount of Rs. 20 crores in view
of the steep increase in the cost of
construction since the award and if
8o, the reaction of the Government
of India thereto?
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THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) to (c). No, Sir.

Import of Films

*§27. SHRI SHASHI BHUSHAN:
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
1efer to the reply given to Unstarred
Question No. 536 on the 14th Novem-
Ler, 1973 regarding import of films
and state;

(a) whether the details about the
number of films to be imported and
countries from where to be imported
have since been worked out; and

(b) it
thereof?

so, the salient features

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K. GUJRAL): (a) and (b). Salient
feature of the current import policy
is global imports through the canalis-
ing agency, the Film Finance Corpo-
ration, with accent of quality and
ccmmercial prospects There are no
country-wise guotas.

News Report “Mizo Rebels, Razakars
Joined heads with Chinese trained
Rebel Nagas

+828. SHR NIHAR LASKAR:
SHRI BIBHUT] MISHRA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the press
reports in a local daily dated the
30th March, 1874 under the heading
“Mizo rebels, Razakars joineq hands
with the Chinese-trained rebel
Nagas;”

(b) if so, whether this has created

a great threat to the security of the
entire north-eastern region; and

(c) the stepg tsken in this regard?

THE MINISTER OF HOME A¥-
FAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) ang (b). Govern=-
ment have seen the report in gques-
tion. There is, however, no definite
confirmation that the Mizo rebels
and razakars have joined handg with
the Chinege-traineg rebel Nagag to
pose a new threat to the security of
the north-eastern region of India.

(¢) Government of India continu-
ously utilise all avenues of co-opera-
tion with the Government of Burma
and Bangladesh for effectively deal-
ing with insurgency in the border
areas. The Governments of Manipur
and Nagaland, the Mizoram Adminis-
tration and the security forcey are
exercising utmost vigil in this mat-
ter,

Fellowship given to junior and genior
Fellows by C.S.LR.

*320. DR. LAXMINARAIN PAN-
DEYA: Wil the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(2) how much Fellowship, the
Council of Sclentific and Industrial
Research is giving to Junior and
Senior Research Fellows per month;

(b) since when fellowship has not
been increased;

(c) whether Government propose
to increase the Fellowship; and

(d) if not the reasons therefor?

THE MINISTER OF SCIENCE
AND TECHNOLOGY (SHR] C. SUB-
RAMANIAM): <(a) The Council of
Scientific and Industrial Research
award Junior Research Fellowships
of Rs. 300|. per month and Senior
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Research Fellowships of Rs. 400}~ per
month wpd Re. 500/- per month (for
Ppost-doctoral research fellows).

(b) Since September, 1066,

(¢) The matter is being examined
Jointly by the CSIR, University
Grants Commission and othey fellow-
ship awarding agencies,

(d) Does not arise.
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Ameadment of Rules for srant of

soholsrships to S.C. «d S2.
students

7904 SHRI AMBESH: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government propose
to amend the rules regarding the
grant of scholarships to the students
(boys and girls) of the Scheduled
Castes and Scheduled Tribes; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN) (a) and (b)
The Government of India 1s at pre-
sent considering amendment of the
post-matuc scholarships rules with a
view to rationalise the post-matne
scholarships scheme.

T, V. Expansion in fifth plan

T805 SHRI K MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
the targets fixed by Government for
TV, expansion during the Fifth
Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BOARDCASTING (SHRI DHARAM
BIR SINHA)., The TV stations at
Madras, Lucknow (with a relay cen-
tre near Kanpur, Calcutta (with re-
lay cenires near Madnapur and
Asansol), Jullundur (with relay cen-
tre at Kasauli) and a relay centre
at Mussoorie will be established dur-
ing Fifth Plan as a result of com-
pleion of ‘on-going’ Fourth Plan
schemes In addition, three more
stations at Patna, Cuttack and Hyde-
rabad and a number of relay centres
attached to them are likely to be
established as part of the new Fifth
Plan schemes to give ‘om-going' co-
verage to the cluster areas which will
be served by the Satellite Instruc-
tional Telévision Experiment.
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Age concession withdrawn in case of

released Short Service and Emergency

Commissioned Officers to appesr in
1.A8, Examinstion

7010. SHRI SUKHDEO PRASAD
VERMA: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have since
withdrawn the age concession given
to the released Short Service and
Emergency Commissioned officers for
appearing in the LA S. examination;
and

(b) if so, whether it will not affect
adversely the Government policy of
absorbing the ex-military personnel?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). Released Emergency
C ommussioned Officers and Short Ser-
vice Commussioned Officems were en-
titled to relaxation 1n age for appear-
ing in the LA 8. et¢. examinations, in
terms of the Released Emergency
Commussioned Officers and Short Ser-
vice Commussioned Officergs (Reserva-
tion of Vacancies) Rules, 1971 which
were 1n force upto 28th January, 1874.
These Rules have accordingly lapsed
and not withdrawn, The concessions
were however, intended for the bene-
fit of the Emergency Commissioned
and Short Service Commissioned
Officers who had joined the pre-com-
mission training or were commission-
ed prior to 10th January, 1988 (the
date on which the previous emer-
gency was (lifted) in order to com-
pensate to them the chances of find-
ing suitable civil appointments, which

sloned Officers who had joined the
pre-commission training or were com-
msgioned prior to 10th January, 1968
have already utilised the chances
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aveilable to them, for appearing at
its LA.S. ete., examinations during
the period the Rules were in force,
the lapsing of the Rules with effect
from 29th January, 1974 does not
adversely affect the Government's
policy of absorbing the concerned ex-
Military personnel.

Opening of P.C.Os In Karol Bagh
Exchange, Delhi

7911, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of Public Call
Offices on the waiting list in Karol
Bagh Exchange, the period since
when they are on waiting list and
the approximate time likely to ba
taken for thewr installation; and

(b) the number of pending cases
of Public Call Office connections 1n
Karol Bagh Exchange recommended
by MPs or other VIPsg for their
installation on TOP PRIORITY basis
and the position with regard to Pub-
lic Call Office connection No. KB|
PCO|1457

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) T8
demands for public call offices are
pending in ‘56’ and '58' Karol Bagh
Exchanges, The earliest demand is
pending since 1-1-1871 These de-
mands cannot be met at present due
to shortage of exchange capacity.
65,000 lines are being added to the di-
fferent exchangeg in Delhi, including
the Karol Bagh Area during the §th
five years plen, Thegse demands will be
gradually met when capacity becomes
available. Not all PCOs are, how-
ever, justified. The pending applica-
tions are being scrutinised and cases
which are fully justified and feasible
will be provided gradually.
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(b) Thirteen cases received from
MPs and other VIPs are also under
scrutiny.

Applicaion for an ordinary type of
PCO (without a coin box) registered
under No, KB|PCO|145 was approved
and the applicant was addressed thr-
ough a registered letter dated 3-2-1878
10 execute the agreement on the pre-
scribed form forwarded to him along-
with the letter. As no reply was
received, two registered reminders
were issued which were refused deli-
very. The case was, therefore, closed.

Direct Dialling System of Telephones
in Gaya

7912, SHRI SUKHDEQ PRASAD
VERMA: Will the Minister qf COM-
MUNICATIONS be pleased to state:

{a) whether Government are con-
sidering a proposal for direct diall-
ing system of telephones in Gaya
(Bihar); and

{b) if wo, the time by which the
job is likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
There is a proposal to set up an
Automatic exchange at Gaya.

(b) The Government is making
eflarts to acquire a suitable site, The
automatic exchange at Gaya is ex-
pected to be ready by 1878-80, gub-
ject to land becoming available in
sime.

Recovery of Arrears of Telephone
Bills in Delhi

7913, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have re-
laxed the recovery of arrears of te-
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laphape, hills, pending since Dece
bes, 1973 in Delhi; b

(b) if a0, the total ampunt of
arrears to be recovered for the year
1873; and

(c) the action taken so far against
the defaulters?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) No, Sir.

(b) The revenue position is as fol-
lows: —

-
Ras. lakhs
(1) Amount billed d
April-Decmber, 73 . 1699 67
(ii) Amount collected out of
(i) above upto December,
73 . Rs. 154506
(lii) Arrears as on 31-12-73
(including bills of ear-
lier periods) Rs. 143°97
(c¢) 1. As the bills for telephone

service are issued after the service is
availed of, some bills always remain
outstanding and recovery of these is
a continuous process which the De-
partment is treating as one of urgent
importance.

2. The general process of recovery
of unpaid bills is as follows: —

Initially a reminder is issued on
telephone. An optional faci-
Lty of issue of a Regd. re-
minder in lieu of the above
has been introduced recently.
It payment is not forthcoming
inspite of the remunders, the
telephones are disconnected.
After discannection the re-
covery of the outstanding bill
is effected by personal contact
or by demand letters. Final-
ly if these also prove ineffec-
tive, legal action is resorted
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to in the case of private sub-

partment is thus systemati-
cally chasing the defaulting
subscripers with a view to
collect the old outstandings.

3. For expediting collection of out-
standing bills from Government De-
partments, Chief Secretaries of all
the State Governments and Secreta~-
ries of Central Ministries have been
addressed to issue instructions to the
Government Officers to settle tele-
phone bills, expeditiously and also to
nominate a Liaison Officer to whom
cages of outstanding bills can be re-
ferred by the Departmental Officers
for expediting realsation

4. A special reminder has been
issued recently to all the subscribers
against whom bills upto 31-3-73 are
outstanding.

5 Apart from this routine, perio-
dically intenmve and special reviews
are made to realise the old outstand-
1ngs.

Product-Mix

7914, SHRI BHALJIBHAI PARMAR
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased
to refer to the reply given
to Starred Question No. 107 dated
the 27th February, 1874 regarding
permission for product-mix to under-
takingg and state whether Govern-
ment will refer to the Law Ministry
it provision for allowing product-
mix under the Industries (Develop-
ment and Regulation) Act was there
and whether the Licensing Com-
mittee was empowered to take a
generalised decision in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECENOLOGY (SHRI C. SUBRAMA-
NIAM): In exercise of the powers
‘conferred by sub-section (1) of Sec-
‘tion 2§B of the Industries (Develop-

1808 (SAKA) Writien Answers o0

ment and Regulation) Act, 1951, Gov-
ernment issued instructions from time
to time regarding the product-mix
of undertakings in order to give them
necessary flexibility in their produc-
tion and also to maximise preduction
subject to certain conditions. As
stated in reply to Lok Sabha Starred
Question No. 107 on the 27th Feb-
ruary, 1974, the present policy of the
Government in regard to diversifica-
tion by industrial undertakings is set
out 1n Notification No. S.0. 98(E)/
IDRA|20B'73|1 dated the 16th Feb-
ruary, 1873 which wag issued in con-
sultation with the Ministry of Law.

Enceuragement to State Ejectronic
Corporations to establish more em-
ploymeat-oriented indusiries

7815, SHRI VAYALAR RAVI: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether the Central Govern-
ment intend to encourage the State
Electronic Corporations to establish

more employment-oriented industries;
and

(b) it so, the main features of the
scheme and the extent of assistance
proposed to be given?

THE PRIME MINISTER, MIN-

ISTER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS
AND MINISTER OF BSPACE

(SHRIMATI INDIRA GANDHI):
{(a) and (b). The Department of
Electronics is encouraging State
Govermments to arrange for the set-
ting up of electronic units in the
Small ang Medium Sectors so as to
provide suitable avenues of employ-
ment, specially for technically-orient-
ed entrepreneurs. In some states
such as Kerala, West Bengal and
Uitar Pradesh, separate Electromc
Development Corporations have also
been established by the State Gowe
ernments and these are further en-
veged in encouraging the setting up
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of Small and Medium units to which
they provide support in various ways.
Wherever possible, Functional Elect-
ronic Estates are being encouraged
for establishment so that entrepre-
neurs may obtain developeg land and
readymade work places for operating
their units. The Department is also
providing a grant of Rs. 25 lakhs to
each State Government for establish-
ing Testing and Development Centres
on such Estates so as to ensure high
quality of the electronic products
manufactured by the Units and to
enable continuous  developmental
work to improve the products and
produce new ones. In the Fifth Plan
period, it is expected that an addi-
tional employment opportunities for
38 lakh persons will be made avail-
able through electronic unitg both in
the organised as well as in the small
scale sector.

Exhibition in Delhi by Federation of
Association of Smajl Scale Industries

7916. SHRI MANI RAM GODARA:
Will the Minuster of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether recently the Federa-
tion of Association of Small Scale
Industries had organised an exhibi-
tion in Delhi;

(b) the grant given by Government
to organise this exhibition;

{c) whether any audit of the
accounts was done by Government;
and il

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
An “All India Exhibition of Small

Industries” was organised by the ~

Federation of Associationg of Small
Industries of India during March
April, 1971 in New Delhi.

(b) Rs. 1,50,000.
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(c) and (d). The Federation being
a privat, organisation, their accounts
were audited by Chartered Accoun=-
tants.

Trade Directory of Small Scaje
Industries

7817. SHRI MADHORAM SHAR-
MA: Will the Minister of INDUS-
TRIAL DEVELOFPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government of India
had given any grant to Federation
of Assoclation of Small Scale In-
dustries to bring out any Trade Direc-
tory of Small Scale Industries;

(b) if so, the date on which the
grant was given and the amount
thereof; and

(c) whether Government will lay
a copy of the Directory on the Table
of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(b) 1963-64
1871-72

Rs 27,000~
Rs 50,000;-

{c) A copy of the directory com-
piled by the Federation with the
financial assistance given to it by
Government in 1963-64 has been made
available to the library of the Par-
liament.

The Second directory is being com-
piled by the Federation.

Sanction of Penslon to Freedom
Fighters

7918. SHRI SWAMI BRAHMA-
NANDJI: Will the Minister of HOME

" AFFAIRS be pleased to state:

(a) whether the Pension applications
of Freedom Fighters have not yet
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been sanctioned in the case of (1)
those who had remained for more
than 6 monthg in jail as under-trials
but were not convicted; and  (ii)
those who were acquitted om appeal
after having suffered vigorous impri-
sonment for over 6 months;

(b) the cases of those who had been
sentenced to 6 months and above for
having 'participated in the Individual
Sateyagrah Movement in 1930 and
1931 but were released before the ex-
piry of six months as the result of
Gandhi-Irwin Truce; and

(¢c) when the Government arrive
at a decision to enable tke above-
mentioney Freedom Fighters to get
their pensions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
These cases will be disposed of in
the light of the decisions to be taken
shortily.

Sanction of pension to widows of
freedom fighters

7919. SHR] SWAMI BRAHMA-
NANDJI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the names, the ages and the
addresses, State-wise, of the widows
of the Martyrs and of Freedom Figh-
ters whose applications for the grant
of the pension have been rejected on
the ground that they have failed
to specity the exact dates of release
and of imprisonment of their deceased
husbands although they had produced
sufficient evidence of imprisonment of
Co-prisoner MPs, Ex-MPs, MLA.
Ex-M.L.A, that their deceased hus-
bands were imprisonmed for 8 months
ang above;

(b) whether these widows have re-
presented that in view of the lapse
of nearly 30 years or even more since
the impriscnment of their deceased
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husbands, it was humanly impossible
for them to specify the exact dates
of the imprisonment and of 1clease of
their husbands; and

(c) whether Government are consi-
dering to accept as sufficient, the fur-
nished information and to sanction
pension to these widows?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
information asked for is not readily
available, However, out of 188,003
applications received upto 31-3-1874%,
119,373 have been disposed of and
78,720 are pending as they are incom-
plete upto  15-4-1974, 76,651 cases
have been approved, 28,615 rejected
and 14,107 filed for want of requisite
information for considerable time

(h) and (r). The cases of widows
of freedom fighters who are unable
to produce prescribed documentary
evidence regarding political suffer-
ings of their husbands are disposed
of in the light of State Government
verification  reports/recommendations
of State/District level Advisory Com-
mittees.

Home for aged, infirm ang ailing free.
dom fighters

7920. SHRI SWAMI BRAHMA-
NANDJI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any buildings have been
secured for the two temporary Homes
for the aged, infirm, ailing and physi-
cally handicapped Freedom Fighters
from the North to be established in
Delhi and for the South to be esta-
blished in Pondicherry;

(b) if so, the dates on which it is
proposed to start such Homes and
the dates on which Goverrment will
invite applications for admission to
these Homes through advertisements
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in newspapers as wag done in the

case of pensions for Freedom Fighters,
and

(c) whether Government decided to
Limit admassion to each of these Homes
to only 50 and to deny admission to
the remaining agej Freedom Fighters
who would wish to be admifted thess-
in and a majority of whom have no
near and dear one to look after them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS
(SHRI F. H. MOHSIN): (a) to (e).
Till the construction of permanent
Homes takes place, Government pro-
pose to start a temporary Home in
Delhi, depending in the availability
of suitable accommodation, Further
details regarding the manner of
inviting applications, the number of
persons to be admitted, the day to
day  admunistration and all other
aspects are being worked out. It 1s
not possible to indicate any specific
date for this purpose.

Managment of home for Ireedom figh-
ters

7921, SHRI MD. JAMILURRAH-
MAN: Will the Minister of HOME
AFFAIRS be pleased to sltate: .

(a) whethey the entire managment
of the proposed two Homes in Delhi
and Pondicherry for the aged, infirm,
ailing and physically handicapped Free-
dom Fighters will be undertaken by
the Government of India itself through
any of its Ministries including the
Home, Health, the Social Welfare
Ministry; and

(b) the reasons why the day-to-day
administration of the Home in Delhi
is being entrusted to the Delhi Ad-
ministration when the Freedom Figh-
ters to be admitted to it will be drawn
from all the Northern Btates of the
ccountry?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS
(SHRI F. L. MOHBIN): (a) angd (b).
The scheme is to be implemented
by the Ministzy of Home Affairg in
consultation with conoerned Minis-
tries|Departments of the Government
of India. Further details relating to
day to day administration of the

Home and all other aspects are being
worked out.

Evidence for Grant of Pension to
Freedom Fighters

7922, SHR] MD, JAMILURRAH-

MAN:

SHRI SWAMI1 BRAHMA-
NANDJI:

Wwill the Minister of HOME

AFFAIRS be pleased to state:

(a) the number of Freedom Fight-
er Pension applicants, State-wise, to
whom Government had issued no-
tices in February, 1974 that owing to
non-supply by them of prescribed
evidence of their imprisonment, their
cages had been filed and further that
in the event of their not furnishing
the required information by  3lst
March, 1974, their pension applica-
tions would be rejected;

(b) the number, State-wize, of
those who furnished in time the re-
quired information and results there-
of;

(c) the number State-wise of
those applicants who failed to do so,
including among others, those who
informed that it was not possible for
them to produce evidence after lapse
of 80 years and above of their im-
prisonment through furnishing of
their jail records and certificates of
co-prisoner, MPs, Ex. MPs, MLA,
Ex-MLAs,; and

(d) the steps Government has
4aken to solve their diffculties?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(BHRI F. H. MOHSIN): (a) Infor-

mation is given in the attached
statement.

(b) and (c). The required infor-
mation i8 not readily available,

(d) Such cases will be reviewed
in thy light of addifional information
received from the individuals, The
cases of applicants who are unable
to produce requimite evidence will
be referred to the concerned State
Government/Union Territory Admi-
nistration with request that they
may also consult the State/District
level Committee before sending their
report

Statement
Name of the State Number
of cases
filed for
want of
information/
evidence
upto 31-3-
1974
" Andhra Pradesh 883
Assam 314
Bihar . 2733
Chandigarh . . . 15
Dells 206
Gujarat . . . 1
Haryana . 269
Himachal Pradesh 4
Jammu & Kashmir 267
Kerala 1065
Karnataka 1352
Madhya Pradesh . . . 481
Maharashtra . ; 57
Orissa . 301
Pondicherry 259
Puniab . 959
Rajasthan . 169
Tamil Nadu 580
Uttar Pradesh 2300
West Bengal 1829

—— ——

TOTAL :

Chgrges agalnst sq  Inspector of
! OXP,
7823, SHRI YAMUNA PRASAD

MANDAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether one Inspector of C.LD,,
Crime Branch, was caught red-hand-
ed while accepting bribe from one
notorious bad character of North
District, Delhi; and

(b) if 8o, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) A criminal case was registered
under the Prevention of Corruption
Act and section 161 LP.C. The Ins-
pector was arrested

Inaugtration of East District, Delhi
Police

7924. SHR1 BIBHUT] MISHRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether none of the senior
LPS. officers posted at Delhi, attend-
ed the inauguration of recently form-
ed East District (Delhi Police), due
to main reason that a junior IP.S,
officer was posted as S.P. of this dis-
trict and it has crea*>d di satisfac-
tion amongst the IPS. officers at
Delhi; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE'
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (&) It is not
correct that senior IP.S. officers did
not attend the inauguration of the
new East District in Delhi Mest of
them attended it.

(b) Does not arise.
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Expenditure incurred in imparting

Training to Engimcering Graduates

and Diploma Holders passing out of
Polytechnics

7925. SHRI 8. D, SOMASUNDA-
RAM: Will the PRIME MINISTER
be pleased to refer to the reply given
to Unstarred Question No. 4748 on
27th March, 1974 regarding Engineer-
ing Graduates working in Engineer-
ing Departments and state:

(a) the numb+ of Ingiicering
Diploma Holders . .l Giadiales pass-
ing out of polytechnics and engineer=
ing colleges every y=ar together with
the annual expenditure incurred to
impart training to them; and

(b) the number of vacancies availa-
ble for them in Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) According to information avail-
oble, the number of graduates and
dirloma holders who qualified during
the last three years is as follows:—

1970-71  71-72  72-73
Engmneering Gra-
uates 17768 18223 16505
Diploma Hold-
ers . 22276 16563 15191

The expenditure on training wvaries
<ccnsiderably from institution to insti-
tution and State to State. However,
according to  information available,
the expenditure on training of an
£ngineering graduate varies between
Rs. 2,000 and Rs. 3,500 per year and
that on engineering diploma holders
between Rs. 1,000 and Rs. 2,000,
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(b) The number of vacancies avail-
able for them varies from time to time
and from department to department.
No centralised information in this
regard is available.
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West German Development Service

7929. SHRI K. MALLANNA-
SHRI PRABODH CHANDRA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased te
state:

(a) whether Government are aware
that the West German Development
Service has withdrawn from India;

(b) whether there is a feeling in
some quarters that the volunteers,
were In & manner of speaking, taking
up job opportunities that should have
gone to the Indiang in almost ali
trades and professions who were wir-
tually as well qualified but out of
work; and

(c) if so, the facts thereof and the
reaction of Government thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM). (a) to (c). The Govern-
ment of the Federal Republic of Ger-
many have decideq to discontinue the
activities of the German Volunteer
Service in India as and when the con-
tracts of service of the volunteers
currently working here expire as
Government of India are not now
goliciting their services because we
have sufficient number of the kind
of trained personnel sent from Ger-
many for voluntary service in India.

Memorandum from Navnirman Yuvak

Samitj of Gujarat regarding demands

ang measures for restoration of nor-
malcy in Gujarat

7930 SHRI P. M MEHTA: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether g3 seven-member depu-
tation of Navnirmap Yuvak Samiti of
Gujarat met President on 6th March,
1974 and submitted a memorandum to
the President listing their demands
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and measures Government must take
for restoration of mormalcy imn the
State; and

(b) if so, whether the Home Minis-
try have examineg the charges nade
by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AIFFAIRS
{BHR] F. H. MOHSIN): (a) and (b).
Attention is invited to the answer
furnished to Unstarred Question No.
8004 today.

mmsm;wuuﬂq
tions by Hind Motors and Unh:l
Commercial Bank

7931. SHRI A. K. M. ISHAQUE:
Will the PRIME MINISTER be plea-
sed to state the progress of investi-
gation on complant made regardmg
violation of Foreign Exchange Regu-
la‘ion Act by the Hmd Motors and
United Commercial Bank to the ex-
tent of nearly one million pounds?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA)
The Directorate of Enforcement had
detected a case of forward sale of
foreign exchange amounting to
£9,32,222 by M/s, United Commercial
Bank Limited to M/s Hindustan
Motors Limited at the predevaluation
rates of exchange Upon completion of
the investigations by the Directorate,
the necessary adjudication proceedings
have beep initiateq by 1ssue of show
cause notices to (1) M/s United Com-
mercial Bank Limited, Calcutta, and
its Directors at the material time; (ii)
S/Shi1 R. B Shah and B. L, Purohit,
the then General Manager and Mana-
ger at the Calcutta Main Office of the
bank and (in) M/s Hindustan Motors
Limited, Calcutta and its Directors at
the material trme.

The C.BI has also registered a
case against the Bank and M/s.
Hindustan Motors, Its investigation
is in progress
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American and U.N.O. grant to Indian
Assembly of youth

7934. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minster of HOME
AFFAIRS be pleaseq to stale:

(a) whether Indian Assembly of
Youth organised in Chanakya Puri,
New Delhj is getting American and
UN.O. grants to run some of their
activities; and

(b) if so, the facts thereof and reac-
tion of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and
(b). Information 18 being collected
ang will be laid on the Table of the
House.

Suspension of Operation of one unit of
Tarapur Atomic Power Station for
inspection

7835. SHRI P. M. MEHTA: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Tarapur Atomic Power
authorities are planning to suspend
operation of one of ils units for in-
spection as its production has gone
down;

(b) if so, to what extent its produc-
tion has gone down; and

507 L.S.—4.

(c) when it will re-start function-
ing?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) it present, Unit II of
the Tarapur Atomic Power §Station
18 under annual refuelling outage.
Unit I of the Station is under normal
operation and presently there is mo
plan to suspend its operation except
for attending to normal maintenance/
insection requirements as and when
found necessary.

(b) and (c). Do not arise.

Closure of Industrial Establishments
in U.P. Towns and Faridabad due to
poWer shortage

7938. SHRI SARJOO PANDEY:
SHRI S, N. MISRA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY b, pleased 'fo state:

(a) whether many industrial esta-
blishments have closed down in
Uttar Pradesh towns and Faridabad
due to acute power shortage;

(b) if so, how many workers were
laid off; and

tc) the steps Government propose
to take to provide employment to
these workers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) to (c). So far
ag Faridabad ig concerned, no indus-
trial establishment was closed down
due to power shortage, as there were
only temporary shut downs on certain
dates in February and March, 1974,
The workers were only temporarily
laid off on the dates when power was
not available,
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According to the W.B. State Gov-
ernment, in Uttar Pradesh towns
industrial establishments have been
affected due to power shortage and
that 6250 workers were laid off during
the year 1973. Uttar Pradesh Gov-
ernment are considering steps to be
laken to provide employment to these
warkers,

W Wit wrEe aTE & soer
freet ot ‘W wndit aTwT W
o ¥ wrr won

7938 ot wriae wiwmne @ w7
W Sl Oy wEe A war w i v

(%) ¥ a9 wwi T ¥
T AU W ) goerds Frest o3
AT WCEI Y JAT A 7 99w}
X ST EORTO % AT A oo
WX g war wnd i & 27 A A
wroft e W ¥

(@) afx g, @ o = w07
g, W

(%) war Ay geerew fasg i
1§, Friarf v ?

WWIC daem § T say (st Wi
fom) (F) o1 7@ 1 Fawrer &7 g
W T {1 AW § % 9 75 4R
FTT FTHTT WY HTHTL FH 1 &
forg @ frerd et & fo a2 ‘e
FTATC WY AT W weR W @A

(@) o= WX ST TR w0
%% ga7 ¥ forg, arg o 5 gTFT =T
g 7 & ¢, ¥ Frerd gRATE F
*, oo X v 7§ 49

T (q) A sch il R
H AGAT — THFEHT T T
w1 Jar ¥ wex frrar €1, I wEEWIX
¢ W I

APRIL 24,'19% -

Written Answery 68

¢ Allotmigt ol Troty i Peihy

7939. SHRI JYOTIRMO¥" 8B8u:
Will the Minister of HONME AFFAIRS
be pleased to state,

(a) whether the name of the pre-
sent Laeutenant Governor of Delhi has
been mcluded in the Waiting Last pre-
pared by Government Servants
HB.CS. in 1870 in the Alphabetical
order for allotment of plots in New
Delhs;

(b) whether the names of many
other applicants who hag applied
much earbier were not mncluded in the
Waiting List; ang

(c) if go, the facis thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) Accord-
mmg to information received from the
Delhi  Administration 1he Vasant
Vihar Government servant's Coope-
rative House Building Society pre-
gented m 1969 and 1870 gupplemen-
tary lists of members to the Delhi
Admimnistration with the request that
additional plots may be carved out for
alloiment to the persons included it
those lLists. Such supplementary lists
were sent on 5th Apml, 1969, (S0
names) 19th January, 1970 (26 names)
and 1n  August 1970 (63 names).
Seven other persong whpse
land had been acquireq hy the Gov-
ernment  were also ncluded of
these, only the list of 25 gent on
January 19, 1970 was not alphabeti-
cally order Thus a total waiting list
of 145 persons consolidated in the same
order in which the lists were rectived
was prepared. Of these, 10 persons
dropped out for one remson or the
other and a waiting list of 135 persons
remained In this list, approved by the
then Lt. Governor in September 1970,
Sri Baleshwar Prasad's name figured
at S1 No. 105.

(b) and (c). It is learnt from Delhi
Administration that complaints were
received from some persbns that they
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had not been enrolled &y members
though they had submitted necessary
applications for membership. Accord-
ing to report obtained by Delhi Admi-
nistiation from the Cooperative
Society, the Managing Committee had
in exercise of itg powers, aelected the
perstng for enrolment from among a
large number of applicants and this
«decision of the Managing Committee
was approved by the Gemeral Body
at its meeting on December 20, 1970.

Movement munched by students’
organisations against Price Rise

7940. SHRI DHAMANKAR: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

() whether his gttention has been
drawn to the decision of many a
students’ organisation to  shortly
Jaunch a militant united movement
against the price rise and increasing
unemployment in the country;

(b) whether any list of demands has
been submitted to him by the United
Front of the students before they
really s'art their agitation, and

(c) if so, the steps taken by Gov-
«ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
Government are aware of the stu-
-dents’ agitations against price rise,
unemployment, etc, Early this month,
some student organisations had sub-
mitted a joint memerandum to the
Prime Minister demanding inter alia,
steps to solve the problem of price
rise, unemployment, etc. to streng-
then ‘the public distribution system
and to stop black-marketing, hoard-
ing and profiteering with the support
of the people. Demands were also made
1o provide yubgidised standard food to
students living in hostels, o increase
the emount and number of scholar-
ships and 10 use the Maintenance of
‘Internal Security Act and the Defence

of India Rules only against unpatrio-
tic and anti-social elements including
black-marketeers, hoarders and pro-
fieteers.

Government and educational autho-
rities are making all possible efforts to
redress genuine grievances of students,

Implementation of Seif-employment
Schemes for unemployed Engineers in
States

7941. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of PLANNING be
pleased to state:

(a) whether State Governments
have failed to implement the schemes
prepared for self-employment of job-
less egineers introduced at the instance
of the Union, Government;

(b) it so, whether this scheme nas
been implemented only in the Union
Territory of Delhi; amq

(¢) whether the Union Government
propose to give more financial assis-
tance to the Statq Governments in this
regarq during the fifth five year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) No, Sir.

(b) Besideg the Umon Territary of
Delhi, proposals regardmg self-
employment of jobless engincers
received from other States were also
cleared by the Planning Commission
ang are being implemented.

(¢) Self-employment opportunities
for engineers are proposed to be
created on a large scale with financial
support from the Public Sector Banks
under various schemes of support fe
technica) entrepreneurs. In addition,
considergble employment is likely to
be generated during the Fifth Plan for

engineers, along with other categories
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of personnel, through the implemen-
tation of different Plan programmes
such as, large medium and small-
scale 1industries, agriculture, soil
conservation, major, medium and
munor irrigation, agro service centres
communications, command area deve-
lopment, etc, On the basis of a growth
rate of 55 per cent per annum envis-
aged during the Fifth Five-Year Plan,
additiscal requirements for engineers
would be about 85,000 Having regard
to the out-turn of engineers during
the Fifth Plan period and the back-
log of unemployed engineers there
may not be any sgerious problem of
uncmployment among the engineers in
the Fifth Plan period

In fact, the implementation of
various Plans and Speeial Employment
Programmes has considerably im-
proved the situation amongst engi-
neering degree holders insofar as the
back-log of unemployment 13 concern-
ed. A recent guick survey conducted
during August/September, 1973 by
the Directorate General of Employ-
ment and Training at the instance of
Planning Commission showed, inter
alia that out of 22,808 engineering
degree holder job geekers on the live
registers of employment exchanges as
on 31-12-1972 in the whole country,
there were about 5,000 such persons
who were found to be unemployed It
is expected that the situation would
have improved further as a result of
the implementation of various Pro-
grammes which gained considerable
momentum in the latter half of 1973-
74 In this connection, it may also be
stated that while the number of engi-
neering degree holders seeking jobs
showed an increase of 19.73 per cent
beiween end of December, 1871 to
December. 1872, the corresponding in-
¢rease has been only 1.73 per cent
between the end of December, 1972
to end of December, 1973 As against
this for all categories of job seekers
the growth iate was 35.20 per cent
beiween the end of December, 1971
and end of December, 1972 and it
declined to 19.19 per cent between the
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end of December, 1972 to December,
1973. (The figures for 1973 are pro-
visional).

Reservation of Posts for Scheduled
Castes and Scheduled Tribes

7942, SHRI GAJADHAR MAJHI:
Will the PRIME MINISTER be pleased
to state:

(a) whether some posts advertised
by wvarious departments ang offices
are specifically declared reserved for
Scheduled Castes and Scheduled
Tribes; and

(b) whether selection for those
posts 18 made only from Scheduled
Caste and Scheduled Tribe candidates.
or they are requireg to compete with
other candidates?

THE MINISTER OF STATE IN THE.
MINISTRY OF HOME AFFAIRSY
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA: (a) Yes, Sir.

(b) For selection against reserved'
vacancies, whether in a combned
selection for recruitment against both
1eserved and unreserved vacancies, or
in a separate selection held for re-
cruitment against reserved vacancied
only, the Scheduled Caste and Sche-
duled Tribes candidates are adjudged
amongst themselves and not in com-
parison with general candidates,

Brainwashing of Hostile Nagas In
China

7943, PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
of the interview given by Mr. Vizol,
the Chief Minister of Nagaland, to the
U.N.IL. regarding the brainwashing of
hostile Nagas in China;
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(b) if so, whether Government have
ascertained the facts in this regard;
and

(c) the estimated number of China
dralned Nagag who are still at large?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
In an interview with UNI, the Chief
Minister of Nagaland mentioned that
some of those Nagas who received
‘training in China returned with a
definite change of outlook.

(c) According to information avail-
able with Government, there are
about 250 China trained Nagas still
@t large in Nagaland.

Impact of Lower Rates of Sales Tax
in Delbi on Neighbouring States

7044, SHRI BIRENDER SINGH
RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the rate of Sales Tax
in the Union Territory of Delhi is
Yower than that in the neighbouring
‘State of Haryana;

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN), (a) Yes, Sir.
There ig a differential in rates of sales
iax between Haryana and Delhi.

(b) and (c). Government are aware
that Haryana and other neighbouring
States of Delhi have been demanding
higher sales tax rates in Delhi. How-
ever, Delhi has been the traditional
centre of distributive trade for Nor-
thern India. Many industrialists and
businessmen having factories in the
neighbouring States have their regis-
tered office in Delhi and sell their
products from Delhi The sales made
in Delhi are eligible to tax in Delhi
in accordance with the provisions con-
tained in the Local Act or the Central
Sales Tax Act, 1056, unless the goods
sold are exempt from tax in Delhi
under the Local Sales Tax Act, in
which case such sales will be exempt-
ed from tax.
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Tmport Substitution for Concentrate

7946. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased 1o

state:

(a) the amount of foreign exchange
likely to be saved by developing im-
port substitutes for concentrate if‘
India;

(b) whether Government  have
given any import substitution award
for aerated water concentrate manu=
facturing; and

(¢) the Government’s policy regard-
ing giving incentives for manufactur-
ing of concentrate for aerated waters
for precious foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-~
LOPMENT (SHRI M. B. RANA): (a)
and (b). Import of concentrates for
the manufacture of soft drinks is -not
permitted. Only such raw materials
required for manufacture of concen-
trate as are not available in the coun-
try are permitted to be imported.
The question of giving any a_ward
for import substitution for . aerated
water concentrate in, the circum-
stances, does not arise.’

(c) All encouragement and assis-
tance is being given for manufacture
of raw materials which go into the
production of concentrates for s.oit
drinks with a view to saving foreign
exchange.

Nationalisation of Foreign Companies

7947. SHRI ATAL BIHARI
VAJPAYEE:

SHRI JAGAN NATHRAO
JOSHI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(ay whether Government propose to
nationalise the foreign companies; and

(b) if so, the facts thereof?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) There is no such
proposal under the consideration of
the Government,

(b) Does not arise.

Shortage of Raw Material in Small
Scale Spectacle Frame Industry

7943, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND-
TECHNOLOGY be pleased to state:

(a) whether the small scale specta~
cle frame manufacturers are facing
acute shortage of raw materials; and.

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) By and large no short-
age of raw materials for manufacture
05 spectacle frames has been report-
ed.

(b) Does not arise.
Export of Goods fram Sick Textile
Mills

7049. SHRI RAM PRAKASH: Will
fiie Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether sick textile mills taken
over by Government had contributed
to our export trade during 1972-73; and

(by if so, the quantum of their con-
tribution?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT  (SHRI M. B
RANA): (a) Yes, Sir.
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(b) The textile mills under Gov-
ernment management, exported goods
during the years 1972 and 1973 to the
extent of about Rs, 8.70 crores and
Rs. 20 crores respectively.
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Activities of Varicus Organisations

7853. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Prime Minister received
a memorandum from a deputation urg-
ing the Government to ban certain
organisations;

(b) if so, the reaction of the Gov-
ernment thereto;

(c¢) whether the Government pos-
sess factual reports about the activities
of such organisations conducted in vio-

Iation of the principles and provisions
of the Indian Constitution;

(d) if 90, whether Government pro-
pose to publish such reports for public
appraisal;

(e) whether Innumerable foreign
countries backed, the so0 called ‘friend.
ship Associations’, operating in the
coun‘ry and trying to plant foreign
agents in various ways; and

(f) whether the Government will
institute a public judicial inquiry to
investigate into the activities of the
organisations referred 1o in the memo-
randum as also of the so called inter-
national friendship associations before

taking any decision regarding the
memorandum?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) Yes, Sir,

(b) to (f). The wvarioug organisa-
tions whose activities are prejudi-
cial to the maintenance of communal
harmony and to the interest of natio-
nal integration can be dealt with
under the provisions of the Criminal
(Law Amendment) Act, 1972, which
enlarges the scope of the definition
of “unlawful asseciation” contained in
section 2 of the Unlawful Activities
(Prevention) Act, 1967. The question
whether the provisions of the law
should be invoked in respect of any
organisation is examined by Govern-
ment from time to time in the light
of the material available with them
in respeet of such an organisatiom.

Government have no information
about any foreign country planting

their agents through the friendship
associations.

Altermative Routing of Telecommuni.
cation Traffic between Bombay and
Madras and among variouns Stabe

Capitals

7056, SHRI NAWAL KXISHORE
SHARMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is a proposal
under the consideraiion of Govern-
ment to provide alternate routing of
the telecommunication trafic between
Bombay and Madras:
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(b) if so, the time by which the
work is expecteq to be completed;

(¢) whether there is also a proposal
under the consideration of Govermment
to provide alternate routing of tele-
communication traffic among the vari-
ous capitals of the States in the coun-
try; and

(d)y if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
and (b). Yes, Sir. At present, Bom-
bay is connected to Madras via Ban-
galore by a 960 channel coaxial cable
system. An alternate microwave/
coaxial system routing via Poona, Se-
cunderabad and Vijayawada is con-
templated to connect Bombay  with
Madras. It is likely to be completed
by mid 1976. Section Poona-Secun-
derabad-Vijayawada-Madras has al-
ready been completed and the work
on Poona-Bombay microwave link is
in progress.

(c) and (d). There is no proposal
under consideration with Govt. of
India, to link directly the State Capi-
tals among themselves. However,
with completion of Microwave and
coaxial schemes proposed in 5th Five
Year Plan, some of the State capitals
will get connected to each other.

Registered small scale industrieal units
in West Bengal, Guarat and
Maharashtra

7957. SHRI LUTFUL HAQUE:
SHRI A. K. M. ISHAQUE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state the
number of small scale industrial units
registered in the States in West Bengal,
Gujarat and Maharashtra during the
last threg years, industry-wise district-
wise, total capital investment and the
growth of production?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAURRAHMAN
ANSARI): A statement indicating
the district-wise break-up of small
scale units registered with the Direc-
tors of Industries of West Bengal,
Gujarat and Maharashtra is laid on

the Table of the House. [Placed in
Library. See No. LT-6414/73].
The information relating to  total

capital investment etc. will be avai-
lable after the national Census of
Small Scale Industries is completed.

Setting up of Uniis by large Houses
in West Bengal

7958, SHRI LUTFUL HAQUE:
~ SHRI S. N. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOFMENT AND SCIENCE AND
TECHNOLOGY be pleasd to state:

(a) names of the firms, belonging to
or controlled by 20 Larger Houses as
classified in the Industrial Licensing
Policy Inquiry Comrmittee report for
which industrial licences|letters of
intent were issued to establish indus-
trial units in West Bengal during last
three years, with location, capacity and
capital layout; and

(b) date of receiving letters of
intent| licences and whether the indus-
try has come up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). The
names of concerns comprised in the
20 Larger Industrial Houses are lis-
ted in Appendix-II-A (1) of Vol. II of
the Report of the Industrial Licens-
ing Policy Inquiry Committee (1969),
copies of which are available in the
Parliament Library. Details such as
the name of the party, date of licence/
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Letter of Intent, capacity approved,
location and the item of manufacture
of all industritrial licences and Let-
ters of Intent issued by Government
from time to time are published in the
“Weekly Bulletin of Industrial Licen-
ces, Import Licetices and Export Li-
cences”, “India Trade Journal” and
Copies of these publications are also
available in the Parliament Library.

During the years 1971, 1972 and
1973, 45 Industrial licences and 17
Letters of Intent were granted to
concerns belonging to or controlled by
20 Larger Industrial Houses as clas-
sified in the Report of the Industria’
Licensing Policy Inquiry Committee
(1969) for location of industries in
West Bengal. Year-wise, House-wise
and type-wise break-up is given in the
Statement laid on the Table of the
House, [Placed in Library. See No,
LT-6815/74]. Of the 45 Industrial
licences so issued, 29 were Carrying
on business licences which are issued
to regularise the capacity which is
already established or for which effec-
tive steps had been taken. As regards
other approvals, the setting up of a
new undertaking miormally takes aboug
three to four years and these licences,
therefore, are at various stages of
implementation.

Crisis in Calcubta Studios

7959. SHRI PRIYA RANJAN DAS
MUNSI. Will the Minis'er of INFOR-

MATION AND BROADCASTING be
pleased to state:

(a) the number of documentary films
taken from Calcutta, Bombay and
Madras Studios during 1972-73; 1973-74
under Film Division;

(b) whether the Ministry is aware
that Calcutta studios are facing acute
crisis due to financial problems and as
such Technicians and other workers
are facing starvation; and

(c) if so, the reasons for not increas-
ing the number of documentaries for
Calcutta Studios?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The statement
showing films commissioned from the
film makers of Bombay, Calcutta and
Madras during 1972-73; 1973-74 is
attached.

(b) Yes, Sir, Taking note of this.
situation, Government had conducted
a detailed study and its recommenda-
tions were placed on the Table of
the House and were alsg brought to
the notice of the State Government in
whose jurisdiction the greater part of
the action lies, Central Government
has offered to assist in the sponsor-
ship of any scheme that might help
in the revitalisation of West Bengal
film industry as a whole.

(c) With a view to transferring a
part of the work of the Films Divi-
sion, some processing work was as-
signed to the Calcutta laboratories and
it has been decided to set up a Regio-
nal Film Production Centre which
will commission films through the
Calcutta based producers angd film
workers. Similarly, the proposal to
set up a Television Films Production
Centre in the first year of the Fifth

Plan is also under Governments
active consideration.
Statement
Year Bombay Calcutta Madras
1972-73 . 14 3 -
1973-74 . 25 4 2
.

Loss to industries in Orissa

7960. SHRI P. GAINGADEB. Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether shortage of coal, fuel
oil, rail wagons, power and immovabi-
lity of both raw material and finished
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products have affected various indus-
tries particularly in Orissa; anq

(b) if so, the names of the indus-
iries which have beep affected most?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAH): (a) and (b). The short-
age of coal, fulel oil, rail wagons and
“transportation bottle-necks have, in-
ter alia affected industrial production
in the couniry including Orissa. The
industries which have been affected
most are, among others, metallurgi-

cal, engineering and chemical indus-
dries,

«Caleutta Firm Involved in Forelgn Ex-
changes Vielation Case

7961. SHRI CHANDRIKA PRASAD:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether a Calcutta firm Mi|s
JAssociated British Machine Tools
Makers (India) Ltd. was involved in
- case involving foreign exchange
worth over Rs, 1 crore;

(b) whether the firm being a foreign
concern, a security of Ra. 25 lakhs
was demanded from it by the Govern-
ment on the basis of the contraventiong
ang penalty which was likely to be
imposeqd on it and that the security was
deposited by it with the Reserve Bank
«of India, Calcutta in 1965;

(c) whether the ¢ase against the firm
has recently been finalised and a nomi-
nal penalty of more than Rs. I lakh
has been imposed and the Reserve
Bank of India Calcutta has been ins-
tructed to refund the balance to the
firm's nominee, if so, the reasons
thereabout; ang

(d) whether the adjudication orders
are pasged by the officers subject to
review by the Government and if not,
the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA). (a) to (c). M/s. AssoCiat-
ed British Machine Toole Makers
(India) Ltd., Calcutta, were involved
in certain offences under the Foreign
Exchange Regulation Act, 1947, The
amount for which Show Cause No-
tices were 1ssued to the firm by the
Enforcement Directorate came to a
little over Rs, 26 lakhs. The amount for
which offences were substantiated
worked out to Rs. 2,06,000]- (Approx.)
The case was adjudicated and a pen-
alty of Rs, 1,02,800 - was ymposed, The
penalty hag been paid in full by the
party. No appeal has been filed against
the adjudication order.

No security was demanded from
Mjs. Associated British Machines To-
ols Makers (India) Ltd, Calcutta, The
action on the firm's request to the
RBI for permission to make remit-
tance abroad had, however, remained
in abeyance pending the conclusion of
the adjudication proceedings referred
to above.

(d) There is no provision in the
Foreign Exchange Regulation Act em-
powering the Central Governmeat to
review the orders of adjudication. The
Foreign Exchange Regulation Appel-
late Board can, under sub-section (4)
of soction 52 of Foreign Exchange Re-
gulation Act, review such  orders,
either on its own motion gr otherwise.

Withdrawal of incentives te Small
Scale Industries Ludhiana

7962. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state;

(a) whether bg has seey, a Press Re-
port appearing in a Chandigarh Paper
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dated the 18th March, 1974 under the
caption “Engineering Units have start-
ed looking up”;

(b) if so, whether the cash incen-
tives to the small scale industries
throughout the country, particularly
in Ludhiana, have been withdrawn;
and

(c) if so, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(b) and (c). The decision to with-
draw or reduce the admissibility of
cash incentives on exports does mnot
relate exclusively to one particular
Sector of industries or region. The
decision to withdraw or reduce the
admissibility of cash incentives on
exports 13 taken in view of the higher
unit value realisation and alsp for the
fact that exports could move even
without the compensatory support
from the Government. In regard to
bicycles, each compensatory support
admissile earlier had been withdrawn
wef 22-2-74. As regards bicycle
components the cash compensatory
support has been reduced against ex-
ports thereof w.edf. 14-3-74 No
change in regard to the admissibility
of cash compensatory support against
exports of sewing machines has been
made,

Newspaper in publi; Sector

7863. SHRI B V. NATK: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what ars the compelling reasons
for not having a newspaper in the
public sector; and

(b) whether the same reasons ipso
facto are not applicable to other me-
dia like Radio and Television;

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) It has not been
found necessary to have a newspaper
in the public sector. However, Gov-
ernment has been bringing out a wall
newspaper in Hindi, Bengali, Marathi,
Tamil, Urdu and English with a view
to meeting the needs of readers where
the newspapers have little or no
penetration. Government may take
up editions in other languages for
specific backward areas go that the
people at large have access to infor-
mation. Government also brnings
out several periodicals to meet diffe-
rent readership needs,

(b) Does not arise.

Issue of Letter of Intent for Industrial
Units in Purulia, West Bengal

7964. SHRI A. K. M. ISHAQUE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of letter of intent
issued for industrial units in Purulia,
West Bengal;

(b) the location, capita} investment
and the proposed capacity of each unit;

(c) the work proceed about the in-
dustry umt-wise upto date; and

(d) when the units will start func-
tioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (b). No letters of
intent have so far been issued for lo=
cation of indusiry in Purulia District
duiing the year 1971-73, But two In-
dustrial Licences were issued for the
Wheat Products in this period with
locations in Purulia and for capacity
of 15000 {onnes and 30,000 tonnes.
each per annum,
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Issue of Licences for Industrial Units
in West Bengal

7965. SHRI A. K. M. ISHAQUE;
SHRI S. N. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY bg pleased to state:

(a) the name of the firms, apart
from the 20 Larger Houses, who have
received the industrial licences to es-
tablish industrial unitgs in West Ben-
gal during last three years;

(b) the total capital layout, loca-
tion and the anticipated capacity unit-
wise: and

(c) name of new industry likely to
come up during 1974-757

THE MINISTER OF INDUSTRIAL
DEVELOPMENT SCIENCE
AND TECHNOLOGY (SHRI ¢. 5UB-
RAMANIAM): (a) to (¢). The number
of Industrial licences issued for the
establishmenit of industrigl undertak-
ings in West Bengal to firms apart
from the 20 Larger Houses [as classi-
fied in the Report of the Industrial
Licensing Policy Inquiry Committee
(1969)] during the last three years is
as follows:

Year No.
wn o 59
1972 45
1973 a0

Details such as names of the licencees,
location, item of manufacture and
capacity of industrial licences issued,
arc published by Government from
time to time in the ‘Weekly Bulletin
of Industrial Licences, Import Licences
& Export Licences’, *“Indian Trade
Journal™ and “Journal of Industry &
Trade” Copies of these publications
are available in the Parliament Lib-
rary.

Of these licences, 18 related to the
establishment of new undertakings in
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West Bengal and they relate mainly 't
the following industries:
(1) Chemicals (Other than Fer-

tilisers)

(2) Electrical lamps

(3) Food Processing Industries

(4) Fuel

(5) Leather & leather goods

(6) Metellurgical Industries (fer-

rous & non-ferrous)

(7) Vanaspati

The setting up of g new undertaking
normally takeg about three to four
years after the issue of an industrial
licence, These licences, therefore, are
at various stages of implementation.

Trovision of pathing facility for tele-
communication stafl

7967. BHRI RAMAVATAR
BHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the reasons why bathing facility
is not generally provided in Telephone
Exchanges, P&T Carrier Stations, Co-
axial Repeater, Microwave Repeater
Statims, where the staff are brought
to round the clock duty when such
bath rooms are provided for all the
gazetted officers inspection quartérs;

(b) whether bath rooms have been
provided in some of stations in the
country and if so, on what conditions;

(¢; whether Toilet with wash basins
ure provided in all the exchauges,
carrier stations, repeater stations and
microwave stations and if so, what
exuenditure will be incurred on addi~
tional tap connection for bathing
facility; and

(d) whether Government proposg to
eonrider provision for such emnle-
yees? §
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) and (d).
Inspection quarters provided by the
Repartment are used by occupants for
stay during the periods of halts at a
station while on tour ete. Therefore,
provision of bathing facility in the ing-
pection quarters is essential., The
staff coming on rotational duty in tele-
phone exchanges, carrier stations and
repeater stations are not generally re-
quired to stay at the place of their
work round the clock. They go back
to the place of their normal stay after
performing specified hours of duty.
Therefore, bathing facility for the staff
coming on duty is not necessary.

At present, no proposal is under
consideration of the Department for
provisien of bathing facility in the
telephone exchanges, carrier stations
and other attended repeater stations.

(b) The information is not readily
available and would be furnished after
compjlation,

(¢) The toilets, wash busins are pro-
vided in all the exchanges, carrier
stations, attendant repeater station and
including microwave attendant repea-
ter stations, Toilet facilities are nrot
generally provided in unattended re-
peater stations. Cost of providing
buthing facility is not readily available,

(d) Reply already given in (a) above,

Manufacture of Microphones and
Trans receivers by Philips India

7968. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of ELEC-
TRONICS be pleased o state:

(4) whether Government have given
hcence to Phillips India, to manufac-
ture professional grade microphones
and trang receivers in contrast with
the Industry Policy Resolution;

(b) whether some Indian firmg bad
appled for licence for the same; and

(¢} i’ ¥o, ‘the outlines théreof and
the reason for giving licence to such
a foréign firm?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MIN'STER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) to (c). An applicaticy from
M/s. Philips India Ltd. for making
Profesgiona] Grade Microphones is
under consideration of the Govern-
ment, This item is not reserved in the
Industnal Policy Resolution for the
public-sector. No other application
has been receivedd {rom any other firm
for this item.

After the national emergency in Oc-
tober, 1962, the Ministry of Defence
had placed orders on M/s. Philips India
in 1863-64 to produce trans-receiver
sets, For undertaking such orders,
the Compapy was issued an industrial
licence specifically to meei Defence
requirements for 1800 Wireless sets
per annum. Their subsequent applica-
tion for the manufacture of other types
of trans-receivers was rejected by the
Government on the ground that the
item is reserved for the public-sector
in the Industiial Policy Resolution.

Licences for Trans Receivers have
aiso heen issued to Bharat Electronics
Limited, Bangalore and the Electro-
mes Corporation of India Lomiled,
Hyderabad (which sre both public
sector undertakings of the Cen-
tral Government) ang letters of intent
have been issued to the Punjab State
Industrial Development Cerporation
and the Haryana State Industrial De-
velopment Corporation which are both
State Government Public-sectior un-
dertakings. An applicatign of the West
Bengal Industrial Development Corpo-
ration js under consideration while (he
Uttar Pradesh Industrial Development
Corporation had withdrawn the appli-
calion for this item filed by them ear-
lier. Since this is an item reserved
under the Industrial Policy Resolution
{for the public sector, there has been
no other application for this from any
other private sector firm,
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U.P Haryana Boundary Dispute

7970 SHRI B S BHAURA Will
the Mruster of HOME AFFAIRS be
Ppleased to state,

(a) whether the Haryana Chiet
Minister and UP Chief Minister had
agreed to refer the border dispute bet-
ween the two States to him, angd

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) and (b) A
part of the boundary between Haiyan,
and Uttar Pradesh has been defined a9
the deep-strean of the river Yaniuna
angd this deepstroam boundary keeps on
fluctuating  The guestion of replaci.g
the deepstream boundary by a fixed
boundary has thereore, been engaging
the attention of the two State Govern-
menta Recently, however, a commu-
mcation has been 1ecewved from Chief
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Minister, U, P. suggesting appointment
of an arbitrator The matfer is under
consideration.
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Bureau of Industrial Costs and Prices

7973, SHR] ARVIND M. PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY bpe pleased to
state:

(a) the studies in which Bureau of
Industrial Costs and Prices is engagsd
at precent; and

(b) when they are likely to be cum-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
The Bureau of Industrial Cosis &
Prices is at present engaged in the
following studies:—

(i) Cost price studies of the fol-
lowing items: Commercial
vehicles (below 3 tonnes
capacity) including jeeps:
Chemicals  items, namely,
Phthalie Arydride, Nitroben-
zene, Aniline and synthetic
detergents, and  different
varietles of paper.

(ii) Cost investigation in respect
of certain basic drugs and
formulations; and

(ui) Techno-economic
paper, sugar
machinery
industries.

(b) It is not possible to say pre-
cisely when these studies would be
compleled. Much would depend on
the timely receipt nf cost and other
data from the different units. Nor-
mally, the Bureau completeg the
studies in about four months after the
receipt of the necessary data,

study of
and cement
manufacturing

British Crown inscribed on court fee
Stamps
7074, SHRI BIRENDRA SINGH
RAO:
SHRI VASANT SATHE:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gav-
ernment hes been drawn to ithe press
reports on the 31st March, 1974 where-
In it has been stated that even after



201 Written Answers VAISAKHA 4,

27 years of independence, the British
crown still holds its sway in India;
Ashoka lions have yet to establish
their ful] wuthority in Rajasthan
where the court fee stamps bear the
facsimile of George VI; and

(b) if so, the steps taken by Gov-
crnment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) The Government of Rajasthan
has been requested to discontinue the
sale of such gtamps bearing the repro-
duction of the Crown and to withdraw
them from the stamp vendors.

Activities of CILA. in Jammu and
Kashmir

7975. SHRI VIRBHADRA SINGH.
SHRI BANAMALI BABU:

will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
repori on 25th March, 1974 that
American C.I.A, Organisation ig trying
to create trouble in Jammu and Kash-
mir State; and

(b) if so, the reaction of Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Government have geen the rclevant
news-report. The Himalayan Alpine
Assoclation of Japan have sought the
Permission of the CGovernment of
Jammy and Kashmir to build a Cen-
tre as well as a Youth and Moun-
taineers Hostel for Japanese people in
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Jammu and Xashmir. The matter is
under consideration.

Telephone Service in Tripura

7976. SHRI BIREN DUTTA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether trunk calls and internal
calls are not properly attended to by
the P & T. Department of Tripura;
and

(b) if so, what steps Government
propose to take to improve the situa=
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF, SHER SINGH): (a) and (b).
The local calls and trunk calls in all
the telephone exchanges in Tripura
(the main exchange at Agartala and
12 other cmaller exchanges in the
State) are being attended to satisfac-
torily. For a brief period of about a
fortnight from end November to
Middle of December, 1973, there was
some deterioration in the performance
due to staff agitations.

Agariala 35 connecicd 1o Shillong
and to the other smaller exchanges
ihrough overhead trunk alignments.
Due to the difficult terrain which is
also subjected to frequent land slides
the telecommunication services in this
area at times get disrupted. Except
for such occasional disruptions, the
trunk services are satisfactory.

A microwave link connecling Agar-
tala with Shillong is under installation
and is expected to be cmnmmshned
shortly. with its commissioning,
Agartala will be connected to the
National network over microwave/
coaxial routeg and the efficiency of
trunk traffic from Tripura to the rest
of India would improve considerably
thereafter.
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Difficult areas allowance to P.&.T.
Employees in Tripura

7977. SHRI BIREN DUTTA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether difficull area allowance
is given to the Post and Telegraph
employees of Tiipura;

(b) whether it hag been sanctioned
for the curreni year; and

(c) if not, the reasons therelo1?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF SHER SINGH), (a) At pre-
sent no It was being paid upto
28-2-1973 with the approval of Minis-
try of Finance,

(bY No.

(e} The qucstion
consideration.

is still wunder

Paymeni of floog allowance o P. & T.
Employees in Tripura

7978. SHRI BIREN DUTTA: Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether a flood allowance was
granted to the P. & T. employees of
Tripura; and

(b) when it was granted and the
reasons why it hag not yet been dis-
bursed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH)‘ (a) and (b).
Rules do not provide for the grant of
flood allowance However, P&T em-
plovees affected hy floods in Tripura
were sauclioned on 21-12-73 an
advance equal to one month's pay
limited 1o Rs. 500/- The amount of
advance has already heen disbursed to
all ehgible applicants.
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Promotion of persons belonging to 8.0,
and S.T. to posts of Inspeclors

7979. SHRI SHASHI BHUSHAN:

SHRI NAWAL KISHORE
SINHA:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
5365 dated the 19th December, 1973
and state:

(a) whethe; the 6 persons belenging
1o Scheduled Casles included in the
list of 84 names of Sub-Inspectors for
promofion to the posts of Inspectors
fulfil the reserved quota for Schedul-
ed Castes;

(b} 1f not, the steps tuken or pro-
posed to be taken to see that the quota
reserved for them is filled; and

(¢) whether the clarification which
was sought from the Declhi Adminis-
tration in this regard has since been
received and if so, the particulars
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN) (a) No, Sir.

(b) and (¢) The Delhi Administra-
tion have informed that the reserved
vacancies have been earried forward
to the next recruitment year and they
will be filled us soon as eligible and
suitable candidates belonging to the
Scheduled Castes become available.

Arrests of hoarders, blackmarketsers
and adulterators under D.LE. and
MILS.A,

7980. SHRI SHASHI BHUSHAN:
SHRI BHOGENDRA JHA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the break up of the State-wise
figures of the adulterators, hoarders,
black-marketeers ang other persons

—
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connected with malpractices in trade
and busineas arrested under (i)
MISA. and (if) D.IR. from 1st Dec-
ember, 1873 to 31st March. 1074;

(b) the action taken against each
such persons; and

(c) the other measures undertaken
by Government to deal with adultera-
tors, hoarders angd black-marketeers?

THE DEPUTY MINISTER IN THE
MINISTRY OP HOME AFFAIRS
(SHRI F. H MOHSIN); (a) and (b).
The information is being collected and
-will be laid on the Table of the House.

(c) The State Governments have
been advised to enforce vigorously the
various food control ordera strengthen
their 'machinery for dealing with
blackmarketeers and hoarders, to
ensure observance of the stock limits
determined by Government  and,
where necessary, to invoke the pro-
visiont of the DIR and the Mainten-
unce of Internal Secunity Act with a
view to disgorging hoarded stocks.
‘The Government are also examining
the quastion of amending the Essen-
11al Commodities Act, 1955, and the
Prevention of Food Adulteration Act,
1954 to make the provisions more
effective and stringent and to provide
for more deterrent punishments to
the offenders.

Promotion of Sub-Inspectors in Delhi
Police

7981. SHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the seniority of candi-
dates in Delhi Police for promotion te
Iuspeetors from Sub-Ingpectors is
1Znored and the selection i3 made on
pick and choose basig when the scnior
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persons fulfil all the qualificationg for
promotion ang their service records
are also satisfactory;

(b) if s0, reasons for ignoring Sche-
duled Caste Sub-Inspectors of 1966 and
selecting persons of 1867 for promotion
to the posts of Inspectors; and

(¢) whether it would be ensured to
adhere to strict seniority when the
service record is catisfactory so as to
remove frustration?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (¢).
The criteria for promotion to the renk
of Inspector in the Delhi Police is
prescribeq in sub-rule (1) of rule 13.1
of the Punjab Police Rules 1934,
framed under section 7 of the Police

Act, 1961, and made applicable to
Delhi. The rule reads as follows —
“Promotio's from ome rank to

another and from one grade to
another 1 the same rank chall be

made by  selection tempered by
scnjority  Efficieney  and honesty
thall be the main facts governing
gselection.  Specific qualifications

whether 1 the nature of training
courses passed or practical experi-
ence, shal]l be carefully considered
in each case. When the qualifica-
tion of two officers are otherwise
equal, the senior shall be promoted.
This rule does not effect increments
within a time scale.”

A Departmental Promotion Com-
mittee presided over by the Inspector
General of Police, Delhi and having
two Deputy Inspectors General of
Police as members gelects persons for
such appointment strictly according
to the statutory criteria,

The Deairiment Piomotion Com-
mittee which assembled on 28th and
31st August, 1973, selected persons for
promotion by merit. Persons found
unsuitable were ignored.
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Grant of pension to Freedom Fighters

7982. SHRI SWAMI BRAHMA-
NANDJI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the names and addresses of
Freedom Fighters whose widows and
dependents are in receipt of monthly
pension from the Central Government
and the ages and addresses of the
recipients;

(b) the names and other particulars
of those martyrs, and freedom fighters
whose widowg and or dependents have
also died after the sanction of tihe
pension to the latter by the Central
Government and the period of pension
enjoyed by each of them; and

{v) the names, ages, addresses and
other particulars of martyrs and free-
dom fighters whose widows or depen-
dents did not at all get any pension
from the Central Government having
died after the submission of their ap-
plications; the date of submission of
the pensions application and the date
¢f death of each?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The nformation asked for is not
readily available. However, out of
1,98,098 applications received till 31-3-
1974, 1,19 373 have been finally dis-
posed of. These include 76,651 apph-
eations approved for grant of pension,
28,615 rejected and 14,107 filed for
non-receipt of requisite information
for considerable time. 78,720 cases
are pending as they are incomplete.

On receipt of reports of deaths of
recipients of pension prompt action to
sanction pension to the surviving eli-
gible dependents of the freedom
fighter or their widows, is taken.

APRIL 24, 1074
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Representation of small scale indusiries
against entry of large industrieg in
export oriented indusirieg

7985. SHRI SHRIKISHAN MODI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether bigger industries are
allowed to enter into areas of produc-
tion reserved for them in the name of
exports, and

(b) if so, whether small scale indus-
tries had represented against it?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). In
the interest of stepping up exports,
units other than small-scale units can
be considered for expansion or crea-
tion of new capacities in respect of
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items reserved for the small pcale
sector, if they undertake an export
obligation of a minimum of 75 per
cent of the new or additional produc-
tion, It will however, be ensured
that the proportion allowed for indi-
genous galeg is not so large as to
swamp the small scale units, No
general representation in this regard
has been received but representations
in individuals cases, as and when
received, are dealt with on meritg,

Scheme from Kerala Government for
development of tribals in Munnar,
Attappady, Kasargod and Wynad

7986, SHRI A. K. GOPALAN: Will
the Mumster of HOME AFFAIRS
be pleased to state:

(a) whether Kecerala Government
have submitted a scheme for the deve-
lopment of Tribals in Munnar, Attap-
pady, Kasargod and Wynad for the
approval of Central Government;

(b) if so, the main features thereof;
and

(c) the action taken by Govern-

ment?

THFE. DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H  MOHSIN): (a) Yes Sir.

(b) The Govt of Kerala has pro-
posed gpecial area and tribal develop-
ment programme costing Rs. 70 Crores
during the 5th Five Year Plan for the
following areas:—

{Rs. in
crores)
1. Idikf'i‘cl 9" gg
2. Artapadi . . 5
3. Mala . . 10° 16
4. W (North and South) 10° 1§
5. Kasa . . . 5 00
6. Western Ghat aress 2000
7. Additive employment
Schemes . . . 10° 00
TOTAL : 7073

(¢) No decision has yet been taken.

Esiablishment of a unit of LT.L at
Palghat (Kerala)

7987, SHRI A. K. GOPALAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the reasons for the delay in the
cstablishment of a unit of Indian Tele-
phone Industries at Palghat, Kerala;
and

(b) when the unit i likely to be
established?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) ang (b)
The fina]l decision to set up a unit of
Indian Telephone Industries at Pal-
ghat has been taken recently and the
Indian Telephone Industries are tak-
ing necessary action to set up the
factory, ie. taking possession of the
land from the State Government,
design of the buildings, etc. etc. There
has been no delay in the programme
of unit being established.

Independent Status for Precision Ins-
trumenis Project, Palghat

7988. SHRI A. K. GOPALAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government will consi-
der to give the Status as an indepen-
dent for the Precision Instruments
Project, Palghat; and

(b) if so, when?
THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI M. B. RANA): (a)
No, Sir.

(b) Does not arise
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Coordinated plan for sclentific and
economic development

7989. SHRI S. A, MURUGANAN-
THAM: Will the Minister of
PLANNING be pleased to state:

(a) whether Government have de-
cided to formulate a coordinated plan
for scientific and economic develop-
ment; and

(b) if so, the broad features there=-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir. A
comprehensive Science and Techno-
logy Plan s an integral part of the
Fifth Five Year Plan hag been for-
mulated after incorporating selected
Science and Technology programmes
identifieg by the National Committee
on Science & Technology,

(b) The broad features are brought
out in the chapter on Science &
Technology and other relevant sectoral
chapters of the Draft Fifth Five Year
Plan (1974—79) Vol IT which has
heen already placed on the Table of
the House.

Taking over of foreign shares in LTI
Ltd,, Bangalore

7990. SHRI NAWAL KISHORE
SINHA: Will the Minister of COM-
MUNICATIONS be pleased to refer
to the reply given to Unstarred Ques-
tion No 594 on the 14th November,
1973 regarding taking over of foreign
shares i1 Indian Telephone Industries
Limited, Bangalore and state:

() whether the matter hes

since
becn considered; and

(b) if so, the main features thereof?

APRIL 24, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) and (b).
The matter is still under Govern-
ment's consideration,

(a) whether a proposal for the es-
tablishment of & Research and Deve-
lopment Unit for paper industry was
under consideration of Government;

(b) if so, whether a final decision
has since been taken in the matler; and

(c) if so, the salient features there-
cf?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
Yes Sir. The question of setting up
of a Research and Development Board
on paper and pulp industries is eng-
aging Government’s attention.

(b) The fina] decision in the matter
is expected soon.

(¢) Following are the salient fea-
tures of the Board'—

(i) To coordinate the R & D acti-
vities and formulate general
policy on rsearch and deve-
lopment:

(1) to finance various research and
development projects;
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(iii) to finance Research and Deve-
work in various
research institutions in the
country including the Central
Research Institute proposed to
be set up and provide neces-
sary funds for meeting such
research and development
work from the cess collected
by it.

(iv) to appraise the working of

the Research Institutions.

(v) to augment the existing facl-
Tities in the various research
organisations.

Provision of New Telephone appara.
tus for telephone subscribers

7992, SHRI NAWAL KISHORE
SINHA: Will the Minister of COM-
MUNICATIONS be pleaseq to state:

(a) whether new telephonc appara-
tus is provided to a new telephone sub-
seriber;

(b) whnether old and repaired tele-
phone apparatus were supplied to new
subscribers from Connaught Place
Exchange during 1972; and

(¢) whether those old and repaired
telephone instrumentg would be chang-
ed by new ones as gencrally they are
defective; if 8o, when and if not the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) to (c).
Whenever a new connection is opened,
1 good and fully serviceable telephone
instrument ig installed. Such instru-
ments are sometimes pew and some-
‘imes fully tested and repaired ones.
All defective instruments are always
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repaired or changed. Serviceable
jnstruments recovered from subsecri-
bers on closure or shifts of telephones
have necessarily to be reused.

Fxpansion of Pure Drinks Lid.

7093. SHRI INDARJIT GUPTA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether M/s. Pure Drinks Lid.
has sought and obtained Government
sanction for diversification and expan-
sion of their production from Coca-
Cola to Fanta Orange and Fanta Grape
brands of bottled drinks;

(b) whether introduction of these
varietieg has led to g rise in the Toca-
Cola Export Corporation’s foreign re-
mittances from India; and

(¢) whether thiq foreign company's
incursion into the held of orange and
grape flavoured drinks is considered

essentiul for the country'z develop-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
M/s, Pure Drinks (New Delhi) Pvt.
Ltd., New Delhi, which is a 100 per
cent Indian company, hold industrial
licence for bottling soft drinks imclu-
ding Coca Cola. Np separate permis-
sion is either required or has been
granted to this Company for produc-
tion of Fanta Orange and Fanta Grape
brands of bottleq drinks.

(b) Precise information in
regard is not available

this

(¢) Manufactute of beverage con-
centrates is a non-scheduled and non-
vriority industry and appropriate
restrictions have been and are being
placed on foreign exchange allocation
to and remittances by M/s. Coca Cola
Export Corporation,
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Research on problems relating to
energy-crisis

7994. SHRI INDRAJIT GUPTA: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the CSIR has been dir-
ected by Government to focus
in its relevant laboratories on problemsg
relating to the energy-crisis;

(b) if so, how many such research
projects have been undertaken and in
what specific fields; and

(c) what are the industrial units
functicning at present on the basis of
technical know-how developed in the
CSIR Laboratories?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir,

(b) Emphasis 1s beng laid on and

priority is being given to:

(1) Utilsatwon of the major indi-
genous source, namely coal
for production of fue] gas and
liquid fuels as cubstitutes for
peirolerm products.

(2) Conservation in the use of
petroleum products by improv-
ments of efficiency and reduc-
tion of waste.

(3) Long term programmes for
utilization of energy sources
(M.HD., Solar energy, Geother-
mal energy, Wind Power etc.).

(4) Production of fuels (Gassous
and Liquid) from waste mate-
riale.

(¢) The position iz given below:

(I) Regiwnal Research Laboratory
(RRI.) Hyderabad

Low Temperature Carbonisation of
non-caking cosls. The Public Invest-
ment Baard has sanctioned the first
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Plant based on this process and Singa-
reni Collieries have been asgigned the
task of promoting this venture till a
new company is formed,

(II) Isdian Institute of Petroleum,

Dehra Dun

(i) Re-refining of used lubricating
oil licensed to 26 parties,

(ii) Hydrodesulphurisation  distil-
late fuels licensed to § parties out of
which 2 are in operation.

(ii1) Catalytic reforming of naph-
that licensed to 2-parties, yet to go into
production.

hydrogenation of
one

(iv) Selective
pyrolysis gasoline—licensed to

party.

(v) Production of white oils-licens-
ed to one prriy.

(v1) Production of Microcrystalline

waxes from crude oil tank bottoms—
licensed 1o one party in under pro-

gress

(ITII) Central Building Research Insti-
tute, Roorkee.

Solar Heater released to one party
and is als> being released to another
party.

(IV) Central Salt & Marine Chemicals
Research Institute, Bhavnagar

The detailed drawings etc, of the
device have been released to four
parties for the fabrication of solar
still for their captive use.

Clogure of small plastic industry

7995, SHRT INDRAJIT GUPTA:
will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY be pleased to
state:

(a) whether he is aware that since
the Budget proposals for 1974-75, th¢
manufacturers of plastic raw materials
have suspended their sales and sup-

plies;
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(b) it so, whether this has led to
imminent closure of small-scale manu-
facturers of plastic goods and threaten-
#d unemployment of nearly 50,000 per-
sons in West Bengal alone; and

(c) action proposed to be taken in
the moatter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI;): (a) Suspension of sales
and supplies of plastic raw materials
by the manufacturers has not been
reported to the Government.

(b) end (c), It is a fact that there
ig a general shortage 1n the availabi-
Ity of plastic raw materials Efforts
ate being ‘nade by the Government to
make additional allocation of raw
materials to the small scale wunits
meluding  those in West Bengal,
depeading upon availability.

wmut gd seewE R s
wsn el ot sen

7996. St ST A FAT : FAT
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(%) ¥ goere & wafeay
FEAATTRE ; AT
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31-3-71 26.98,657, 19,99,946 6 98,711 74.1

(w) wraidrseRrd sty sr
w5 Rt TmA grer v rE Yay Fawd
RIRETHHART, T T TIAT ALY B
&7 A e aereg A vy v Ao ATACR
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Zra 3w feferm o7 frar ar & ofr
g=qTdY TR 7Y, MAAT SEGIA R’ P
sqrft 957 ¥ TEX WA TT TO4T THY
1§ smaeqr A & Ix weavd s
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saarfedy #1, w9 fafews  a¥
Y 8 A FIATH ¥ < TqrAT I
fear wra | weaw wfassi @ ot feaf
I sfas@ & eqeft wwa oA
B o< faw-fira et &1 aeAIy,
W ¥ ARR TE A=A w1 7 Cwlaa
& foear o Ter € WK 7 IF @
Ar@E |

Forces that fomented trouble 'n
Gujarat and Bihar

7997, SHRI JAGANNATHRAO
JOBHI:

SHRI NARENDRA SINGH:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) number of persons convicled by
Couris of Law for commiting vio-
lence, arson and loot in the recent
disturbances in Gujarat and Bihar 1n
1074,

(b) how many of such convicted per-
sonsg were members of different poli-
tical patties or non-political parties;

(c) names of such parties and num-
bers ¢f such persons belonging to cach
party;

(d) names of M.Ps. or ML.As. or
M.L.Cs. who were arrested committing
violence, arson or loot in Gujarat/
Bihar and their party affiliations; and

(e) to which political party or stu-
dents organization the leaders of that
mob belonged which attacked the
Patna Office of Searchlight?

THE DEPUTY MINISTER IN THE
\INISTRY OF HOME AFFAIRS
(SIIRI F H MOIISIN) (a) to (e).
T.etailed mformation m thus regard is
“eing colleeted from the State Gov-
ernments concerned and will be placed
tn the Table of the House,

APRIL 24, 1974
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Cases of involvement of BB.8. and
CPIL in Acta of Viclemce

7098. SHRI JAGANNATHRAO
J

SHRI NARENDRA SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
of such cases wherein Courts of Law
have decided that the Rashtriya
Swayamsevak Sangh (R.S.5.) has
been responsible for acts of violence
St?itewhe and if 80, the facts thereof;
an

(b) whether Government are also
aware of cases wheremn members of
Communist Party of India have been
held guilty for acls of violence State-
wise and if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
AND IN  THE DEPARTMENT oF
PERSONNEL (SHRI RAM NIWAS
WIRDIHA) ‘. and (h) Facts are
' png ascertained

Allocations to States to implement
01d Age Pension Bchemes ip Fifth
Plan

7999 SHRI SUKHDEO PRASAD
VERMA - Will the Minster of PLAN-
NING be pleased to slate:

(a) whether Government have al=
located fund for cach of the States
for the Fifth Five Year Plan to im-
plement the tchemes of old age pen-
zion for persons having no source of
livelihood, and

(b) if so, the tutal amount alloca-
ted to each nf the Slates and the main
features of the schemes formulated
for the purpose?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Central
Government is not contemplating to
provide fundg in the Fifth Plan to
States for the old age pension scheme.
However, the Stateg are being advised
to include such scheme in their State
Plans within the allocations made for
Bocial Welfare Scctor for States.

(b) Does not arise,

Price of Wrist Watches

8000. SHRI VEKHARIA: Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY ne pleased 1o state,

(a) whether Guvernment have put
any celing on the price of wrist
watches while issuing the licences for
manufactuiing walches; and

(b) if 8o,
licence-wise?

the amount thereof

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
snd (h). Watch 1s not an Industry
mcluded in the first Schedule to the
Indusiries (Development and Regula-
tion) Aet and no licence has, there-
fore been issued to any party for
manufacture of wrist watches Gov-
ernment have not put any ceiling on
the price of wrist watches while
approving of schemeg of wvarious
parties,

Application for Licence from Smug-
gler fer seiting up of Wrist Watch
Factory

8001. SHRTI VEKHARIA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether any application has
been made by a known smuggler for
the licence for setting up wrist watch
factory with forelgn collaboration in
India; ang

122,

(b) it so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, B. RANA): (a)
und (b). Watch is nol an industry
‘ncluded in the first Schedule to the
Indusiries (Development ang Regula-
tion) Act and no licence is therefors,
required for setting up a writ watch
factory.

It 18 not possible from the applica-
tiong for foreign collaboration and
.mvort of capital goods to know if an
applicant is @ smuggler and there is
no informatior that any of the appli-
cants whose schemes have been
aprroved is a smuggler,

Applications for seiting up Indusiries
in Junagarh (Gujarat)

8002. SHRI VEKHARIA: Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleascd to state:

(a) the number of applications re=-
ceived for setting up industries in the
backward districts of Junagarh in
Gujarat State;

(b) the names of such industries
for which applications have been re-
ceived along with the date of the re-
ceipt of such applications in each
case;

(¢) the action taken by Government
thereon; and

(d) the number of applicafions still
pending and the reasone therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCH
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) to (d). As per
the records maintained in the Minis-
try of Industrial Development, Secre=
tariat for Inaustrial Approvals, since
January, ‘71", seven complete applica-
tions for getting up of industries in
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the District of Junagarh (Gujarat)
have been received.

The details of the applications dis-
posed of are given in the attached
statement. Every effort is Tbeing
made to clear the two applications
which are pending Details of pend-
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ing applications are not normally dis-
closed.

Written Answerg

Statement

Industrial Licence Applications for
Fstablishment of New Undertakings
in the District Junagarh.

Sl. CLPNo. Name of the Undertaking  Item of Mfg. Posiuon
No. &Date
|
b I 2 3 4 5
1 171/CLP/71  M/s. Deepak Industries, Vegetable Ghee Prima  Faae Rejection
21-1-71 Junagar issued on  11- 172

W
:6: 'CLP/72 Ms.Gullm Indus- M Powder,
9/CLP/7 f Asde fango

=3

3 385/CLPj73  The Gujarat State ]-‘edc-
24-2-73 ration of
Spinning Mills

CLP Saurashtra
4 4%/ 7 Pvt. Ltd.. Porbander

22-10-73
5 3106/ILS/73 GmmtStm Fod.-.mnon
19-12-73 of Co-operatve Spin
nng Mills Ltd., Por-

bander, ]unaguh.

Minerals

Letter of intent issued on

Chiku Powder, 26-2-73.
Powder
ete.
Cotton Yarn. Industrial Licence issued
on 17-10-73
YWhite Cement  Letter of intent issued on
6-4-74.
Cotton Yarn. Industrial Licence issued

un 30-3-74

wenfs, sovmat sl wa st ®©
qwaR & val gra fann mn oamA
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Fm 7@ fear s ® [er At (1)
o faar sar o v, (2) gfew
TreT 8TY 7 w7 faw gfew sgrafray
# afas w19 T Wi A %
wrfsrft &Y gRrasT 24, 77 ( 3) faay
it g2 whyee ¥ @ wrara
& Ay Fr A v & frg
ot gfeer sraa) 1 e sufarat
®1 LT FY ARATE, TTEN AT X
URT WTHRHT GFAN1 0 NIAT AY goEre
T RIVATHA, F74F 77 K Qg ¥
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q7=q fedly T3 797 qAF T &
ATFT ST F TF TEAFATT 7T AT
I & 477 TTAT JTT ATTET 3 H L=
IEATITIT FT J0T I1OT FIOA7 A0AT 2
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Frazor 4

FRF qIT AT AW q&TT
1 TFT A5T 64
2 FAR-TFIFT 45
3 fazrw 81
4 TITT 54
5 gz 26
6 fzarm 239 26
7 WFH T FIAIX 19
8 FIA 36
9 #{ET HIW 133

10 AZMAE 100

11 afagr—-fFyar 9

12 FATZH 59
13 ST 72
14 99m= 49
15 TIAEATH 61
16 afaerarg 54
17 a9 TST 47 46
18 TTT WiT 154
19 «afssm FamE 114
o 1205
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17 ' 165 8009 SHRI SHANKERRAO SA-
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THE MINJSTER OF STATE IN THE
MINIBSTRY OF PLANNING (SHRI
MOHAN DHARIA)- () and (b). No

the centre therefore doegy not arise.
(c) There iz noc proposal of the
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Sick Textile Milly in Makarashira

8010. SHRI SHRANKERRAQ SAV-
ANT: Wil the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the number gnd names of sick
textile mills in Maharashtra and the
srangements mads to run them
under State or Central supervision;
and

(b) the number of persons at pre-
sent employéd in each of such mills
end the statements of profit and loss
during 1971-72, 1972-73 anad 1973-747

THE MINISTER OF STATE IN THE

134

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
and (b). At present, there are 22 tex-
tile undertakings in Maharashtra,
whose management has been
over by Government under the Indus-
tries (Development and Regulation)
Act, 1851 angd the Sick Textile Under-
takings (Taking Over of Management)
Act, 1972. 21 undertakings are being
run through the Maharashtra State
Textile Corporation and one under-
taking through National Textile Cor-
poration, who have been appointed as
Authorised Controller/Custodian. The
names of these undertakings, workers
on their rollg and the profit/loss made
by them during the years 1871-T2,
1972-73 and 1973-T4 are as follows:—

g!t. Name of the undertaking

Custodian/ Workers on Profit/Loss

Avthorised

(Rs. in lakhs)

on roll

Controller

I 2 3

4 s

UNDER INDUSTRIES (DEVELOPMENT AND REGULATION) ACT, 1951

-

[ ]

R.S.R.G. Mohta Spg. & W MSTC
Mills Ltd -smllp' &

India United mna.,nm- MSTC
bay (6 Units)

9 Aurangabad Mills 1td., MSTC

Model Mills, Nagpur, 1id, MSTC
Nagpur

Year of Accounting
(July-June)

5183 1971-72
1972-73

o 59
45-09(;)
(!973-74 12-70(P)
F » 1974
Accounti
(Jul)‘-}'une)

1793 1971-72 (—-)13-29
1972-73 33
13“;23-74 i 33‘62{1’]
(Up to January, 1974)

16101 Year of Accounting

(January-December)
1971 . E— 435 25
1972 -—)124° 16
1973 —)-
930 Year of Accounting
(January-Dectmber)
1971 ()14 36
(2,

1973 2 SG(PJ
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x 2 3 4 5
10 ijay S w Mills MSTC 2261 Year of Accounting
Diﬂg-?kmpg;y& i
(January-December)
O
973 . 14 77®)
11 Chhaganlal Textile Mills Pvt, MSTC 2349  Year of Accounting
Lid., Chalisgaon.
(March~-February)
1971=72 . (~)4-18
1972-73 . 4'9
197374 -  26°
12 Ahmedabad Jupiter Spg. Wvg. NTC 4113 Year of Accounting
& Mfg. Co. Ltd., Bombay
(April-March)
1971-72 . (=—)23"89(P)
November, 71 to March, 72) .
1972-73 - 6-34(P)
1973-74 - 12 70(P)
(Upto February, 74 )
UNDER THE SICK TEXTILE UNDERTAKINGS (TARING OVER OF
MANAGEMENT) ACT, 1972
313 Apollo Mills , Bombay MSTC 2855 1973  (—)18-93(P)
14 Edward Textile Mills Bombay . MSTC 2247 1973 30+ 67(P)
15 Jayashankar Mills Bacsi, Barm  MSTC ss0 1973 18-95(P)
36 New-Ksiseri-Hind Spg. & MSTC 2684 1973 41 80(P)
‘Wvg. Mills, Bombay
17 New Partap Spg., Wvg. & Mfg. MSTC 2595 1973 20-35(P)
Mills, Divulis (West K handesh)
18 Osmanshahi Mills, Nanded MSTC 3688 1973 64 54(P)
19 R.B. Bansilal Abirchand Spg. MSTC 1363 1973 36-43(P)
& Wvg. Mills, Hinghanghat.
20 Sﬂ;klsm Ramprasad Mills MSTC 1525 1973 22°08(P)
a
21 Seksaria Cotton Mills, Bombay MSTC sor4 1973 (=32 53(F)
22 Viderbha  Mills  (Berar)) MSTC 1690 1973 38-23(P)
Bllichpur
(p) Provisional

Note : The physical possession of the undertakings at Sl. Nos. 13 to22 was taken over io
November, 1972.
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Cement Factery in Maharashiry

8011. SHRI SHANKER RAQO BAV-
ANT: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government of Maha-
rashtra have recommended the erec-
tion of cement factories in that State;

138

(b) it so, the location thereof; and

(c) the names of projects which
are being cleared by the Cemtral Gov-
ernment during the Fifth Five Year
Plan?

THE MINISTER OF STATE (N THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
and (b). The following schemes have
been approved as recommended by
the Goverrment of Maharashtra:—

Sl.  Name of the Party Location
No.

Capacity

Remarks
(tonnes)

1 Cements & Chemicals Indis Chanaka

Ltd., Madras

2 Shn D. M. Dahanukar, Rajura
Bombay.

330,000 Letter of Intent

330,000 Industrial Licence

(c) Decision on the following sche-
mes will be taken after the receipt

of recommmendations of the Govern-
ment of Maharashtra:—

Sl Name of the Party Location
No. (Tonnes,
r ShriV. P. Agarwal, Bombay . Rajura 660,000
2 Mi/s Bhate & Kelkar, Pocna . . . Rajura 400,000

New Telepheme Advisory Cemmittee
for Bembay

8012, SHRT SHANKERRAO SAV-
ANT: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) when the last Telephone Advi-
sory Committee for Bombay was dis-
solved;

(b) the reason why a new Advisory
Committee has not been constituted
still; and

(c) when the mew Committee will
be constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The last
Telephone Advisory Commfitee for
Bombay was dissolveg on 31.3.1974

(b) and (¢). A new Telephone Ad-
visory Committeer at Bombay has
beep constituted, effective from 1.474
for a term of two years.

Scheduled Caste and Scheduled Tribe
Under Secretaries

8018. SHRI AMBESH: Will the
PRIME MINISTER be pleased to state:

(a) the number pf Under Secweta-
ties promoted during the lagt three
years, year-wise;
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(b) the number of Scheduled Caste
and Scheduled Tribe Under Secreta-
Ties promoted, separately, out of
them; and

(c) if the percentage of Scheduled
Castes and Scheduled Tribes is mnot
upto the mark, the efforts being made
by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA). (a) and (b) The number
of Central Secretariat Service Grade
1 Officers (Under Secretanes) inchi-
ded in the Select List for promotion
to Selection Grade (Deputy Secreta-
ries) during the last three years, and
the number of Scheduled Castes and
Scheduled Tribes candidates among
them is as follows:—

APRIL 24, 1074

General S.C. S.T. Total
mwn 35 - — 335
972 49 I == 50
1973 53 2 - s

et

(¢) There is no reservation for 8C/,
ST employees in appointments made
by promotion from one Class 1 post
to another on the basls of merit
However, the Scheduled Caste|Sche-
duled Tribe officers have been exten-
ded certzin concessions iv this regard
under Ministry of Home Affairs’
O.M. No. 1/9/69-Ests (SCT) dated 26th
which are kept in view at the time
Select Lists are drawn up for pro-
motion of CSS Officers from the
Grade of Under Secretaries to that of

Deputy Secretaries

soigfen’ wifr war sqgfen wnf
widier grt s T

8014 oY sRW: ®T qg HEY
g Ty N FR® fr wrde
o - F whr, e el
T vy wrepey e aravanfer, wreer wowTT
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T & gl oty @ e
YAWTRAY & ST W § (%)
sf@l, (w) wod  wfe-
! T qWw §@  a9r Srer
FQA, (W) gumgy (v) 7 ww e
(%) w=r Tt A, quw g e
s s g€ ?
. 1% wane & vt (st gwo
qwo wfew) wfm wel & Qe
wpgfaa oot aar sepgfo sorfrg
¥ argwr w1 STy vt frera o
deay w7 o frreer  deer § 1 o
g o wqgfe penfaat &
wrpwr %1 Toay & ok sepefeer o
awr Wi o Wiy T awns
e ¢

e

1971-72 1972-73 197374

1. APt wranfy wrad
1379 2078 3228
Wl b [ '
2 guTgy ¥ av WO
639 629 7186
3. wfer ot vl
160 138 210
4 T 219 244 212
5. WHA 135 219 64
6. freltm
LG 32 34 1]
7. Fafew 62 114 104
E it 2624 3456 4622
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Mmtmqimcb:ﬂ-u
Bengal Government

8015. DR. RANEN SEN-
SHRI C. JANARDHANAN:

Will the Munister of PLANNING
be pleased to state:

¥

o (8) whether Rs. 30 crores eould not

(Q) (d) Jp the case, of other
States also, fhe, Central aspistan

located for 1973-74 has been provi-
sionally released in full, except in
case of Manipur and Meghalaya.

xapented @ shortfall of
M 3¢ nhoy bm pome Of the sermar-
mmw ﬂapqnm
ays there has on
shartfy) lakhs in expendi-
ture against the appraved outley of

142

e ® weitor  frd # A
w1 sl

so16. ot fiwfrfsr :  wr
HWTT WY I AT A FO H 4 .

(¥) =1 FTHw syrear ATY
qw ¥ fadwa: Suv fage & wrA
fory & wow @ @ 3,

(w) afk g, o wav woagdk W ¥
v ok qf fagre & dayg agey
st fagre & fo Two o ¥ FEw
s fer o fo v fadr &
Mdor wxear & €, 1973 W
wﬁmﬂﬁﬁr:

(%) wfx g, & wv v aveTer
wT o &% g gur 8, ; st

(w) ufe v, & wit ?

de wwver ¥ qer Wt (e
e fug) : (%) e 2w @ Sdverr
¥ae, oA goT fage &1 w=TE
ﬁwaftmﬁw‘&.m § Wit
it it e o, A W
o S 2% QRN & ST
o - T v ¥ & qar Awar
g fe 3hew T X qurT g o
Far &% wrd wire gare sy & feg wr-
e fufww s RO RE |
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(W) ¥ () W v & go-
o swre s 3 fagre ¥ day aesi
WX QAT YA ¥ 90 W
# g g9 Al F gET A ¥ -
fag sory I fafaw == &
arX ¥ farar forsnit fioar wm )

fagre & aw &7 ¥ WX gad
fargrx 3 fority &7 ¥ gTEwI * gframil
1 faere #@ ¥ fae freae qos
feg v @ § | Soviwmel ¥
¥ et A fefer sy o or
2 1 wmarw fa & aiferd, e
W W el § Wl 9T & v ey
TG AT A oy e Hfaw
frorg o1 <2 & ) W fad % vl 2O
# g g ¥ gETc W & fag
1000 feanieT ¥ wigs I & o<
T &% At B wegfafm sree
e ardl & Foge /it axw far
m § 1wt g & § gy W) afe
¥ i o i v @ Wcre s
wqrfea o 7€ & | &fmw F @ Iw AW
ot o oy §

™ ww § fowrdy o @k
Hgows 7§ N Ty ¥ e
el ¥ w1 W 3§ 5w wfend orfr
§ ) o feufe ¥ quc W & fag Tow
ey W dwfors wwea s §
o ware feg o < §

8017. SHRI TARUN GOGOI: Wwill
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether nearly 10 armed Miro
Kuki rebely attacked a village guard
post at Mombi in Manipur bordering

APRIL 24, 1874
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Mizoram and snatched away 20 rifies
and about 700 rounds of ammunition
on 25th March, 1874;

(b) if so, the facts thereof; and
(c) the action teken in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(8HRI F. H. MOHSIN): (a) and (b).
On the night of 22nd March, 1974, a
group of 15 underground personnel
overpowered the sentries on duty at
the Village GuardPoet at Mombi in
Tengnoupa] sub-division in Manipur
and took away 22 rifles and 776 rounds
of ammunition. -

(c) All the 22 rifles were ' sub-
sequently recovered in an operation
organistd by the Border Security
Force, and four persons suspected to
be involved in the incident have been
arrested. '

Staff of Television seni Abroad @
Tralning -

2]

8018, SHRT LALJI BHAI: Wil the
Minister of INFORMATION AND
BROADCASTING be pleassg to stats!

(a) the number and names of the
persons including Engineering and
Programme staff of Television who
have been sent abroad mare than vape
during the past three years; and

(b) the reasong for sending thém
abread more than once?

THE DEPUTY MINISTER IN
MINISTRY OF INFORMA'
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA): (a) and (bl
The information is given In the
enclosed statement.
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Statement
Name of the o fficer Period Purpose
. Shri Romesh Chander Director TV ~71 For i ]nturmional
1 X 3 or @@ 3-slo lﬂmﬂubns sym-
7-5-71 m Eduutwnﬂ Bruduaﬂng =t

)]

(i)

2 Shri Shiv_Shankar Sharma, Pro- (v
gramme Executive, TV.

(i)

3. Shri 8, K.Mut.h;r‘Lec, Engineer-in- (i

(i

Nice (France),
31-10-71 To act as jury for the 7th Japan
to Prize contest, held at Tokyo,
117-11=71

25~ 2—74’! To mend UN Panel Meedng on

Broadeasting
7- 3..74! for Eduutkm held at Tokyo,
Japan
3-3-13] On ton to
d'ww the EIec-
o3-73)  tionsin
3:-8-73, To attend [International Radie
and TV Exhibition held in
9-9—73} Berhn.
9-3-72 ToBangls Desh for discussion N
10 connection with TV.
74-72
10-9-73 To study improvements in he
o Zanzibar Broadcasting and TV
10-10-73 system.

forelt % defieii w1 qw gredw &
ot qeadw & syrwor

8019, ot wyenlt wif : wWT AW
i oy v W g R fin

(%) war fawy 3 v foemr 2ol
e qeady ¥ gt gRry ¥ e
w< feg ard § ot cadr v Y el
qtarft  FaPhjovd & wic

(@) ate g, a1 Fa% w1 FOT

R & gy A 2 ow-
1 A oo A e M g ¥
fafww oradal & fawe o & gwge
AT 97 BLATH WX W WrAwEar
gt ¥ 1 o aforrerey §8 At
TR AT WY OF QT ¥ €T 5
T TRy § wey we fegr o £
¥ wrwel §, wwrfae i wd 2w
Iodteel W s v g wefae
qafer gwg qt Afed ¥ faogr omar & o
T wwdh ¥ o fowdr i § SH
sqrire e swrwreqnt & W s
foear wmr & 1 oY sy gy Al W
T w7 § I wlY dwe v ¥ fak
fedw wwew o o § ) Wl W
# v Awdy ¥ qfardr frd o
¥ T % R O T A%y ¥ ¥y
ard ot anfr ¥
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wd 1972~73 WX 1973~74 ®
e woere & witr wwbewdl &
fwrt Wt fefww  caafaewt  F
‘werw % wk g W ufn

8020. ot wrolt wif ¥ gwm

Wit wavew HY 77 FAY T w7 FA

f& a¥ 1972-73 =T 1973-74

¥ vy AeETC F wd¥T FAtAal %

faarrowi wr fafex  ga-afremr H
wrar ¥ g7 feadt v v g °

e . aeTw e ¥
et (i weilre feg): 1972-
73 #qr 1973-74 (31-12-
1973 &%) & =tqa =y TFTET
T fawrrs AT ge. gy FRTAT
¥ sy ¥ Peg o Prameat 97
Py Ty =T X AP -

1972=73 1973=74
(1-4-1973 ¥
31-12-1973 =¥)
wr iy

1,92,52,831 1,08,65,593

Hmwhﬂmvm.
.,  West Beapal
mlmmmm
KAR: Will the Minister of INDUS-
PRIAL, ~ DEVELOPMENT  AND
mmmrmmmrbe
pleased to state:.

:{a) tha names -of .the mdugtdn
units of West Bengal working below
capacity during the last three yeaxs.
year-wise; and

(b) the measures hkeu up to work
them at rated capacity?

APRIL 24, 1074
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C..SUBRA-
MANIAM): (a) and (b). Industrial
units, not only in West Bengal but
in other parts of the country as well,
are not able to work to full capa-
city due to various constraints relat-
ing to availability of coal furnaces
oil, power and transport. Arising out
of these constraints, the inputs by
way of raw material, components etc.
for consuming industries have also
been adversely affected.

These constraints arg being tackled
the Government at various levels
eg.(i) the Standing Committee on
furnace oil (constituteg by the Minis-
try of Petroleum and Chemicals) are
examining the availability of furnace
oil and will recommend allocations
to be made to industries kﬂﬂn‘ in
view the progress of
supply of coal to industries whleh
can switch over to coal in place of
furnace oil; (ii) surplus power ia
certain States is being fully utilised
to meet the shortage in deficit States
(iii) power generation projects undu
general

tﬂdtymm into
service; (v) Diesel sets have been in-
wb!mw-#ﬂh Electricity

anuﬂmm

KAR: 'Will ‘the"Minister of TWDUS-
TRIAL .- DEVELOPMENT IHD
SCIENCE AND (mgmmwcr!'
pleased to state: .

__(a) name of paper projects receiv-
ed ‘upto * date Northiérn and
North Eastern Region States for eon-
sideration;

(b) the location, capacity and the
capital 1k¥out of” el&lﬂl thase pro-
posals; nnd wy Sapdouk

{(c) ' whiether sny of iﬁ"wmﬂhu
been cleared yet?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, B. RANA); (a)
Apart from the threp projects of
l.ﬂndus‘lau Paper Corpoartion to set up
integrated pulp and paper mills at
Nagaland, Nowgong and Cachar in
Assam, the Governments of Tripura,
Manipur, Arunachal Pradesh, Mizo-
ram and the District Council of North
Cachar Hills have proposed establish-
ment of paper|pulp projects in their
territories.

150
L] '
(b) A statement is attached,

(c) A formal application for gramt
of a licence was received from Tripura
Government. A letter of intent is
under issue. In respect of other Sche-
mes, the Planning Commnussion is tak-
ing an mtegrated view so that inter
se priorty could be fixed on  these
schemes.

Statement
Name of the Project Location Capacity Capital cost
Arunachal Pradesh + Balukpong

180 tonnes Rs. 37.76 crores.
per day.

North Cachar Hills » Diyungmukh 200 tonnes Rs. 2244 crores,
per day.

Manipur . " . Chandighast 200 toomes Rs. 3491 crores.
) per day.

Tripura . . . Fatiksan 250 tonhes Rs, 35 crofes.
per day.

Mizoram . - . Bairabi 200 ‘tormics Rs. 24-91 crores.
per day.

Industrial production in Gujarat been able to work to full capacity

8023. SHRI P. 'M. MEHTA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Industrial develop-
ment in the State of Gujarat has gone
very low during 1973 and in the
beginning of 1974; and

(b) it so, the reasans therefor?

DEVELOPMENT AND S8CIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (&) end: {b)i Figures of
Tndusteid] production n e’

sector are not maintsined wtatewvise
All industrial units in the country,
including those in Gujarat, have not

due to various constraints like coal,
fumase oil, gower and 4gpmsport.
Arising qus..of thege constraints the
inputs by way of raw material, com-
posents etc. for eanmmning industries
have also been adversely affected.
The following combhrafive fgures
showing industrial litences and letters
of intent granted in favour of Gujarat
would show that there has been no
recesion in the matter of industrial
development in Gujarat:—
Yanuary to March

*

1972 1973 1973 1974

!Llcﬂwﬁ 61 73 14
Letternof Itent 95 98 21

27
26
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Firlng in Gujarat on 27th and
Z8th March, 1974

8024. SHRI P. M. MEHTA: Wil
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether after some days of
lul} the firings took place again 1n
Ahmedabad and other parts ¢f the
State in Gujarat on 27th March, 1874
anj 28th March, 1874 and if so, the
reasons of the firings;

(b) the number of persons died;

(c) whether Government of Gujarat
has called the meeling of the State
M.Ps and has also reviewed the State
Citizens Council to improve the situa.
1ion; and

(d) if so, to what extent the nor-
malcy has been returneq in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d).
The required information is being col-
lected from the State Government
and will be laid on the Table of the
House as soon as possible.

Curb on consumptien of cement,
sugar ang textile

8026. SHRI JYOTIRMOY BOSU:
WRl the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have
drawn up a scheme to curb internal
consumption of sugar, cement, and
textiles with a view to boost exports;

(b) if so, the main features thereof;

(¢) whether curb on the consump-
tion of the items referred to above,
will result in further aggravation of
the problem of internal scarcity and
high prices; and

Written Answers APRIL 24, 1974
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(d) if the answer to (c) be in the
negative, on what grounds Govern-
ment are clamping curbs on the con-
sumption of the items of daily
necessaries of life which are already
scarce and costly for the common
man?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (d) No specifie
Scheme to curb internal consumption
of sugar and textiles, with a view to
boost exports, has been drawn up.
With regard to cement. it is proposed
to export three lakh tonnes of cement
by the end of December, 1974 and
another 5 lakhs tonnes during 1978
to Iran as a part of bilateral trade
negotiations between India and Lian.
To the extent cement is exported,
there will he lesser availability of
cement for internal use It is, how-
ever, being attempted to mitigate the
impact on internal availability of ce-
ment by better utihsation of the in«ial-
led capacity and creation of additional
capacity in the country.

Telephone Tacilities in Villagea of
Orissa

8027. SHRI GAJADHAR MAJHI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of towns and vill-

nges having telephone facllities in
the State of Orissa; and

(b) The number of villages, dis-
triet-wise proposed to be provided
telephone fecilities particularly in
Adivasi areas during 1074-75?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF, SHER SINGH): (a) The num-
ber of towns and villlages in the
State of Orissy having telephone faci-
lity is 448,
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(b) The ntmber of villages, district-
wise proposed to be provided with
telephone facility during 1874-75 is
#s under:—

No. of the
WH‘F where
tfil:if one
ity is like-
1y to be pro-
vided in 1974~
75

Name of the Distt.

——  ————— T ———— —

"
&
-
3

|,

L

. Ganjam . . X 5
. Kalghandi .
7= l-'.!onihll . .

A ta B W N
g
.
-

~»

8. Koraput

9. Mayurbhanj

10, Phulbami . . .
17, Puri

12. Sambalpur . x

13. Sundergarh

o o w A A W

Nil

Except Cuttack, Ganjam, Puri snd
Sambalpur all other districts are hack-
ward districts and Adivas-areas. Area
wnder Rajnagar police station in Purl
is also a backward and Adivasi area.

Popularisation of T V. Programmes

8028. SHRI MOHINDER BSINGH
GILL:

SHRI DHAMANKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state the steps being taken to see that
television comes within the reach of
the common man and itz programmes
scek to bring sociat changes in view of
soclo-gconomic, problems facing the
country at this juncture?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA). Some Community View-
ing sets have been installey in Delhi
and J&K for this purpose. More sets
are proposed to be installed at other
stations during the Fifth Plan period.
Programme like Krishi Darshan,
Kamgar Vishwa, Ghar Pariwar, Nagar
Nagerik ete. highlighting social and
economie problems and involving the
common man both In the urban and
rura] areag are telecast. Efforts will
be made to telecast more such pro-

grammes in future as new T.V, centres
come up,

Rural Industries Project in Bastar
MP.

8020. SHRI CHANDULAL CHAN-

SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Madhya Pradesh Gov-

ernment has sent a proposal to his
Ministry to start one Rural Industries
Project in the District of Bastar; and

(b) it so, the reasons for delay in
setting up the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Bir.

(b) Does not arise.

Expansion of Triveni Tissues Limited

B030. SHRI DINEN
Wil1 the

BHATTA-
Minister of

(a) whether a revised ‘letter of
intent” has heen issued to Triveni
Tissues Limited for its expansion Pro-
ject;
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(b) whether the company has asked
for finanein]l assistance in foreign ex-
change for import of machinery and
instrument required for the expanison
af the project; and -

(¢) whether the company has sub-
mitted any report on the increase in
the employment potential on the com-
pletion of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
Mfs. Triveni Tissueg- Limited who
were granted a letter of intent for
the establishment of new undertak-
ing in Nanjangug (Karnataka State)
for mhenufactore of spécislity papers
for an annual capacity of 10,000 ton-
nes subseguently approached for per-
misslon t6 complete the first phase
of the project for an annual capacily
of 5000 tomnes in their existing unit
in West Bengal. Thig was approved
and a licence has accordingly been
issued.

(b) The party was advised to ap-
proach the Industris] Credit and In-
vestment Corporation of India Limited
for a foreign exchange loan for im-
port of capital goads valued at Rs.
87 25 lakhs.

(¢) As per application submitted
by the party for grant of industrial
licence, the scheme envisaged em-
ployment of 415 persons and 285 per-
sons for the first and the second phase
respectively.

‘Opening of Telegraph|Telephony Sub-
' Diviions

*

8031. PROF. NARAIN CHAND
PARABHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the criterin for the creation of

and Telephone sub-Divi-
sions in the Country; .
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(b) the names of New Telegraph/
Telephone Suh-Divisions opened im
the country, Circle-wise, during ths
financial year 1973-74;

(c) whether the conditions ond
criteria are relaxed in the case of
Hilly areag in the country; and

(d) if so, the names of the Tele-
graph Sub-Divisions opened in the
country during 1073-74 after allowing
suitable relaxation and if not, reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The cri-
teria for creation of telegraph and
telephones sub-divigions are as be-
low:—

(1) Telegraph Sub-dwision —A Tele-
graph Sub-division is normally created
when the workload reaches 2225 Equi-
valent Line Mileage.

(i) A Telephone Sub-divigior is
formed generally for an indlvidual
telephone system where the total
number of working telephone lines
exceeds 1000.

(b) A statement giving the infor-
mation is encloseq herewith.

(¢) and (d). No Sir. These condi-
tions have not been relaxed solely
for reason of the regions being in
Hilly area.

During the year 1973-74, relaxation
of the existing criteria was, however
made in respect of the following
telegraph engineering sub-divisions on
operational and administrative
grounds:

(i) Bandaradua Sub-division In

Arunachal Pradesh in Northe
eastery Circle.

(ii) Udsmpur T.E. Sub-division
in J&K Circle.

(i) Port Blair T.E. Sub-division
to Andaman apd Nicobar Is-
land in West Bengal Circle.
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Statement '

Statement shovwing names of Telcgraphs|Telephong Subdivisions opened duving the yesr
1 197514

——— = = i

Name of Circle Name of Telegraph [Telephone Sub-Dvns.
]
1. Andhra. . . . .+ 1. Mahabubnagar Teleg. Sub-Dvn.
2. Guntur Teleg. Sub-Dvn.
2. N. E. Circle . . + 1, Bandaradua Teleg. Sub-Dwn.

3. Bihar . : . " « 1. Bhagalpur Phones Sub-Dwvn.
. 2. Saharsa Teleg. Sub-Dvn.
3. Dhanbad Teleg. Sub-Dwvn.

4. Sarsaram Do,
4. Gujarat . . R « 1. Kalol Teleg. Sub-Dvn.
2. Godhra) Do.
3. Navsari Do,
5 ). &K . . . + I, Udhampur Teleg. Sub-Dvn.
6. Kerala . . . . . 1. Palghat Phones Sub-Dvn, '
2. Bagalkot Teleg. Sub-Dwvn.
7. Mysare. . . . . 1. Bellary Phones Sub-Dvn.
2, Ernakulam Teleg. Sub-Dva., |
8. Maharashtrs ‘ . . I Ulhasnagar Teleg. Sub-Dvn.
2. Baramsti Do.

3. Kolhspur Phones Sub-Dvn.
4. Malegaon Teleg. Sub-Dvn.
<. Jalguon Phones Sub-Dwn.

9. Orissa . . I « 1. Phulbani Tcleg. Sub-Dvn,
10. Punjab § . , . I. Sirsa Teleg. Sub-Dvn.
2. Phagwas Teleg. Sub-Dvn.
i . " 3. Puthankot Phones Sub-Dvn.
4. Rohtak Do.
s. Karnal Do.
r1. Rajasthan . " . . 1. Barmer Teleg, Sub-Dvn.

2. Sriganganagar Pohnes Sub-Dvn.
3. Hindaun Teleg Sub-Dvn.

12. Tamil Nadu . . . 1. Karur Teleg, Sub-Dva.
2, Gobichettypalaysm Teleg. Sub-Dvn.
3. Tirunelveli Teleg. Sub-Dvn. ’

3UP . . . . . 1 Dehra Dun Teleg. Sub-Dwn.
2. Faizabed Teleg. Sub-Dwn.

14. W, Bengal. . . . . 1, Port Blair Teleg. Sub-Dva
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Abecation of Funds to Himachal

Prudesh for Homsing in Fifth Plan

8032. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to state:

(a) the total allocation meade for
kousing to Himachal Pradesh during
tke Fifth Five Year Plan;

€b) whether any target has been
fixed regarding the number of houses
to be constructed with this allocation;
and

(c) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c¢). The
outlays for the States Fifth Five Year
Plans and their Sector-wise break up.
including those of Himachal Pradesh
have et to be finalised.

Jobs Allocated o Himachal Pradesh
under ‘Hal-a-Million Jobs'
Programme

8033. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FLANNING be pleased to state:

(a) the total number of jobs allocat.
ed to Himachal Pradesh under the
‘half-a-Million Job' Programme;

(b) the break-up of the allocation,
District-wise;

{c) the pnumber of people who have
been provided jobs under the scheme
so far; and

{(d) whether any annual target has
been fixed for the provision of jobs
under this ascheme for the various
States; if =0, the annual target for
Himachal Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(@): A statement is laid on the Table
of the House. ([Placed in Library.
See No. LT-8818/74].
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Cement Price

8034. SHRI D. K PANDA:
SHRI BHOGENDRA JHA:

Will the Minwster of INDUSTRIAL
DEVELOPMENT be pleased to state
the Government price of cement and
the available price in the market?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B. RANA):
The price ang distribution of cement
is regulated under the provisions of
the Cement Contral Order, 1967. Under
this order, a uniform, fo.r. destina-
tion price is fixed which is presently
Rs 230.72 per tonne inclusive of Cen-
tral Excise duty (Rs. 41.53) and pack-
ing charges (Rs. 38.19).

Under clause 10 of the order, the
wholesale and retail price at which
cement may be sold is to be fixed by
the State Governmentg apfter taking
into account the above price, handling
and transport charges, godown charges,
stockists margin of profit, local taxes,
if any additional road transport, where
allowed. These prices vary from State
to State and from place to place in the
same State.

wroha weew dewnr g wwefivd
¥ wt ¥ e
8035. ot wg Craw Fog ww :
w7 fempr e yretfindt w4 T Ty
£t 791 F46 % -

(%) war s " e
¥ 1073-74 ¥ v weweafr & G
¥ # wEa w17 gy fear, o7

(a) afx xr, &7 5% o7 FIH
¥



61

siwtfer fuwre ot ey oite |
siitfiret st (s o gwwew)
(%) wrofm wigo, awaf & o
% wgem ¥ st ¥ ST @
§ 1 marfy, wredw aeaft gEAw
a, ot fr wafww dwifas wdlre
satea §, 1973~74 % L qwT
¥t ¥ wegear wd fear )

(@) waw Adr 3370

CRECRE B R

8037. -ﬁwmmmwi
&1 AT FA TR R T G RA
.

(%) #r o 1973-74 & AT
w7 1w wfgs Afrgs? W7

(w) afx i, M fedt 7qr 7%
aframersy fiadr gt gd u’tti
gag & war wrdaedt o g 7

wure suvem ¥ vwa Ao We
fag) (¥) o (w) - JXT oFA
%} a7 7Y & I oA qqTATE RAT-0EH
v v frar @

Funds Earmarked for Creatiog of
Jobs Im 1874-78

8038. SHRI 5. N. MISRA: Will the
Minister of PLANNING be pleased
to state:

(8) whether the Planning Commis-
sion has earmarked any fundg for the
implementation of the scheme for

507 L8.~7.
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creating jobs W the country during
1074-78;

(b) it s0, the names of such
schemes for which the amounts have
been earmarked;

{c) the number of persons who are

likely to get employment under this
scheme; and

(d) whether thhe amounts earmark-
ed for 1073-T4 for this purpose have
been fully utilised; and if not, the
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to (¢)
During the Fifth Five Year Plan,
considerable job opportunities are
expected to be created for wvarious
categories of unemployed persons
through the implementation of various
Plan programmes in the sectors of
Agriculture, Soil Conservation, Major,
Medium & Minor Irrigation, Power
Generation, Agro-Service Centres,
Command Area Development, Large,
Small-Scale and Cottage Industries,
Education and Public Health ete., for
which much larger allocations have
been proposed.

In addition, a sum of Rs. 40 crores
hag been provided in the Central
Budget 1974-75 for the Employment
Promotion Programme under which
Central assistance will given to the
States/Union Territories mainly for
implementation of self employment
schemes for benefit of various catego-
ries of unemployed persons The Pilot
Intensive Rural Employment Project,
the Drought Prone Areas Programme,
the Small Farmers Development
Agency will also directly create em-
ployment opportunities in rural areas.
Respective provisions for these schemesg
are Rs, 3 crores, Rs. 22 crores and
Rs. 21 crores in 1874-75,

It is not possible to indicate the
number o! persons likely to be em-
ployed under esch scheme.
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(d) The releases of Central assis- tanch against the amounts allecated

for various special programmes for
tcries are as follows:—

1973-74 to the Stateg and Union Te'rri-

L}

1. Crash Schemes for Rural Employment.

2. Pdot Intensive Rural Employment Projcct .

3. Drought Prone Areas Programme.

4. Small Farmers Development Azmq!Marg:nal Farmen

and Agnculural Labourers,
§. Programme for Educated Unemployed.

6. Special Employment
Termntorics.

7. The Half-a-Milhon Jobs Programme.

Rs. lakhs

. 2622:50 upto 28th Fcbru-

3
¥ ary 1974
. . g,

2863-00

. 1301'00

4585°42

. .

Programme for States & Union

. . 2244°49
5398-53

As the year 1973-74 has ended only
recently, it will take some time to
know the extent of actual utilisation
of these amounts by the States.

Modernisation in Industries in Orissa,
Punjab, Gujarat, Bangalore

8039. SHRI RAGHUNANDAN
LAL BHATIA:

‘Will the Minister of INDUSTRIAL
DEVELOFMENT AND SCIENCE
AND TECHNOLOGY be pleaseq to
slute

(a) whether under utilisation of
the installed capacity, lack of moder-
nisation, technical know-how and
powetr cut are one of the major fac-
tors responsible for the deepening
c1i-1g 1n industries in various parts
cf the country particularly in Orissa,
Punjab, Gujarat, Bangalore;

(b) 1if so, whether there is need of
mcdernisation of all the industrieg in
the country; ang

(c) the measures Centre propose to
lake n this direction?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (o) The major
factors responsitle for under-utilisation

of installed capacity in industries in
various parts of the country, includ-
ing Orissa, Punjab, Gujarat Bangalore
ete, are among others shortage of
power, non-availabilily of adequate
and timelv supply of coal, transport
problems and counirywide shortage of
industrial raw-materials as well as
forcign exchange constraintg The
need for modernisafion 15 always kept
in view and every assistance 18 given
by the Governmeni n appropriale
rases as for examole by allocating
foreign exchange for replacement of
outworn machinery, where machinery
has to be imported

.Problems of Smafi Scile Industries

8041. SHRI PURUSHOTTAM
KAKODKAR;:

Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleaseg to
state:

(a) whether Government are aware
of the problems hy the small scale
industries: and

(b) ¥ s0, the s‘eps taken to tackle
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b): The problems
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-al present faced by small scaie indus-
tries mainly relate to inadequate gvail-
ability of credit facilities and raw
unaterials. Steps are taken by Gov-
ernment to provide more credit faci-
Hties through the Govermment agen-
wies and financial institutions to the
small scale industries. Similarly
+effcrts are also made to make avajlable
'more raw materials (both imported
ang indigenous) depending upon avail-

akility. |
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Utiisation of Grants givea to the
Indian National Science Academy
for Research

8045. SHRI RANABAHADUR
SINGH: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the names of the projecta as-
signed to the Indian National Science
Academy for research during 1972-T3;

(b) the smount granted for the
purpose during the same period and

holding seminars, conferences and on
other ceremonies; and

(c) whether the Central Govemn-
ment have ensured that the money
::s been properly utilived and if so,

wr
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI . SUBRA-
MANIAM): () A scheme for Scienti-
fic Research and Research Training in
‘Basic Sciencer’ was assigned to INSA
during 1972-73. One hundred and
fifty three Research Projects were in
operation at the end of 1973 in various
fleldg as given below:—

Scheme No. of
Projects
1 2
(1) Exploration over the moun-
tainous tracts of the Hima-
layas anil Islands over the
Arabian Sea and the Bay
of Bengal B . .

(2) Science Scrvice Centres for
roviding Analytical Faci-

ﬁtiea to Scientific Institu-

tions in India . .

(3) Bio-Sciences (e.g. Chemical
studies of Lipid metabolism
in Insect Silk worms etc.)

(4) Chemistry (c.g. Investigations
on the nts of tea
and related polyphenolic
materials; Study of Plani
viruses etc.) .

(5) Physics (:hs Lasers Floures-
cence

relations, Liguid
Crystals etc.) . .

(6) Geo-Sciences (e.g. Mathe-
matical Geology with special
reference to the deveolpment
of Mathematical mo-
del to the problem of genesis
of igneous rocks and assn-
cmu)-d mineral deposits’
etc. " . .

(7) Medicine and Biochemist
g.;. Medical use of Ni -
rometery; Genet
myl n:{fc studies
of patients
ip Ahmedabad).
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(b) A sum of Rs, 12.02 lakhs was
provided to the Academy for the
Basic Saences Research Scheme. An
expenditure of Rs 12.080 lakhs was
incurred under the scheme during
1972-73. No expenditure was incurred
on ‘Ceiemonies and Tea Parties’ under
the Scheme, L1

(¢) The accounts of the academy
are regularly audited by a firm of
Chartered Accountants.

Biates to have their own Annual/Fifth
#1ian without depending on Ceniral
Assistance

8047. SHRI A K KOTRASHETTI-
Will the Mimster of PLANNING
be pleased to state:

(a) whether the States have been
informed that they should have their
own Annual/Fifth Five Year Plan,
without depending on Central aesis-
tance; and

(b) whether this would amount to
virtual plan holiday?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRT MOHAN DHARIA): (2) and
(B). No, Bir. An amount of Rs, 755.15
cropes (excluding Rs, 25 crores yet to
be allacated among States for hill and
tribal areas) by way of Central assis-
tance has been provided for the year
1974-78 and it has already been inti-
mated to the States while approving
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their respective Annual Plans. Central
assistance for the Fifth Plans of States
will be allocated in accordance with
the principles which may be evolved
by the National Development Council
The question of virtual plan holiday,
therefore, does not arise,

Manufacture of Plastic Film Capaci-
tors

8048. SHRI A. K. KOTRASHETTI:
Will the Mimster of ELECTRONICS
be pleased to state:

(a) the number of units licensed to
manufacture plastic film capacitors;

(b) whether the licensed capacity
for ilm capacitors have reached a
point of saturation; and

(c) if not the targetted capacity for
these plastic film capacitors?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) Industrial licences have
been issued tp sevep Units o manu-
facture Plastic Film Capacitors; in
addition, twenty-five units have been
granted letters of intent.

(b) andg (c). The licensed caracity
is 84 million, whﬂ.g the capacity fer
which letters of intent have been given
ig 247 million, The targetted capacity
by the end of the Fifth Plan period is
estimated to be 100 million.

Asmociation of Ministers and Employ-
oes with Enternafional Friendship
Societies

8049, SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be
plea<ed to state

(a) whether Government issued a
directive to the Ministers and Officials
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not to associate or identify themselves
with societies like “International
Friendship Societies in India";

(b) if 80, the names of such socleties
referred to by the Government;

(¢) whether such societies also in-
clude organisations called ‘Inter-
national Friendship Association’; if so,
the names of such Associations;

(d) whether Government inquired
into the activities of such societies
and associations; if so, facts there-
about; and

(e) whether many ministers and
official violated Governmen{ direc-
tives?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN), (a) to (d) It
has been suggested to the Ministers
that they should not become identified
with any international friendship
fociety by becoming its patron, mem-
ber. etc. However, the extent to
which they may otherwise participate
in the functions organised by such
societies has been left to their discre-
tion. Similarly, Government servants
have been advised not to accept any
office in or membership of any such
society or participate in their activi-
ties. They may, however, after obtain-
ing prior permission from the Secre-
tary to Government in the department
concerned, speak before such societies
on non-controversial matters. No
mention was made of any specific
society or association. of this type
while communicating these sugges
tions.

No inquiry has been conducted into
the activities of international friend-
ghip rocleties,

(e) No such instance has come 10
the notice of the Government.
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Deployment of Central Forces In
Gujarat and RBibar

8050. SHR1 SAMAR GUHA: will
the Minister of HOME AFFAIRS
be pleased to state:

(a) the tota] strength of the CRP,
BSF and other Central Security and
Semi-Security forces useq by the Gov-
ernment for dealing with the recent
happenings of Gujarat and Bihar;

(b) the total Army personnel asked
to aid Civil Governmeni in Gujarat
and Bihar for the similar purposcs.

(c) the duration of employment of
such security, semi-security and armed
forces; and

(d) the number of occassions of use
of fire arms by such forces and the
number of casualties followed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (e):

Gujarat: (i) From second week of
January, 1074 till fourth
week of March, 1974,
26 coys. of BSF were
deployed in Gujarat
for assisting the State
Police in maintenance
of jaw and order, Pre-
sent deployment of
BSF in Guijarat is of 2
coys. only.

(ii) Beginning from  se-
cond week of January,
1974. 34 coys. of CRP
were deployed in Guja-
rat on internal secu-
rity duties. The pre-
sent deployment iz ‘of
27 coys.

(lif) Army units in ade-
quate strength were
alzo provided to the
State Govt. on three
occastons during Jamu-
ary ang February,
1974
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Beginning from third
week of March, 1974,
48 coys. of BSF and 21
coys. of CRP were pro-
vided to the Govt, of
Bihar for internal secu-
rity duties. Present
deployment is of 138
coys. of BSF and 21
coys. of CRPF. Army
units  in adequate
strength were also de-
ployed on three occa-
sions during March-
April, 1974 in aid of
civil power.

Bihar:

(d) The information is being collect-
ed and will be laid on the Table of
the House on 1is receipt.

Proposal to Prepare a Documentary
Film on the Life of Rao Tula Ram

g051 SHRI MUKHTIAR SINGH
MALIK: Will the Mmster of INFOR-
MATION AND BROADCASTING be
pleased ‘o state:

(a) whether there is any proposal
under consideration of Government lo
prepare a documentary film on the life
of Rao Tula Ram, a great Revolution-
ary and 1857 Hero; and

(h) it answer to part (a) is in affir-
mative, the time by which the docu-
mentary Alm wil} be ready for release?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM
BIR SINHA). (a) Not at present, Sir,

(b) Does not arise.

Cousribution to Congress Election Fund
by Dealers and Distributars of Truck
Tyreg ang Tubes

8052. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that dealers
and distributors of trucks, tyres and
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tubes selling these goodg at a heavy
Premium;

(b) whether they were made to
contribute money to the Congresa
Election Fund out of the premums
received by these dealersg and distri-
butors on the sales of these products;

(c) if so, the magnitude thereof;
and

(d) whether it is a fact that these
contributions have further increased
the prices and premiums pad for
these products?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) A statement is attach-
ed.

(h) to (d). No such information is-
available with this Ministry and there
seems to be no basis for the allega-
tions made in (b).

Statement

The production of tyres and tubes
during the year 1973 has been more
than that m the year 1972, although
the availability hag not been equal to
the demand. All varieties of tyres and
tubes ate not in short supply. Whie
some varieties of tyres and tubes arc
reported to be selling even at a dis-
count. reports have appeared of cer-
tain categories of tyres and tubes, par-
ticularly for buses and trucks, being
sold at a premium

A major portion of the production
i drawn by the Defence, original
equipment manufacturers, DGS&D
Rate contract parties. State Transport
Undertakings and fleet ownerg having
10 or more vehicles, directly from the
industry at prices fixed by the industry
and gs such there is no scope for any
premium being charged in respect of
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these supplies. The possibility of
charging a premium exists only in res-
pect of the quantity released for the
replacement market through the deal-
ers. The only satisfactory solution to
eradicate this unsocial practice iz ade-
quate production in line with the
demand. The production has unfortu-
nately not kept pace with the demand
due to various constraints like power
cuts, strikes in factories, inadequate
availability of raw materials, etc.

The Government have, therefore,
been concentrating on various measures
to increase the production to the ex-
tent possible and streamlining the
existing channels of distribution with
a view to plugging the loopholes for
mal-practices. Tyres and tubes have
been declareg as en Essential commo-
dity under the Essential Commodities
Act and the State Government have
been requested to issue orders control-
ling the sale and distribution of tyres
and tubes within their territories, They
have the necessary powers to take
action against unsocial elements in-
dulging in unethical practices. The
Central Government has also issued
the Tyres and Tubes (Price Control)
Order 1073 fixing the prices of certain
categories of tyres and tubes in short
supply.

Increase in the Quota of Mass Ojreula-
tion Dailies during 1974

8053. SHRI MADHU LIMAYE- Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what is the result of the Gov-
ernment effort to obtain newsprint
from various countries in recent
months; LA |

(b) whether the Government will
be able to increase the quota of mass
circulation dailies during the year
1974; and
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(c) if not, whether there is likely
to be a further reduction in the news-

print allocated to mass circulation
dailies?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Fresh contracts s0
far signed for supply of newsprint in
ihe calendar year 1874 cover a quan-
tity of 66,000 tonnea.

(b) angd (c). The newsprint quota of
newspapers, including dailies for 1974-
75 will depend op, the quantity of news-
print available for distribution and the
requirements of the newspaper indus-
try. Exact availability and require-
ments are being worked out; for the
present, it is not possible to say cate-
gorically whether there will be an in-
crease or reduction of quota.

Total estimated outlay for T.V. Centres
during 1973-74 and 1974-75

g054. SHRI MADHU LIMAYE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased te
state:

(a) whether new TV centres are
being started in the coming year;

(b) the details thereof; and

(c) the total estimated outlay in
1973-74 and 1974-75 on the existing
centres and the propoged new centres?

THE DEPUTY MINISTER IN THE
MINISTRY QF INFORMATION AND
BROADCASYTING ' (SHRI DHARAM
(2) and (B). A TV
Centre at Madras snd en interim T.V.

Station st Calcutta are expected to be
commissioned by the end of 1974-78.

{c) A statement is attached.
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Statement
Estimated ital Estimated Recurring
dlncﬁ Expenditure during
1973-74 1974-75 I973-74 1974-75
(Rs. in Lakhs)
(A) Existing TV Centre
1. Delhi. 103' 19 85-28 52-00~ 62-64
2, Amritsar . 1122 7'25 1403 14°08
3. Srinagar . a 47°13 19-63 32:00 32:10
4. Bombay 33-59 8-007
L 49° 46 41,18
§. Poona 991 o 17]
(B) New Centres as mentioned i reply
to part (») of the question. |
1. Madras TV,Station 67-29 84 52 Nul 500
2. Calcutta TV Station (Interim
Set-up) . . . . 2764 4756 Nil 500

Review of Functioning of Tarapur
Atomic Power Project

8055, SHRI MADHU LIMAYE: wWill
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether a review has been
made of the functioning of the Tara-
pur Atomic Power Project in the
Calendar year 1973;

(b) what was the original target of
power output for the Tarapur Pro-
ject;

(c) the actual output in the year
1973; and

(d) what steps have been taken to
improve the functioning of Tarapur
Atomic Power Plant?

THR PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER OF
ELECTRONICS AND MINISTER
OF BSPACE (SHRIMATI INDIRA
GANDHI): (a) The functioning of the

Tarapur Atomic Power Station {TAPS)
is kept constantly under review by the
Department of Atomic Energy (DAE).

(b) The average annual output {rom
TAPS over its life is expected to be
about 2600 million units (i.e. 75 per
cent capacity factor). The actual
annual output is, however. expected to
vary from year to year due to factors
both internal as well ag external to
the Station. The output from TAPS
during the calendar year 1973 was
estimated at about 2100 million units.

(¢) The actual output from TAPS
during the calendar year 1973 came to
20087 million units.

(d) The performance of TAPS com-
pares favourably with the performance
of similar nuclear power stations else-
where. However, constant efforts are
Leing made to improve its performance
to the maximum possible extent. These
efforts include design changes, where-
ver necessary, training and deployment
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of adequate man-power capable of
handling sophisticated jobs, devising
ways and means to bring down pro-
gressively the periodg of refuelling and
other outages, developing methods and
equipment gystems to reduce uctivity
problems, etc. The Station perfor-
mance is also considerably affected by
external factors such as transmission
system problems, etc. To overcome
this, a detailed analysis has recently
been initiated by DAE in consultation
with the Central Water and Power
Commission, Maharashtra State Electri-
city Board, Gujarat State Electricity
Board and the Tata Electric Co, to
detcrmine the causes and effects of
disturhances on the grid and to deter-
mine the extent{ to which TAPS and
the grid safety instrumcntations need
modification so as to permit more re-
hable power production without <ac-
11ficing safety.

P:oduction of Power from Kota Atomic
Power Project

805¢. SHRI MADHU LIMAYE: Will
the Minister of ATOMIC ENER3IY
be pleased to state:

(a) whether Kola Atomic Power
Project has commenced production of
electriec power;

(b) if so, the dally quiput achieved:
and

(c) wher will full capacity output
Le achieved in this atomic power
Plant?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER OF
ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) The first unit of the
Rajasthan Atomic Power Station
(RAPS) started commercial operation
from December 15, 1973. The gecond
unit of RAPS is still under construe-
tion and is expected to attain criticalj.
ty in 1976. Full commissioning can be
expected some months after criticality.
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(b) and (¢). At present RAPS-I is
Cenerating about 4 million units of
electrical energy per day at between
170-180 MWe, Power generation by
this unit will be raiseg gradually to
full capacity of 200 MWe by August/
September, 1974.

Maharashtra.Karnataka Boundary
dispute

8(157. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased tp state:

(u) whether the workers of the
Maharashtri, Ekikaran Samiti under-
took mass protest fast tg protest
against the failure of the Union Go-
vernment {o settle the pending Maha-
rashtra-Karnataka border dispute; and

(b) if so, the reaction of (iovern~
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{(SHRI F. H MOHSIN): (a) and (b).
The Maharashtra Ekikaran Samiti is
reported to have organised g 12 hour
hunger strike in Balgaum on the 20th
March, 1874, to draw the attention of
the Government towards the need for
an early solution of the Maharashtra-
Karnataka border dispute, Effortg in
the direction of identifying areas of
agreement between the Chief Minijsters
concerned and securing amicable golu-
tion which would command maximum
acceptability have been in progress
and are continuing,

Production of consumption jtems by
Small Industries

8058. SHRI C. K. JAFFER
SHARIEF: Wil] the Minister of IN-
DUSTRIAL DEVELOPMENT AND
FCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have made
amy major change in the programme
tur developing of small indystries
with @ view to diverting them to the
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production of most consumption ftems;
and

(b) if so. the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARID; (a) and (b). A number of
items of mass consumption are already
being produced by small industries in-
cluding handloom cloth, processed
cereals and pulses gur and khandsari,
oil, footwear, matches, hurricane lan-
terns, soap. bicycles etc. One of the
min objectives envisaged in the draff
Fifth Five Yegr Plan ig to step up fur-
ther production of such commodities.

Industries in North Eastern Region

8058 SHRI S. N. SINGH DEO: will
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(2) the name of the firms which
have not gone ahead with the cences

182

to establish the industry
Eastern Region Btates; and

(b) the number of new industries
that have come up during the last
three years in these States with their
location and capacity?

in North

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (BHRI C. SUBRA-
MANIAM): (a) and (b). During 1971
to 1973, twenty-six industrial licences
were issued to umits in the North
Eastern region. Of these, nineteen
werp for the establishment of new in-
dustrial undertakings. The details of
the location, item of manufacture and
licensed capacity in respect of these
rineteen licences, are indicated in the
attached Statement.

The setting up of a new undertaking
rormally takes about three to four
years after the issue of ap industrial
licence. It is, therefore, premature to
expect that new undertakings in res-
pect of which industrial licences have
issued during the last three years
would have fructified into actual pro-
duction. These licences are, therefore,
at various stages of implementation.

Statement

-

Location of Industrial Unit

Ttem vt manufacture Annual capacity app-

roved.
1971
1. Assam Menthano! 7,000 tonucs
Formalin 12,000 tonnes
U. F. Glue 12,000 (OnNEs
U. F. Moulding
Powder 1,000 tonres
P. V. C. Processed
food 6,000 tonnes
Non-concentrated
Glue 12,000 tonnes
Concentrated Glue 12,000 tonnes
2. Awam . . . g Vanaspati 50 tonnes per diem
3. Goalpars or Cachar . Vanaspati 50 tonnes per diem.
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Location of Industrial Unit Item of manufacture Annual capacity ap-
proved
1972
4. Dibrugarh Distt. « Wheat Rroducts 27,000 tonnes
5. Goalpara Distt. « Malt Extract 2,100 tonnes
6. Karmganj Dustt. « . Commercial &
Decorative Plywood. 29,000 $Q.meters
2. Teak Veneers | 357,000 8Q.MELCTS
Goalpara Distt. Wheat Products 15,0co  tonnes
8. Silchar Dastrict . Whesat Products 15,CCO tomnes
9. Cochar District . « Sugar 1,250 tonnes per
diem.
10. Agartala, Tripura Wheat products 30,000 tonnch
11, Dimapur, Nagaland . Wheat products 30,000 tonncs
12. Goalpara District 1. Caustic Soda 7,700 tonnes
2. Chlorine 6,780 tonnes
3. Hydrochlone Acd 1,650 tonnes
13. Shillong, Meghalaya . Wheat products 30,000 tonnes
14. Dibrugarh, Assam . Wheat products 30,000 tonnes
15. Agartala, Tripura Wheat products 9,000 tunnecs
1973
16. Imphal, Manipur Cotton Yarn 25,520 spindles
17. Dhubr, Assam Wheat products 36,000 tonnes
18. Gaunpur, Assam . Wheat products 15,000 tonnes
29. Bongaigaon, Assam 1. Naptha for
Petrochemicals. 44,5C0  tcnnes
2. 8. R. Naptha 87,800 tonnes
3. Mi xed Naptha 58,000 tonnes

‘Foreign Collaboration Schemes in
West Bengal

8060. SHRI S. N. SINGH DEO: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state the
name of approved foreign collabora-
Mion schemes Auring 1971.72 and 1973~

74, year-wise with capacity,
lJayout and the location?

capital

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): The total number of for-
elgn collabor~'‘en proposaly approved
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during 1071, 1972 snd 1973 were as
below:

= T ic]
Year  Total No. No.of Foreign
of proposals osals invest-
approved meat
involved

capital

investment hkl;l)

1971 245 46 58381
973 257 37 622-65
1973 165 34 agr-72

Statements of foreign collaboration
proposalg approved during 1971, 1672
and 1873 indicating the name of the
Indian party, name of the foreign col-
laborator, item of manufacture and
whether the proposal also involved
foreign capital participation are avail-
able in the Parliament Library. The
statement for the year 1973 referred to
above also indicates the location of the
projects as indicated by the parties in
their foreign collaboration applications.

Statement made by Shri Jai Prakash
Narayan

§082. SHRI R. S. PANDEY: Will tne
Min:ster of HOME AFFAIRS be pleas-
ed to state:

(2) whether Government's attention
hag been drawn to the statement of
Shri Jai Prakash Narayan that country
was heading towards a new revolution
if present economic drift and people'a
frustration was not checked; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFPFAIRS
(SHR! ¥ H. MOHSIN): (a) Govern-
ment have geen BOMe press

sbout the statements made by Shri Jui
Prakash Narzyan.
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(b) Government are i se
touch with the law udmpordum 1::‘::?»
the economic gituation in the country
and initiating whatever measures are
feasible and desirable for the mainten-
ance of security and improvement of
the economic situation.

U.P’s Backwardness on account of’
Private Bector

8063. SHRI PRABODH CHANDRA:
Will the Minister of INDUSTRIAL
DFVELOPMENT AND SCIENCE AND:
TECHNOLOGY be pleased to state:

(a) whether Government's attention
has been drawn to the reports attri-
buting U.P.’s backwardness to the
reliance on private gector; and

(b) if so,
contemplated?

the remedial measures

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir, No guch report
has come to the attention of Govern-
ment of India.

{b) Does not arise.

Metting of Small Scale Industries
Board

8064. SHRI PRABODH CHANDRA:
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE ANDv
TECHNOLOGY be pleased to state:

(a) whether a meeting of the Sma'
Scale Industries Board was held on
the 23rd January, 1974; and

(b) i so, the conclusions of the
meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHREI M, B. RANA): (a)
Yes, Sir.
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(b) Important recommendationg of
the meeting related to:

(i) need for early completion of
census;

(ii) the need for continued credit
1acilities to small-scale sector; and

(iii) Promotion of mas8 consump~
tion indust-ies and agro-based and
aural industries.

Cement Facto'v in Orissa

8065, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Orissa has potential
for more cement factories: and

(b) if so, the names of Districts
where the factory can be conveniently
Jocated?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOFMENT (SHRI M. B. RANA): (a)
and (b). The Ministry of Industrial
De¢velopment has not made any gssess-
ment of the potential of the State of
Orjsza for setting up cement factories.

Census Employees in Orissa

8066 SHRI SHYAM  SUNDER
MOHAPATRA . Will the Minister of
HOME AFFAIRS be pleased to state:

(2) whether there g agitation
amcng the Census employees in Orissa
regarding permanency and whether
there has been any representation to
the Government in this regard; and

() if so, what action has
ioken so far?

been
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) C=nsus
employees in Orissa have urged the
chnversion of temporary posts into
permanent ones.

(b) The decennial country-wide
census is a huge time-bound opera-
tion. It calls for recruitment of thou-
sands of persong on a strictly tempo-
rary and ad hoc bas.s. Attempts are
continuously being made to help re-
trenched census employees in getting
alternate jobs in other departments
and offices. Ten posts have so far
been declared permanent in the Orissa
census office, Twp of them have been
filled. The question of filling the
other eight is under consideration.
Conversion of more temporary posts
into permanent ones can be taken up
only when staff requirement in terms
of intercensal work becomes clearer.

Representation for Revision of Hostel
Grant and Stipend to S.C. & S.T.
Students

87. SHRI GADADHAR SAHA:
Will the Minister of HOME AFFAIRS
he pleased lo state:

(a) whether he has received any
representation about the need for
revision of rate of Hostel Grant and
stipend given to the Scheduled Tribe
and Scheduled Caste students reading
in schools and colleges in the District
of Birbhum in West Bengal in view
of d.‘.he great tize in the cost of living;
an

(by it s0, what concrete steps were
taken or are being taken in the light
of the representation and with what
results?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
No Sir. However, hoste] charges have
been revised by West Bengal Govern~
ment from Rs. 30/- to Rs. 45/- per
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manth in the rura]l areas and from
Rs, 35/- to Rs. 50/- per month in Urban
areas both in the case of Scheduled
Castes and Scheduled Tribes. The
question of enhancing the rates of
Post Matric Scholarships is also cur-
rently engaging the attention of the
Government of India

Sub-plan for Development of Back-
ward areas in West Bengal

80658, SHRI GADADHAR SAHA:
Will the Minister of PLANNING be
Ppleased to state:

(a) whether in the State plan of
the West Bengal Government there
are separate sub-plans for the deve-
lopment of backward areas with con-
ceniration of Scheduled Tribes, and

(b) if so, the broad features thereof,
District-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (by A
separate sub-plan for areas with large
concentration of Scheduled Tribes in
‘West Bengal, which the State Gov-
ernment were asked to draw up in
uccordance with the guidelines issued
by the Planning Commission, is still
awaited.

Decuments lost by an IP.S. Officer

8CA9. SHRI SAMAR MUKHERJEE:
‘Will the Minister of HOME AFFAIRS
be pleased to state.

(a) whether Shri Pukhraj Mathur,
LPS. Zonal QOfficer, C.ID. Jodhpur
and Bikaner Division (Rajasthan) had
lost important files and Border draft
on the night of 16th August, 1971 in a
running train;

(b) if so, the facts thereof;

(c) whether the lost documents
were got back;

(d) whether any actien has been
taken against thig police officer; and

{€) if so, the facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR! F. H. MOHSIN): (a) and (b).
On the night of 16th August, 1¢71,
when Shri Pukhraj Mathur, S.P,
C.L.D., Jodhpur, was travelling by train
from Jodhpur to Jaipur, he lost an
attache containing two files, one of
which contained some notes relevant
for discussion inm the Border meeting
to be held at Jaipu:r the following day.
None of the lost papers contained any
classified information.

(¢) No, Sir.

(d) and (e) In the enquiry conduc-
ted by the Chief of Intelligence CID,
Rajasthan, it was found that the loss
of the filles was neither due to any
sluggishness or carelessness on the
part of the officer, nor wag it an act
of pilferage by antj-social elements,
but appeared to be a mere case of
theft. No action was, therefore, taken
against the officer.

Jessop Designs in Private Sector

8070. SHR]I VASANT SATHE: Wil
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
repnrt appearing in a Delh: paper on
the 29th March, 1974 under the caption
“Jessop Designs in private hands”;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the steps taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
Yes, Sir.

(b) and (c). It is not correct that the
designs and drawings have been un-
officially delivered to a private firm
of Maharashtra. The question of any
enquiry intp this matter does not
arise. The report of the Development
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Consultants has been duly considered
by the Management and a number of
suggestiong have been implemented.
The Government and the company
are constantly trying to improve the
production performance of the com-
pany and during the year ended 31st
March, 1974, the company’s produc-
tion was more than Rs, 24 crores as
against only Rs. 8 crores during the
year 1970-71. The company hopes to
achieve a turnover of more than Rs. 34
crores during the current year that
will end on 31st March, 1875.

Selling up of Indusiries in India by
Scientists and Technologists working
Abroag and in CSIR Laboratories

8071. SHRI VASANT SATHE:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Council of Scienti-
fic and Industrial Research has for-
mulated any scheme to help Scientists
and Technologists abroad and those
working in CSIR Laboratories to set
up industries in India: and

(b) if so, the salient features of the
scheme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b) A package has
been approveqd to attract Indian Scien-
tists, Technologists and Engineers
working in production Units abroad,
to come back and start their own in-
dustries in thig country, particularly
in spheres where they may have ac-
quired skills in production techno-
logy.

The main features of this scheme
are that Scientists/technologists who
are experienced in production tech-
nology should be allowed to retain
their earnings in foreign banks for
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a given period and use them for im-
port of essential equipments, spare
parts etc. for starting industry. They
will also be assisted in obtaining in-
dustrial licence where required, and
provided facilities for import of capi-
tal goods and infrastructure facilities
such as power, water and industrial
site/building. They wil also be pro-
vided assistance in raising capital
from nationalised banks and other
financing institutions in the public
sector.

Details of other scheme to help any
scientist of Council of Scientific and
Industrial Research (CSIR) who
wishes to set up a production plant
based on a CSIR process or know-how
have not yet been finalised.

Utilisation of capacity in Engineering
Industry for Consumer Goods

8072. SHRI D D DESAI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased tn state:

(a) whether under-utilisation of
capacity for consumer goods in the
engineering industry is 25 per cent to
55 per cent;

(b) if so, whether in certain cases it
is over 100 per cent; and

(¢) whether under-utilisation or
capacity has resulted in law per capita
availability?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
Yes, Sir, in regard to certain engi-
neering industries producing consu-
mer goods.

(b) The under utilisation is not
over 100 per cent.

(c) Not necessarily. Actual pro-
duction also depends on the demand
and comsumers’ preference.
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Offer from Japan fo, manufactars of
Newsprint

8074. SHRI M RAM GOPAL
REDDY Will the Mimster of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state:

(a) whether certain newsprint
manufaciurers of Japan have offered
their surplus capacity for utilisations
by India; ang

fb) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, B. RANA): (a)
Certain Japanese entrepreneurs ap-
proached through Indian Embassy in
Japan for setting up of a unit in
India in Joint Collaboration for pro-
duction of kraft pulp.

(b) As necessary expertise for ma-
nufacture of kraft pulp is indigenous-
ly available, and ag per current policy
foreign collaboration is not permitted
in this line, the proposal did not find
tavour. However, the matter is being
further examined in details taking
into account the possib.lities of export
as also obtaining improved technology.

Development of Ghazipur

8075. SHRI SARJOO PANDEY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND - SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the criteria of including districts

for grant of Cash Subsidy; and

(b) the steps taken by Government
to develop industries in Ghazipur?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) A note is laid on the
Table of the House. [Placed i Libr-
ary. Sce No LT-6819/74].

(b) Uttar Pradesh Financial Corpo-
ration (UPFC) offers term loans as
well as working capital was at con-
cessional rate and at reduced margins.
Certain industries having power had
not exceeding 20 HP are allowed
power subsidy upto 9 paise per unit.
A 15 per cent price preference is
given to Small Scale Industries pro-
ducts manufactured in district. Uttar
Pradesh Small Industries Corporation
gives technical assistance as well as
help in making of finished products,
supply of raw materials and
machinery on hire purchase as far as
small Scale Induetries are concerned.

Loang on concessional terms are
offered by the UPFC to the small and
medium sized projects while framing
longer grace perind, longer repayment
period and reduced margin.

Telephone Connectiong in the Names
of Ex-M Ps.

8076, SHRI E, V., VIKHE PATIL.
Will the Mimister of COMMUNICA-
TIONS Le pleased to state;

(a) the number of Telephone Con-
nections in the names of Ex-membera
of Parliament in Delhi and New Delhi;

(b) whether some of these tele-
phones are being used by those osther
han allottees of these telephones for
commercixl purposes and the Ex-
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M.Ps. never staysd in Delhi, New
Dclhi where their telephones ere in-
stalled, and

(c) if so, whether the Government
will make enquiry and withdraw such
telephones; if not, the reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Separate
record of telephone conmections work-
ing for Ex-MPs js not being main-
tained.

(b) and (¢). No spedific instance has
been brought to the notice of the
Department. Unauthorised use of {ele-
phones by a party other than the
hirer constitutes bieach of Indiap Te-
legraph Rules and necessary action
to disconnect such telephones is taken
whenever such instance: come to the
notice of the Department.

Memorandum submitteq by Telecom-
munication Engineering Supervisors
Association

8077. SHRIMATI SAVITRI
SHYAM:

SHRI CHANDRA SHEKHAR
SINGH.

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government has
received any memorandum from the
“Telecommunication Engineering Sup-
ervisors Association™ Delhi in March
or April, 1974 for cspecial allowance
and incentives for improving their
efficiency;



197 Oral Answers

(b) if so, the main points of the
memorandum; and

(c) the stepg taken to redress their
grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{PROF. SHER SINGH): (a) No.

(b) and (c). Do not arise.

Priority to Agriculture recommended
by National Committee on Science
and Technology

8078. SHRIMATI SAVITRI
SHYAM:

SHRI AMARSINH CHAU-
DHARTI:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseqd to state:

(a) whether the National Committee
on Science and Technology has urged
the Government to give top prionty
o agriculture including fisheries,
water resources, animal husbandry
4nd post-harvesy technology;

(b) if 50, the main features of the
rlan: and

(¢) whether Government  have
accepted the suggestion; and if so, the
amount proposed to be allotted for

the purpose?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C, SUBRA-
MANIAM): (a) Yes, Sir.

(b) The programmes in the agri-
culture sector are included in the
draft Science -and Technology Plan
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(1974—79) copies of which have sep-
arately been laid on the Table of the
House.

(c) The Fifth Five Year Plan pro-
posals in respect of these programmes
liave been finalised. Including the
provisions for food and fore;itnf, the
total outlay in this sector would be
Rs. 125 crores. The programmes are
now being finalised in consultation
with the Ministry of Finance.

Firing In Industrial Areas of Okhla,
Dethi

8079. SHRIMATI SAVITRI
SHYAM:

SHRI CHANDRA SHEKHAR
SINGH;:

Will the Minister of HOME AFFAIRS
be pleased tp state;

(a) whether some persons were in-
jured due to lathi charge, tear-gas
shells and firings in the 1ndustrial
areag of Okhla, Delhi during the first
week of April, 1974;

(b) if so, the reasons for the dis-
turbances and the number of persons
arrested in this regard;

(c) whether any enquiry has been
ordered; and
(d) if so, the results thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOSHIN): (a) and (b).
On 5th April 1974, a group of work-
ers organised a demonstration in front
of an industrial establishment in
Okhla Delhi. The guard of the estab-
lishment fired 5 to 8 rounds as &
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result of which seven persons were
injured. A criminal case was regis-
tered on the complaiﬁt of the worke-s
and eleven persons were arresied, The
management of the establishment also
lodged a complaint of rioting and dam-
age to property and another crimi-
nal case was registered,

On 6th April, 1974, the workers
organized a bandh. The demonstra-
tors become disorderly and violent.
They tried to set fire to property and
attacked the police. The police used
tear-smoke to disperse the crowd.
Thirty-five persons were arrested.
Five Agitators sustained minor inju-
ries . 35 police personnel were also
injured.

{¢) No, Sir.

(d) Does not arise.

Bale of Telecommunication Equip-
ments to Guyana
8080. SHRT BANAMALLI BABU:
SHRI VIRBHADRA SINGH:

Will the Minister of COMMUNI-
CATIONS he pleaseq to state .

(a) whether a proposal is under the
consideration of Government to send
a delegation to Guyana to negotiate
the sale of Telecommunication equip-

.ments in that country; and

(b) if s0, by what time the proposal
is likely to be finalised and what are
the main features of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) and (b).
No. However, & team of Engineers
of the Indian Telephone Industries
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Limited, Bangalore, visited Guyana
recently to explore possibilities of
selling Telecommunication equipments.
The proposals for sale of egquipment
are under considerafion of
Telephone Industries Limited.

Indian

Charges agalnst a former Union
Minister

8081 SHRI INDRAJIT GUPTA :
Will the PRIME MINISTER be pleased
to state:

(a) whether a former Union Law
Minister, Shri A. K, Sen. has been
charge-sheeted by the C.B.I.;

(b) if so, the subject matter of the
complaints on the basis of which he
has been charged; and

(¢) whether the alleged offences
pertain to the period during which
Shri Sen was a Central Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA)- (a) and (by A charge-sheet
has been filed in court by the Central
Bureau of Investigation against Shri
A. K. Sen and others for offences per-
taining to criminal conspiracy to cheat
and cheating the Press Registrar and
the Advertising Agencies/Advertisers,
by making certain false representa-
tions to them regarding circulation
figures of ‘Dainik Basumati'.

(c) The conspiracy to commit the
offencec dates from thé end of 1965
or beginning of 1966. Shri A. K, Sen
was a Central Minister from
17-4-1957 to 24-1-1966.
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Ban on CP1.

8083. SHRI JAGANNATHRAO
JOSHI;

SHR1 NARENDRA SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Communist Party
wf India wag ever banned in India
after 15th August, 1947 and if so,
when; and

(b) the text of the then Home
‘Minister's broadcast stating reasoms
for banning the Communist Party of
India?

THE DEPUTY MINISTER IN THE
'MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
"ne Communist Party of India was
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banned in West Bengal in 1848. By
a notification dated March 25, 1048,
the Govermment of West Bengal dec-
lared the Communist Party of India
and its branches and volunteer orga-
nisations unlawful under the Indian
Criminal Law (Amendment) Act,
The West Bengal Home Minister in a
statement in the Assembly on March
27, 1948, explained the Government's
decision to ban the party in the State.

Towards the end of 1984, some
leaders and workerg of the Left Com-
munist Party of India, who were in-
dulging in activities prejudicial to the
security of the country, were detained.
The party as such was, however, not
banned. A copy of the Union Home
Minister’s broadcast to the nation on
January 1, 1865, in this connection s
laid on the Table of the House.

[Placed in Library. See No. LT-6820
174)

Propesal (o relay special Programme
on the life of Rao Tula Ram on
his Death Anniversary

8084. Shri MUKHTIAR SINGH
MALIK: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether there ig any propesal
under consideration of Government to
relay & special programme on the life
of Rao Tula Ram, a great Revolution-
ery and a Hero of 1857 Independence
War, on his death anmversary falling
on the 23rd September, 1674; and

(b) if so, facts therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTNG (SHRI DHARAM
BIR SINHA): (a) and (b). AIR will
broadcast a radio programme on the
role of Rao Tula Ram in 1857 Inde-
pendence War on a suitable occasion.
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12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RrroRTED VIRTUAL BREAKDOWN OF
POWER SUPPLY IN WEST BENGAL

SHRI TRIDIB CHAUDHURI (Ber-
hampore): I call the attention of the
Mmister of Irrigation and Power to
the following matter of urgent public
mmportance and request that he may
mahe 5 statement thereon:

“The zeported virtual breakdown
of electric power supply in West
Bengal and the decision of impos-
ing a 40 per ¢ent blanket cut in
electric power supply to all consu-
mers including industries.”

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT): In
West Bengal. State Electricity Board
15 responsible for the generation, trans-
cept for the area supplied by the
Damodar Valley Corporation in terms
of its statutory responsibility. The
West Bergal Government has slso
licensed the Calcutta Electric Supply
Corporation Ltd. and a few other smalil
licensees to generate and gdistribute

electricity. '

The anticipated demand for power
in West Bengal 13 estimated to be
about 8900 MW, excluding the DVC
aiea. Of this, the demand in Calcutta
itself is about 580 MW. -The installed
capacity in the State, including the
licensees, is 1160 MW. In addition, a
120 MW unit has been commissioned
at Santaldih, though its generation has
not stabilised.

The actual supply of power has,
however, been considerably less, The
fire accident in the power stantion of
Durgapur projects Ltd. in January,
1974 has mainly been responsible for
Teducing its ability to generate only
160 MW against an installed capacity
of 285 MW. The capacity of the
Calcutta Electrle Supply Corporatian
Ltd. has been derated due to the old
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age of the sets'from 420 MW to 837
MW. The actual generation 13 =about
270 MW, According to West Bengal
Government, al the Bandel Station,
the average generation is only about
170 MW, against the installed capacity
of 330 MW due to outages and diffi-
culties on actount of coal quality etc.
The total average generation in West
Bengal in March has been about 638
MW. The energy shortage in West
Bengal has been about 15 per cent,

The Fourth Plan target for addi-
tional generaling capacity to be created
in West Bengal was 251 MW, Tle
actugl achievemeny was only 131 MW,
The failure to create the targctled
generating capacity, coupled with the
reduction jn the output of the existins
stauons, while lvads continued to
grow, resulted in creating a shortage
of power in the State. Consequently,
the State Government had o impose
& 15 per cent cut in the demand of
power m the State, including Cal-
cutta, -

The DVC has been supplying power
not only to areas within 1ts statutory
responsibility, but also to the Calcutta
Electric Supply Corporation Ltd. and
the West Bengal State Electricity
Board. The contract with the Cal-
cutta Electric Supply Corporation Ltd
expired in 1969 and has not been re-
newed. A decision had also been
taken in 1965 that the DVC would be
relieved of the reseponsibility of sup-
plying power to areas outside its
statutory  responsibility by  1289.
However, due (o the inability of the
Stale Flectricity Board to meet this
commitment, this decision could not
be implemented. Keeping in view
the importance of Calcutta, the DVC
continued to supply power according
to availability, to the CESC. These
supplies have normally ranged between
50—70 MW. West Bengal has not been
able to get help from other neigh-
bouring system like Bihar and Orissa
due to their own problems.

In the last few days, the generation
in the Bandel Station of West Bengal
has declined to below 170 MW. The
actual average generation in the past
3 days has been reduced to 110 MW
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al Bandel. The generation at Santal-
dih which was 50 MW has also reduced
to zero. The generation in the DVC
system has dechined to below 400
MW. against an average of 530 MW
attamned in March 1974. The DVC is
required to meet the needs of the
loads within the valley as its primaiy
r'sponsibility more particularly of
tre coal nmuning, raqilway and steel
sectors which are of national priority.
Consequently, the DVC has been able
to supply only between 25 and 30 MW
to the Calcutta Electric . Supply
Corporation Ltd As a consequence of
all these reduclions, the shortage
situation has bern further aggravated
during the last week.

The West Bengal State Electrivily
Board has reported that it has not im-
posed anv 4. per cent blanket cul in
supply 1o all consumers. It has.
however, had to resort to load shed-
ding from time to time, in accordance
with the aclual availlability of power,
This is in addition to the 15 per cent
cut which has been in existence for
quite soma time.

The situation 1n West Bengal and
Calcutta is likely to improve when
the 120 MW unit at Sontaldih in West

Bengal stabilises its generation and
the functioning of the other West
Bengal Stations improve, The
Damodar Valley Corperation would

continue to assist West Bengal as in
the past and when its generation ex-
ceeds 550 MW, West Bengal would
Fet additional assistance upto 20 MW.

SHRI TRIDIB CHAUDHURI: In
view of the colossal under-statemen*
that has been made to explain away
what the Economir Times has said
today that there is complete power
cheos in West Bengal which we fear
is leading West Bengal to an age of
darkness and also, in view of the
shelter that the statement elicited
from the West Bengal, State Electri-
city Board has sought to take behind
the way in which my Call Attention
moMon weas couched, I owe an
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apology to you. Sir, and also to the
House and 1 want to place before the
House the actual situation as it
obains.

My Call Attention motion was given
on the basis of newspaper reports in
all Bengal daily paperg that the West
Ben_al Government on 18th April,
1974 had decided that they would im-
pose a power cut. They had, actually
informed the representatives of all
Chambeirs of Commerce and Indusiry
that they had no other alternative
but to impose 30 to 40 per cent blanket
cut. That was on the 18th and, parti-
cularly, on that day, for 12 hours, the
major part of tne city of Calcutta and
the industrial suburbs had no power
supply. v

I am giving you the day by day
developments. On that day, the Cheel
Minister made a siatement to the
representatives of all Chambers of
Commerce and Industry that the West
Bengal Government had no alternative
arrangement except to huve a blanket
cut That was the statement made by
the Chicef Minister in his chamber of
the Assembly. He said that unless the
generating agencies ensured a firn:
supply of 415 MW, the actual cut for
Calcutta, as against the demand of
500 MW, was to the tune of 175 MW.
But the short-fall was 35 per cent
that day. Then the next day this
statement about a blanket power cut
was denied when there was an outcry
in the State of West Bengal. Ths
Power Minister of West Bengal Gov-
ernment denied that there was any
plan to impose a blanket cut and
said—this was the next day, ie. 19th
April—that the Government was
trying to evolve a new power distri-
bution formula on the basis of 400
magawatts and would try to make
available 350 megawatts for industries
but that there was no plan for im-
posing a blanket cut. Then the nex!
dav the Chief Minister asked the
P wer Momister 1o introduce a new
rationing formula. From the 20ib
April upto 23rd, that is, yesterday. the
situation has gone from bad to wosse
and on the 22nd the shortfall in
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supply was 205 megawatts, that is,
41 per cent cut and yesterday it was
4 46 per cent cut. That is, the cut
was to the tune of 230 megawatts,
That is 46 per cent as I have stated.
‘The position you find 1s that the West
Bengal State Assembly had to adjourn
its sitting in the midst of darkness
yesterday and also the day before
yesterday. Already industries are
bard hit. The biggest industry in
‘West Bengal is the jute industry. I
have here a notice published by the
Indian Jute Mills Association. Here
is the advertisement:

‘Chaotic Power Supply
Hastening
Jute Industries’ Closure

Power cuts are squeezing life out
of jute.

A large number of jute mills had
virtually no power for six day's
Tunning,

Most of the others get it for 4 to 8
hours a day.”

The new formula which is now
being discussed for the last 3-4 days
has not been finalised but from the
indications that we have got and the
indications that have been given to
the representatives of Industry and
Chambers of Commerce, it seems that
the amount of power they are going
to make available to the industry
would make it possible for the fac-
taries to work only for 2-3 days. This
is about factories round about Cal-
cutta But as far ap the mofussl
areas are concerned, you can imagine
what is the position from the fact
that in the Midnapore-Kharagpur
areas there is a cut of 75 per cent The
export potentialities of jute which is
the biggest export industry have been
as it was never before, there are
orders, but nothing can be done
because the factories cannot run.

Same. is the position with regard to
vroal mines and coal washeries, Same
is the position with regard to tea,

APRIL 24, 1974

Power Supply in West 208
Bengal (CA,).

coal and even rallways. The Railway
Board, 1 understand, has already
written to the State Government ihat
they would be forced to cut down
railway services because of this, what
15 euphemistically called, load shedding
which 1s not really load-shedding but
which is virtually a break-down in
the electric supply system.

The Labour Mimster of the State
Government called all the trade uruons
and he requested them to agree to
lay-off of 2 millon to 3 million
workers because of these breakdowns
in electric supply. That is with re-
gard to the effects. So far as causes
are concerned, ncbody knows what
actually 1s the cause. For three or
four days we have been seeing in
Bengal papers that the Chief Minister
15 shouting at the failure of the
Central Government to do this thing
or that thing S far as  Santhaldih
power station is concerned, which has
been newly opened by the Prime
Minjster, the State Government has
said that electric machinery which
was supplied by Heavy Electricals was
defective. It asked the Centre to send
one top official from that establish-
ment to look at the working at
Santhaldih and Bandel power gtations
and I do not know what has happen-
ed The Central spokesman here
started blaming the West Bengal
Government. He said, they are to be
blamed as they failed to put up
transmisgion lines, the generation is
all-right, but in Santhaldih there were
no proper trangmission lines, ete. Then
the West Bengal Government changes
its position and now the gituation is
it is because of bad machinery supplied
by the Central Government and also
because of the bag quality of the fur-
nace oil and bad quality of ecrude
nothing can be produced there. With
regard the DVC the Minister does not
hold out any promise beyond 20 M.W.
So, I leave it out.

SHRI K. C. PANT: 20 MW. addi-
tional to what is supplied now.

SHRI TRIDIB CHAUDHURI: Any-
way the present affairs of DVC power
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generation is at a very serious state,
Whatever power we could draw from
Durgapur, whatever West Bengal
could obtain from Chandrapura, that
also is gone. There has been explosion
at Chandrapura last night. I do not
know what ‘would be the eflects.

The people of West Bengal feel that
they are plunging intp an era of
darkness and the wheels of industry
would simply stop moving causing
serious consequences. This is a serious
explosive situation which may lead
to anything. Therefore, I want to
ask, firstly, whether in view of the
need for export in respect of jute and
other commadities, expori-earning
industries, and the serious conse-
quences with regard to railway com-
munications and other things round-
about Calcutta, will the Government
institute an immediate enguiry for
knowing as to what extent the Central
agencies have been reseponsible for
the state of affairs which developed
for the last one week in West Bengal,
particularly with reference to San-
thaldih and also with reference to
Bandel power stations where equip-
ments are mostly supplied by the
Bharat Heavy Electricals; and, thirdly,
with regard to D.V.C. as a, whole. In
view of this situntion, has there becn
any investigation earried out {rom
the nearby sources, say, from U.P,
Orissa or other places, to tide over
the present difficulties till the situa-
tion in West Bengal improves a litile?

THE MINISTER OF IRRIGATION
AND POWER (SHRI XK, C. PANT):
First of all, let me say that I share
fully anxiety of my hon. friend in
respect of this part of West Bengal,
more particularly, in the Calcutta Area
particularly because of the impact on
industries, possibly, the impact on
other vital sectors in the economy, I
have mentioned in the main statement
the reasons which have brought about
the situation in the last few days.

I would like to assure him that we
have been in touch with the West
Bengal Government and I have myself
talked to the Chief Minister and what-
ever help or assistance hag been de-
sire® by the West Bengal Govern-
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ment has been given by us to the
extent possible A For instance, Shri
Chaudhuri mentivned that West
Bengal Government wanted some ex-
perts from the Bharat Heavy FElectri-
cals to be sent to Santhaldih and
Bandel. Actually, when I was in
Calcutta some time back, this was
mentioned to me by the Chie! Mn-
ister and the Irrigation and Power
Minister. 1 assured him of all help.
Firstly, what I did op coming hack
here was to get in tcuch with the
concerned Ministry. An experti did go
immediately the very day or the next
day to look into the problem.

It is possible that there have been
break-downs in this new machmery. I
can say positively that there have been
break-downs in Badarpur anq in some
of the other areas §c far az Bandel
goes, this not an incigenous machi-
nery. And BHEL 1« rot invelv-
ed. Ac far as Suutn_itth 1s concern-
ed BHEL, has supphied the plant.
I would like the House to bear in mind
that these are units manufactured in
the country for the first time. Some
difficulties have arisen The reasons
have already been given by the West
Bengal Government. Among them is
the vairable quality of toal and vis-
cosity of oil and so on But, I assure
him that it is not a question of West
Benga]l Government's putting the
blame on the Centre and the Cetre's
putting the blame on West Bengal. He
said that the Chief Minister of West
Bengal Government has been saying
this that the centre 1s 1o blame. I
have not seen any statement by the
Chief Minister putting the blame on
the Centre. It is not a question of
putting the blame on sogmeone; this is
a serious matter. The West Bengal
Government and we are trying our
level best to get over this situation
and to see that power is restored. So
far as D.V.C. is concerned, he said that
the Cenire should look mto it. I may
tell Shri Chaudhuri that for the last
so many months, I have been getting
daily reports of generation of power
in D.V.C 1 can say that over a period
of months, generation bad improved
jn DV.C. except in the month of
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February, It had improved con-
mderably. It had been an all-t‘me
high. But, lately, it has come down.
There were certain amounts of labour
trouble 1n D.V.C. But, I am very
glad to tell the House that an agree-
ment had been arrived at day before
yesterday in Calcutta between the
D.V.C. and the management with the
help of Labour Minster of West

Bengal. I have every hope thali DVC
will pick-up again, In fact, speak'nyg
of today th. latest fipures m the

morning were 385 MV and later today
it was expected to be 495 MV

SHRI TRIDIB CHAUDHURI- Wht
part of 1t was made available to West
Bengal?

SHRI K, C. PANT: Our fiist charge
is steel, coal and the railways and
within that we have becn ahle to
supply 20 to 30 MW. I would nk.e_ to
give more We have been supplying
around 50 to 70 MVA and 1t this pro-
duction goes abuve 530 MW then we
will supply another 20 MW, That means
we can supply upto 90 MW, That does
not mean if the situation i1s more com-
fortable we will not suply more but
this is the king of projection that wa
have made so that West Bengal Gov-
cernment can  also see how to plan
ahead.

I might tell the hon. Member that
a Member of the Central Water and
Power Commission, who is one of the
top-most engineers in the country on
thermasl side, has been in West Bengal
for four to five days. He has been
visiting the power plants there. Un-
fortunately, he met with an accident
yesteday and get fractured his leg
But he has been in West Bengal for
the last four to five days to see what
are the defects and how can they be
got over quickly. We are trying our
level best to help in any way. We
have approached the Bihar Govern-
ment to step up their gneration still
further. They did step up their gene-
ration but, unfortunately, three of
their units tripped at Pathratau. Two
of them were brought back on 20th
and the third was expected to be back
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today. I shall certainly look into it
again whether Bihar can spare more
Power to West Bengal,

212

SHRI DINEN BHATTACHALHYA
(Serampore): I am glad to nole that
at leas the new Irrigation Minis'er has
with great enthusiaism expressed his
Pous wish that somethine wil] be
avne lo 1emove power cusig in West

Bengal. But from the reality o! the
Situation it is abundantly clear ti.3
both the Central Governmen: and

the State Government are most callous,
It 15 not a matter of fow days. The
Statesman and other Calcutia news-
Papers including some of the Delhi
papers have also repeatedly unnounced
that there is a serious ciisis in pow t
8o far as West Bengal 15 concerned.
There are some comments in the jswe
of Stutesman of 18-7-1978 w hich should
amply prove that the Central Govern-
ment did not at all take any serious
Teasure to see that the power pusi-
tion improves in West Bengal,

On the 16th July, 1973 The Stales
man had reported

West Bengal 1s a special case for

at least two reasons No other State

was 80 severely hit for <o long and

the situation is steadily deteriorat-

ing. Promises of improvement have
long lost all credibility.”

Nobody has any confidence either in
the State Government or in the pious
which expressed now by the hon Min-
ister. The day the Santaldih plant
was opened and the ceremony was
observed, the Prime Minister flew to
Santhaldih in a helicopter, bu: the
next day this plan was not in a
position to generate any power. People
were given to undersiang for so long
and it was also publicised and propa-
gated throughout the country that as
soon as Sandaldih was commissioned,
the power shorlage would be re-
moved. May I know what steps Gov-
ernment are going to take regarding
this fun which the West Bengal Gov-
ernment had indulged in by installing
a machine which had no generating
power? R
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The Statesman has also pointed out
that industries in West Bengal are
losing 60 per cent of their capacity,
and they are not in a position to reach
even 40 per cent of their total capacity
. because of this power erisis. Not only

factories, but hundreds of small units
have had to stop thewr operetion
becausc they are not getting any
power. Desides small industries, even
hospital; and other essential institu-
tions have had to suffer. Government
have always said that in respect of
hospitals, newspapers and the tele-
phone and wireless departments, there
would bhe no load shedding or power
crisis ang the arrungements wouiu Le
such that lhese institutions did not
suffer from power shoitage., Recenily,
however, 1t has come out 1w the Cal-
cutta papers that in the courscor an
operatinn on a pregnant Jady, sud-
denly tuere was load-shedding and us
a resu't the operation could not he
successful and the child died.

The hon, Minister has said in  his
statement that about 1000MW is necs-
sary for Calcutta, excluding the DVC
area. But we know how, this Guvern-
ment is functioning. Regarding the
constitution of the State Electricity
Board, you will find that it is consti-
tuted of men who do not know anythg
about these electricity matters; only
some administrative heads are there.
They have no knowledge about the
generation of electricity.

As regaris the Bandel power sta-
tion, there are four turbines I met
the engineers there and they told me
that one turbine should be kept us a
standby for any emergency. But what
hag happened? Mr. Siddhartha
Shanker Ray after coming to power
by rigged election announced that he
would see that 100000 villages would
be electrified. But what is the aciual
position now? Every howse in the
town area has to buy a lantern. But
even with the lantern they are finding
it difficult to manage, because only a
few days back, the Government have
curtailed the quota of kerosene ta
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West Bengal. Will Shri Pant be kind
enough to go to Calcutta and see
whether these things are happening or
not? For hours and hours there is no
light.
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MR. SPEAKER: Ask your question.

SHRI DINEN BHATTACHARYYA:
This is my question. In spite of this
fact, there is gas shortage, there is no
kerosene, there is no electricity, Now
what will the students do?

AN HON. MEMBER: Candie.

SHRI DINEN BHATTACHARRYA:
Candle has become ten times costly.
Regarding thermal power, will the
Minister kindly inquire into the func-
tioning of the Baudal thermal power
stations? I categorically state that m-
spite of the objection of the persons
a1 the top in the thermal power sta-
fion, they were forced to run all the
tui bines with the rsult that now only
two turbines are working and two
are idle becauss of breakdown. So
naturally there will be a cut in the
power supply.

As regards the Calcutta Electric
Supply Company, many things have
been stated here. There was g demand
that the previous agreement having
expired, it should now be taken over
by Government. But nothing has
been done. 1 make this charge that
you are not taking it over 'and you
also not permitting it to increase its
generating power, My point is that
you should immediately_fake it over
and change the old out moded machin-
ery which is there and there may be
some improvement in power genera-
tion. You must take, some steps
immediately. The old outmoded ma-
chines should immediately be replaced
by new ones. Are Government going
to take any action in this regard?

So my first question is this. Do
not talk of future. Yoy have got no
future. In ten years there may be
nothing. So the people of West Bengal



215 Srealdown of

[8hr1 Dinen Bhattacharrya]

have no confidence in your future
planning ete. I know there is a power
crisis throughout India. But it is not
ag serious ag in West Bengal where
for hours and hours you will find no
light. So what steps are you going
lp take by way of immediate remedial
measures?

Siddhartha Ray has set up a com-
mittee to go into the matter as to how
the Bharat Heavy Electricals supplied
that generator, whether there was
bungling or not. But I know this for
certain. The member chosen for that
.committee may be a High Court
Judge. But I know what a type of
man he is. He is always appeasing
the authorities.

MR. SPEAKER: Come to the ques-
tion now.

SHRI DINEN BHATTACHARYYA:
You do not know what is happening.

MR. SPEAKER' 1 know

SHRI DINEN BHATTACHARYYA:
You will understand it whepn students
.and other citizens force you tp under-
stand what is happening in West
Bengal. It is not an easy matter.
The whole economy is collapsing.

MR. SPEAKER: You had better
ask your question.

SHRI DINEN BHATTACHARYYA:
What steps is he going to take im-
mediately at least to see that the mi-
nimum requirement of power in West
Bengal is met? Secomdly, what are
you going to do with regard to the
«Calcutta Electric Supply Company?

§ir, I charge the Government with
corruption. Something hag happend
in Samthaldih and for which Shrimati
Indira Gandhi was taken there to in-
augurate it, but the day after it was
seen that it had no power generating
capacity. What js the Government
going to do. It is not enough to
simply express a wish that “we will
see what is the real cause in regard to
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the generating capacity at Santhaldih,”
My question will be this. Mr. Pant,
you can do one thing. From your
own sources, you can at least give a
clear-cut statement as to how this
BHEL happened 1o supply that kind
of machinery. I say they have gol—

MR. SPEAKER: Please sit down.
45 minutes have passed.

SHRI JYOTIRMOY BOSU- (Dia-
mond Harbour): It is a very serious
matter. The whole State iz suffering
in darkness. He must be allowed te
speak out.

MR. SPEAKER: But 1t 15 ycur deci-
sion that the first Member will have
five to sevenp minutes and the others
will have flve minutes each. Now,
already 45 minutes have passed.

SHRI DINEN BHATTACHARYYA:
It has been taken by twa Members 8o
far. So, 1 will fimsh.

MR. SPEAKER: You do not finish
at all.

SHRI DINEN BHATTACHARYYA:
Only one thing. That is--

SHRI H. N. MUKERJEE (Calcutta—
North-East): For three or four days
now I have been in West Bengal, If
you were 1n Calcutta for the last three
or four days, you would have gone
off your chump.

MR. SPEAKFR: I will take you to
Punjab and you will have the grie-
vance almost removed.

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. That statement is
not correct.

MR. SPEAKER: Please git down.

SHR1 PILOO MODY (Godhra):
Both of you come to me and 1 will
eliminate all your darkness.

MR. SPEAKER: First, remove your
own
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SHRI DINEN BHATTACHARYYA:
I will ask the hon. Minister, what is
he going to do regarding the sort of
supply made by the BHEL. The in-
dustries are suffering already.

MR, SPEAKER: For God's
p'ease =1t down.

sake

SHRI DINEN BHATTACHARYYA:
I am fnishing The jute mills alone
suffered a losg of about Rs. 25 erores
during, this time, What are you doing?
Our economy has collapsed, our agri-
culture hag collapsed, and everything
is 1 the doldrums there

SHRI PILOO MODY: And
Congres has collapsed.

the

SHRI DINEN BHATTACHARYYA:
The Congre~s ig collapsing. Anyhow,
they are trying to patch up. So, these
are my questions Please answer them
Even the Jugantar, your Congress
paper, has said that for God's sake,
you must attend to West Bengal 1e-
garding this clectricaty.

SHRI K C PANT- Sir, the pious
wish that the Congress will collapse
is not borne out by ihe news today;
there elections have been won by
them, and 1t has come out in the papers
today. (Interruptions)

MR SPEAKFR: Please sit down,

SHRI K C PANT: First, he men-
tioned that the Centre has not taken
the situation serwously, In my reply
to the questions of my hon. friend
Shri Chaudnari, I had spelt out exacily
how we are concerned with the prob-
lem, and hoywr we are trying to come to
the assistance of the West Bengal
Government in every possible way.
I do not think I need repeat it The
hon. Member referred to other States.
(Interruptions) It is not a question of
individual help. I had mentioned it and
I had referred to the point earlier. In
fact, he has covered much the same
ground, But he hag referred to the
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situation in other States If his sugges-
tion is that the Centre is more con-
cerned about other States than about
West Bengal I can assure him that
that is absolutely not true. We are as
much concerned about West Bengal as
about the other Siates. I told you. the
steps we have taken I told you, we had
been in constant touch with the West
Bengal Government They hag asked
for somebody to be sent there We had
sent our mecn, We had sent our own
experts, Our own experts have been
there for the last four-five days In
DVC, we had some trouble which we
have sorted out Juckily. I mentioned
to you that all these things have been
engaging our attention daily in the
last few days. The main point which
he made, I thought was about the ma-
chinery which hag been supplied by
BHEL to Santaldih,

SHRI DINEN BHATTACHARYYA:
What about Bandel?

SHRI K. C. PANT: The trouble 13,
he hag not been listening to me care-
fully.

SHRI DINEN BHATTACHARYYA:
I am hearing very patiently,

SHRI K. C PANT: Machinery to
Bandel plant has not been supplied by
BHEL. That is what T told Mr Chau-
dhuri

SHRI DINEN BHATTACHARYYA.
My pownt is this. Everywhere  there
are four turbines. At least, one tur-
bine must he a stand by. You have
violated that.

SHRI K C. PANT. I wilj find it very
difficult to get into a desigming argu-
ment with my friend across the fioor,
whether there should be a stand-by
turbine or not. It 1s a technical ques-
tion. It has to be determined on the
basis of various considerations and
perhaps. I have a little more acquain-
tance in this ficld than my hon. friend.
One cannot jump to a general con-
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clusion and say that there should be
a stand-by gennerator in all cases etc.
If there are suggestions, if they con-
cern me, 1 shall ccrtainly look into
them. I{ it concerns the West Bcengal
Government. which he says is my
Government—I thought it was his
Government glso—if he passeg it on
to me. I shall certainly pass it on to
the West Bengal Government for their
consideration. I welcome constructive
and helpful suggestions from him. I

would repeat that it is not fair
to cast doubts about BHEL machi-
nery for the simple reason, any-

‘where in the world where machinery
is made for the first time, there are
teething troubles and one learns from
experience. BHEL hag picked up in
the last couple of years, It is doing
well now and if there are teething
troubles, we will get over them. I do
not think we should be unduly per-
turbed over this. It so happened, there
is difficulty in the power supply situa-
tion just now. There have been break-
downs, One should expect tecthing
troubles when new plants are manu-
factured in the country for the first
time. I do not think one should be
unnecessarily perturbed over this. Our
Ministry hag been in louch with BHEL
several times over this matter. When-
ever they send any complainis to us,
we refer it to the BHEL. We shall
certainly look inlo it again in respect
nf this particular plant. Sir, the other
major point which he made was about
the Calcutta Electric Supply Company.
West Bengal Government has not sent
any proposal that they want to take
over the company. Ag far as {he re-
placement of old machines is concern-
some of these machines are very old
and probably will require replace-
ment. I have noted the very construc-
five supeestion which he made that
if there is a proposal from the West
Bengal Government that these ghould
be replaced, we should agree 1o it. I
have made a note of his suggestion and
1 certainly welcome this constructive
and helpful suggestion. If proposals
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come from them, we will ceriainly
look into them with great sympathy
considering the present situation in
West Bengal.

1 think I have covered the points
along with the answer I gave to Mr.
Chaudhuri. There, I have outlined the
specific measures we hove taken re-
cently to help the West Bengal Gov-
ernment.

SHRI H. N MUKERJEE. Sir, on a
point of order. Is this in crder for the
Minister, specially Mr. Pant who is
very careful in giving answers, lo
evade as answer to a question which
he himself hag specified, namely
Santaldih matter, which wag opened
with a great deal of fanfare by the
Prime Minister and which West Ben-
gal people consider to be a Practical
joke, cruelly perpetrateq on them. He
said he was giving an answer. He has
not given the answer so far,

SHRI K. C. PANT: I would submit
that there is no guestion of a practical
joke there. It is true that the plant
hag taken a number of months to come
up, It was actually synchronised in
January. Thereafter, it did generate
power, Then it ran into some problems,
and the problemg are similar to the
problems ran into in some of the other
new plants, Therefore, it is not an
isolated case We havc been looking
into the problem of noy only Santaldih
but also Badarpur and osno.her plant,
whether the same kind of problems
are responsible for laegkdown and,
if =0, to what extent we cvan identify
the causes. I do not want 1 create any
unnecessary controversy. One of the
causeg which has been mentioned n
all these unils is the unevcn quality
of coal that is supplied That is a mat-
ter which we have to cort out with
the coal Ministry. We do not want to
raise it here. It is something that has
to be sorted out within the Govern-
ment. I will g» into it. Santaldih will
generate power, once the teething
troubles are got over There is nO
question of Santaldih being basically*
weak or badly planned out.
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SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Thought it may
sound somewhat paradoxical, every-
thing ig gloomy on the power front.
We hear every day, and we are ex-
periencing, load sheeding resulting in
partial or toial closure of industrial
units. A serious news has appeared
in the papers that in hospitals even
operations and X-rays have come to
a halt because of load shedding Ano-
ther Calcutta paper hag reported that
three telephone exchanges, namely,
Nos, 45, 47 and 48 were not working
for mpre than five hourg because of
shortage of power. It is a very disturb-
ing news that the economy of the Stat-
es is being crippled by the shortage of
power. The only persons who may be
happy because of power shedding may
be the prisoners who have the inten-
tion of running away from jails, be-
cause g report in the Hindustan Stan-
dard says that the jail authorities have
warned that regular power cuts mav
Jure some prisoners into attempt of
jail break. I hope the Minister of Irri-
gation and Power will not create a
situation where his predecessor Minis-
try, which is having enough troubles,
may have fuither troubles'

Coming to the serious aspect of the
whole matter, 1l is not only Wes. Ben-
gal that is suffering because of power
cuts but the entire eastern region 1s
today being crippled with power cut=.
In the original notice that I gave fo-
the Calling Attention, 1 included
Assam also and, therefore, 8Sir I crave
your indulgence to refer {o some of the
factual matters relating to Assam.

1t is very unfortunate that even in
Assamn the industrial establishments
are working much less than the desir-
ed limits because of the power shed-
ding 1t 4s extremely unfortunate in
view of the fact not only because
Assam and the entire eastern region
i~ backward but because the per capita
consumption of electricity in Assam
and@ Meghalaya is the lowest in this
country. According to statistics Delhi,
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which is the centre of all power, con-
sumeg the highest gmount of electricity
per capita with 288 kw, a¢ against the
all-India average of 94 kw, while the
Pper capita consumption in Assam and
Meghalaya is a lamentable 23 kw, My
purpose in giving this figure is to say
that there bas been something wrong
in the entire approach of the Power
Ministry because, if the potentialities
are properly tapped, the north-east
region could give power not only to
the north-east region but even to Ben-
gal because, according to some scien-
tific studies, the hydel power poten-
tiality of the north-east region is 13.5
million kw as against 41 million kw
of the entire country. Up till now the
installed capacity in that region has
been 1,60,000 kw, which is 1.1 per cent
of the all India figure.
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My purpose in mentioning all this
is to show that there has not been
any gerious well-planned effort to
tackle this problem, even though a
warning was given by such an impor-
tant person as the jate Dr, Bhabha
that India will have to face a power
crisis at some point of time I do not
understand why no effort was made
up till now to speed up the completion
of projects, hike the Gantak project
which was commissioned ip 1961 Its
schedule was revised in 1969 and yet
it is nowhere near completion.

Coming to Bengal and particularly
Calcuita., even though there hag been
an acute power shortage in the last
fow weeks, even piior 1o that, accord-
ing v the statistics given by the Gov-
ernments concerned, it was apparent
that at no point of time wag the Gov-
ernment capable of supplying the total
requirements of Bangal, or even of
Calrutta.

The total supply to Calcutia, accord-
ing to one estimate, in 1871-72, was
795 MW as against the demand of 150
MW. Though it was expected that the
situation may ease with the power
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unit; coming in operation, that has
also failed to bring the desired re-
sult. Even 1n regular times, as against
the supply of 931 MW, the total de-
mand is 1362 MW, It shows that even
in regular times, the entire north.eas-
tern region is suffering from the power
erisis which has become very acute
because of the failure which Mr. Pant
has tried to explun

As the time at my disposal is very
Limited, I would lhike to ask the hon.
Minister to reply 10 certan queries.
Firstly, what steps the Government is
taking to explore the immense power
polentiilihes of the north-eastern re-
gion and, particularly, at what stages
the projects, like, Kemeng, Loktak
and Kapili, at the present moment
stand. In fact, I think, if you really
tap the immense power potentialities
of the Brahmaputra itself, to 5 great
extent the prospects of the north-eas-
tern region can be changed. In that
connection, I would like to know what
happened to the Brahmaputra Flood
Control Commission Bill which was
brought last year before the House.
It is not coming,

Secondly, one of the reasons of shori-
age or at least mal-adjustment is the
persistent overdrawals by industrial
units regardless of their permissible
offiake, I would like to know what
steps are being taken to restrict the
consumption by these units within their
permissible limits.

Thirdly, considering the fact that the
production of essentials is the prime
need of the day. what steps the Gov-
ernment i¢ taking to introdure some
svstem of rationhisatign ang cquitable
distribution of electricity so that essen-
tial gervices and essential production
units may not suffer because of the
arbitrary load--hedding without any
rational basis.

Lastly, T want tn know what steps
the Government ig taking to repair the
damaged thermal units and other units
for adequate supply of coal and to
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prevent sabotaging and mal-adjust.

menis which are taking place in those
units,

SHRI K. C. PANT: About the north~
eastern region, when my hon. friend
quotes the figures, the general figures
for hydro-electric potential in the
north-eastern region are very im-
pressive, But he knowg that 1t is all
largely related to harnessing the
Brahmaputra. That certainly is a
colossal task. He knows it better than
anybody else, as he lives near the
Brahmaputra. He knows the attempts
that have been made in the past to
even control the flooding of the Brah-
mapuira. 'Even that has posed pro-
blems. The possibility of creating hv-
dro-electric power lies at the bend
where the Brahmaputra flows from
Tibet into Arunachal Pradesh. That is
the only point where it offers the real
possibility of generating hydro-eleetric
power. There is the difficulty in tapping
that even if one had the resources to
do it in today's circumstances.

SHRI DINESH CHANDRA GOS-
WAMI: What happened to that Bill?

SHRI K C. PANT: He refers to
that Flood Control Bill.

The Loktak project is coming up and
it is nearing completion. I think, the
first part should be commissioned very
soon. I do not remember the exact
date

As to what are the plans for West
Bengal for future, I can only tell him
that so far as the Fifth Plan period
is concerned, the continuing schemes,
the new schemes and the D.V.C.
schemes, all these taken together in
the Central sector would provide an
estimated benefit of 1668 MW to West
Bengal

13.00 hrs.

So far as overdrawals by the indus-
trieg are concerned, as he himself gaid,
the problem now is power supply to
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industries except in those cases where
the industries pot paying for the
power, etc. about which there are some
disputes between the State Electricity
Bohrds and industries and I am not go-
ing into that aspect. But, generally
speaking, the problem is to supply
power to industrieg and I agree with
him that rationglisation is necessary.
Actually,” we have drawn yp some
guidelines and those guidelines were
sent to the States last year itself “to
cnsure precisely what he has in mind,
that esscntia] services ghould get prio-
rity and those industries which are
crycial to the national economy should
get priority and the cut should be ap-
plied beginning with the wasteful use
of energy and ostentatious use of
energy like at marriage etc. These
guidelines were drawn up and have
been sent to the States. Racently we
have revised these guidlines and they
are now in the Planning Cemmission.
A their seeing them, we shall again
get in touch with regard to these
matters,

1 have got a piece of information.
Mr, Tridib Chaudhuri has told us about
un incident. I want to confirm that
there has been ap accident in Chandra-
pur ang unfortunately a technician
has been seriously injured. I do not
know his present condition.

SHRI SAKTI KUMAR SARKAR
(Joynagar): Last Saturday and Sun-
day the cut in supply as he expres-
sed ig quite contrary to what we ex-
perienced the other gay. I heard there
about 16-17 hours load-shedding was
gotng on in Calcutta for the last few
days. S0, 1 feel what he has stated
now lg quite contrary to the grim rea-
lity there.

I wvant to express gome of the views
of {he newspapers in a concise way-
Yesterday's newspaper hes expressed
that the Durgapur thermal power sta-
tipn went out of commission. The DPL
g LS9
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supplied 60 megawatts againgt 150 me-
gawatts in the evening. DVC supplies
40 megawatts against 76 megawatts.
Calcutta Electric Supply *Corporation
supplies 235 megawatts against 230
megawatts ang Santaldih went out of
repair.

This 15 the condition. The daily
average shortage varies from 60 1o 189
megawatts causing serious damage to
our gconomy as well as the public life,

What has been expressed by other
speakers I do want to repeat again.
But as it ig stated in the newspapers,
1 am again repeating that 60 per cent
of the capacity in the major industries
now remains idle. Mr, H, Hardley,
Chairman of the Associations of Indian
Engineering said that the tota] loss in
production Since Jaouary 1974, 13
Rs. 76 crores. He has also stated that
the power cut is causing excessive
damage to the plant and machinery.
Massive exports orders for capital
eguipment, consumer goeds and other
Mtems are held up in the pipline.
Penalty implications arise i delayed
deliveries. Moreover, in the jute indus-
try, it is saig that there has been a
recurring losg of Rs. 25 crores for the
last three months.

In view of al} these facts, it can be
firmly said that the power generation
by the public sector DVC, the Electric
Supply Board and the Durgapur pro-
ject have become a total failure caus-
ing unlimited sufferings for the people
and the industries including agricul-
ture in the State of West Bengal.

1t is glso true that they are not ca-
p.bleenoughtomninuintheirmchi-
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neries, Many of the public sector en-
terprises are white elephatns, Our
consumerg are being unnecessarily
taxed for the upkeep of these public
sector enterprises. They are making
logses year after year. The only hope
against hope is the Calcutta Electric
Supply Corporation, which has been
serving people anyhow and their efforts
deserve praise and thanks; otherwise.
ihe city of Calcutta would have been
plunged into darkness. There are ra-
dical patriots constantly crying for
takeover or nationalisation. Even the
target date was fixed as 1980. As a
result of this threat they are not tak-
ing proper interest in the matter, in
regard to maintenance. The machinery
is pretty olg and it may collapse any
day. Please do not disturb the Calcut-
ta State Electric Supply Corporation
by this childish talk of takeover and
allow them to generate more gnd more
power,

SHRI JYOTIRMOY BOSU: What is
‘childish talk'? Is not the Industrial
Policy Resolution very clear about it?

SHRI SAKTI KUMAR SARKAR:
We should allow them to get up the
extra unit of installation which they
have asked for till our own public
sector earns maturity and experience.
It is a pity that public sector units in
power generalion are stil] minors and
not adults and the country is not
safe in their hands, I would like to
know as to what amount the Calcutta
Electric Supply Corporation is send-
ing to England as a part of the profit
every year and whether that drainage
is bigger than what we earn by exports
of the productg produced by the fac-
tories run by the power of the Calcutta
Electric Supply Corporation? My next
serious Point is this. I want to know
why the Santhaldih power project
went out of order which was com-
missioned practically yesterday by our
Jdeqt Prime Minister. Is it not a fact
that the machinery supplieq by BHEL
a public sectoe urdertaking, is of in-
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ferior quality? Is it not the fact that
the Chief Minister Shri Siddharatha
Shankar Ray has complained about
that matter? BHEL is our prestigious
plant, at least, we claim it openly; is
this the sample of their production?
We want a thorough probe about the
supplies made to Santhaldih as well
as g thorough. enquiry into the fune-
tioning of BHEL to avoid recurrence
of such things in future, in the interest
of the country.

Sir the Durgapur Projects Limited
could not function according to their
capacity and the needs of the people
due to the short supply of coal and
also inferior quality of coal. So, the
State Chief Minister requested the
Centre to tag some mines with the
DPL, Why the Central Government
is silent about this matter? I want
to know whether the Irrigation and
Power Minister will pursue the cases
and persuade the Minister of Mines
to take immediate action.

MR SPEAKER: It is not very es-
sential that you should finish this
whole speech?

SHRI SAKTI KUMAR SARKAR:
These are only vital points...

MR. SPEAKER: 1
wiritten 18 there,

something

See

SHRI SAKTI KUMAR SARKAR: I
am mentioning only vital points, We
see this sort of crisis throughout the
length and breadth of the country. It
has also been developed and heighten-
ed within the last two years. We sus-
pect foulplay and sabotage effort from
somewhere either from within or from
outside the country, So we demand for
setting up of this High-powered Com-
mittee immediately by the Central
Government to look into the matter
thoroughly in the interest of the very
existence of the nation's economy.

SHRI K, C. PANT: Sir, my hon.
friend referreq to the failure of the
D.V.C. I have alrecady dealt with that,
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On the question of maintenance, he
said that the public sector units were
not functioning well. This kind of
sweeping statement is not correct,
* Many of the units are working well.
Even the Durgapur Project Limited
was working well; it was generating,
on an average, 175/180 M.W. of power
prior to the fire accident in January
1874, It was only after that the gene-
ration level had fallen. The fire resul-
ted in affecting the production in 27
units directly, Three have been taken
out for overhaul. That is a regular
feature. So, I do not think it would
be right to make such a sweeping state-
ment, I can even give the names of
several public secor thermal stations
which are functioning well.

So far as Santhaldih ynit goes, I
have already dealt with the point,
The Chief Minister did speak to me
on the phone and mentioned to me
the gifficulties encountered in Santhal-
dih, I have also mentioned to him
some of the steps we have taken in
that direction. I would egain repeat
that thig is not the question of public
or private sector plant; or BHEL.
is supplying the wrong or bad machi-
etc. It is unfortunate that we have
justments to the quality of coal ete,
ete. It is unfortunate that we have
come to a stage where coal supplied
is bad in qualily And therefore that
imposed certain strains on the power
unit, This has to be understood and
appreciated and a way out has to be
found just now, Thermal power sta-
tiong are not the choosers because of
the present situation in the fleld of
transportation of coel.

All this hag got to be sorted out. I
do not think it is correct to say that
the BHEL. supplied wrong plants,
or it had supplied bad plants. In
fact, many of their plants are func-
tioning well in many thermal stations,
The B.H.EL. has stepped up its pro-
duction in recent months. In fact,
we are not getting the units from out~
side. BHEL. has supplied several
units. Therefore, I do not think that

VAISAKHA 4, 1806 (SAKA)

Power Supply
in West Bengal (C.A),

sweeping sgtatement is called for. What-
ever teething troubles we have en-
countered in the plants our experts or
their experts and experts in the State
Electrioity Boarg get together ang sort
out those problems,
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I agree completely with the concept
that the mines should be linkei to
thermal stations. It is not always
possible to anticipate the quality of
coal even if a certain amount of ana-
lysis is carried out, Quality of coal
varies. But, nevertheless, we should
do sample checking and link the coal
mines to power stations. If possible
before the power stations are design-
ed, so that the quality of coal can be
faken into account in designing the
power stations. It is not merely the
poor quality of coal that has let down
our power stations. We are geotting
different quality of coal than what
wag assessed while we designed the
power station. This has caused some
difficulty,

SHRI A. K. M. 1SHAQUE (Basi=
rhat): Sir, the list is before us that
Calcutta was once upon a time Nume-
ber One city in this country from the
industrial point of view, from the
population point of view and from
the cultural point of view. Now, it
has come down to Number II position.
Calcutta was once upon a time Num-
ber I port and it has stepped down to
the tenth position among the Asian
ports.

Sir, Calcuita was desired city.
Everybody from Bepgal or for that
matter from India wanted to be in
Calcutta 1o enjoy the beauty of
Calcutta. Calcutta is now a city
wherefrom everybody wants to run
away, There are selected areas in
Calcutta where load-shedding goes
for more than seventeen to eighteen
hours a day. The other day when
I was in Calcutta T was told because
of power shedding people cannot
maintain their temper and casual
fights are going on. This the nature
of power crisis. Yesterday the West
Bengal Legislative Assembly became
the vietim of power shedding and the
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[Shri A. K. M. Ishaque]

business of the House had to be
conducted in candle light The mic-
ro-phone system failed and a micro-
phone had to be hired, That is the
depth of the crisis.

May I ask the hon. Minister when
we are living in coa] belt how is it
that we could not plan our needs?
How is it we could not meet this
demand? It has alrcady come in the
newspapers thal West Bengal Gov-
ernment is asking the industrialists
to go in for g three or a four day
week and the industrialists have al-
ready made a demand to seek the
permission of the West Bengal Gov-
ernment to lay-off casual and tem-
porary workers, If power cannot be
produced and supplied many indus-
tries are going to be affecled and
many people are going to be laid off.
If that happens what would be chain
reaction in the economy. Already
we are having enough of unemploy-
ed people there. If these people also
entered the multitude of unemploy-
ed people what will happen to Wect
Bengal Government, Therefore, I
want to know from the Minister
whether any industry will be allo-
wed to lay off casual or temporary
workers now. There are so many
cultural centres in Calcutta and each
one is dependant on power. A]l of
them are in the private sector and
some of them belong io marginal
people. They will have to close down
and in case they close down a]l these
persons will go out of employment.
Therefore, I want to know as to how
this power crisis is going to be met?

My next{ point i3 so far as Fourth
Five Year Plan is concerned distri-
bution and generation of power in
the different regions of India is al-
most equal, that is, in the northern,
southern eastern and western zones
the generation is almost equal. It is
4,000MW. It may be a bit more in
one zone and a bit less in another
7one but it is almost equal. The
pasition at the end of the Fifth Plan
in regard to generation, according to
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Bengal (C.A.).
the targetsz set by the Planning Co---
mission, would be as follows; Nor-
thern zone: 9626 MW; Western zone:
8158 MW; Southern zone: 8576 MW;
Eastern zone: 7303 MW. Why is it
so low 1in the case of the eastern zone?
Why are they killing the golden
goose? Why are they killing the
eastern zone which has fed India so
much, the eastern zone which has
brought so much of foreign exchange
to develop India? Why are they
developing other regions at the cost
of this region? We want to know
from the hon. Miniter why this dis-
parity has been allowed to peep in
the matter of generation of power?
Why is the eastern zone which is in
the coal belt itself being denjed of
power, when the whole economy of
the State has been power-orinted and
power-fashioned?

There is a feeling among techno-
crates that all this power crisis is
developing onlyw because they are
taking the advice from the admini-
strators or the IAS people, those who
have no ABC knowledge about power.
I would like to know whether the hon,
Minister shareg this feeling of theira.

SHRI K. C. PANT: First and
foremost, I would like to assure my
hon. friend that there is no question
of discriminating against the eastern
region in the formulation of the Fifth
Plan power targets. But we had
averaged out the avaflability of power
in the different regions and come to
the conclusion that they were sbout
equal. Then, we want into our pro-
jections. But if we really go into the
figures, we shall find that they are
not about equal. Averaging out, of
course, i; a different matter. I find
that the availability and anticipation
of power, as per the February bul-
]Jetin is as follows: Nothern zone:
51.72 GWH:; Western zone: 60.40
GWH; Sourthern zone: 53.12 GWH;
Eastern Zone: 33.53 GWH. Project-
ing from this, the figures that the
hon. Member has quoted do not show
any discrimination against the eas-
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‘tern zone but rather it show a nar-
rowing down of the gap in power
availability. If I have understood him
correctly, that wag the way he was
trying to put the figures before us.

In the case of the north-eastern
region, I agree with Shri Goswami
that this is very low, being 152 only,
but the requirement there is also of
this order namely 152 and the short-
age there at present is reajly very
marginal and a very much more com-
fortable position obtains there as
compared to West Bengal

Bo far as the planning of our needs
is concerned, I have mentioned in my
main statement that the Fourth Plan
target for additional generating capa-
city in Wesl Bengal was 251 MW while
the actual achivement was only 131
MW, It is this basic fact which has
really led to the shortage.

The only solution now is that we
should get more power Eenerated
from the existing 'units and we should
get over the Santaldih problems. The
West Bengal Government have to get
more power from their units. This
in short i; the answer to the problem,

‘Wherever new unjt are comung up,
we are doing everything to expedite
the process of commissioning of these
new units. That is the only other
immediate solution to the problem.

The hon. Member referred to the
unemployed people. Of course, it is
a large problem al] over the country.
But I am told that in West Bengal
the enginkers are on cease-work and
work-to=rule, This was what the
Chief Minister told me yesterday. I
would only appeal to the engineers
that considering the situmion in West
Bengal just now and considering the
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but at this moment all of us must
help in getting over these difficul-

ties,

13.24 brs.
PAPERS LAID ON THE TABLE

NorrFrcaTion uNpER CustoMs Acr,
1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On
behalf of Shri K. R. Ganesh, I bet to
lay on the Table a copy of Notifica-
tion No. G.S.R. 178(E) (Hind: and
English versions) publisheq in Gazette
of India dated the 16th April, 1974,
under section 159 of the Customs Act.
18G2, together with an explanatory
memorandum. [Placeq sn Library.
See No. LT—6806/74].

NOTIFICATION UNDER ALL INDIA
ServiceEs AcT, 1951 & DMC AMoT
Rures

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf of
Shri Ram Niwas Mirdha, I beg to lay
on the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (2) of section 3 of the
Ag India Services  Act.
1851

(i) The Indian Forest Service
(Probationers' Final Exa-
mination) (Amendmeint)
Regulations, 1974, publish-
ed in Notification No.
G.S5.R. 342 in Gazette of
India dated the 6th April.
1974,

(ii) The Indian Forest Service
(Pay) Amendment Rules,
1974 (Hindi and English
versions) published in No-
tification No. G.S.R.-344 in
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Gazette of India dated the
the 6th April, 1974,

[Placed in Library. See No. LT—
6807/74]

(2) A statement (as on 3lst
March, 1974) (Hindi and
English versions) of the deci-
siong taken on various Reports
of the Admunistrative Re-
forms Commission and the
implementation of these de-
cisions. [Placed in Library.
See No. LT—6808/74]

(3) A copy of the Delhi Munici-
pal Corporation (Allowances
of Councillors and Aldermen)
Amendment Rules, 1974
(Hindi and English versions)
published in Notification No.
U-13021/4/73-Delhi in Delhi
Gazette dated the 5th April,
1974, under sub-section (2) of
section 470 of the Delhi Mu-
nicipal Corporation Act, 1957.
[Plated in Library. See No.
LT—6808/74}

ANNUAL REPORT Oor ISI For 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): I
beg to lay on the Table a copy of
the Annua] Report (Hindi and Eng-
lish versions) of the Indian Standards
Inntitution, New Delhi, for the year
1972-73. [Placeq 1  Library. See No.
LT— 6810/74]

1325 hrs.
ESTIMATES COMMITTEE

STATEMENTS SHOWING FINAL REPLIES
OF (GOVERNMENT TN RESPECT OF CERTAIN
RECOMMENDATIONS

SHRI R K SINHA (Faizabad):
I beg to 1a-- on the Table the follow-
ing statements showing replies to the
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recommendations of the Estimates
Committee which were not furnished
by Government in time for inclusion
in the relevant Action Taken Re-
ports: —

1, Statement showing the final
replies of Government includ-
ed 1n Chapter V of the Thirty-
Third Report of the Estimates
Committee (Fifth Lok Sabha)
regarding Action taken by
Government on their Thir-
teenth Report on the Ministry
of Health and Family Plant-
ing (Department of Family
Planning) —Family Planning
Programme, which were not
furnished by Government in
time for inclusion in the said
Action Taken Report.

2. Statement showing the final
replies of Government includ-
ed in Chapter V of the Forty-
Fifth Report of the Estimates
Committee (Fifth Lok Sabha)
regarding Action taken by
Government on their Fortieth
Report on the Ministry of
Petroleum and Chemicals
(Department of Chemicals)—
Fertilizers, which were not
furnished by Government in
time for inclusion in the said
Action Taken Report,

13251 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESOLU-
TIONS

ForTiETH REpoRT

SHRI G. G. SWELL (Autonomous
Districts): I.beg to present the For-
tieth Report of the Committee on
Private Members' Bills and Resolu-
tions,
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13.26 hrs.
ESTIMATES COMMITTEE—contd,

FITY-SEVENTH AND SIXTIETH REPORTS
AND MiNUTES

SHRI R. K. SINHA (Faizabad):
I beg to present the following Reports
and Minutes of the Estimates Com-
mittee:—

(1) (i) Fifty-seventh Report on
the Ministry of Health and
Family Planning (Depart-
ment of Health)—Central
Government Health Scheme.

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

(2) (i) Sixtieth Report on the
Ministry of Industrial Deve-
lopment—Availability and
Distribution of Cement.

(ii) Minutes of the sittings of the
Committee relating to the
above Report,

—

1326} hre.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND NINETEENTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Hundred and nineteenth Report of
the Public Accounts Committee on
Chapter III of the Report of the Com-
ptroller and Auditor General of India
for the year 1971-72, Union Govern-
ment (Civil), Revenue Receipts, Volu-
me II; Direct Taxes relating to In-
come-tax.

1327 hrs,
COMMITTEE ON PUBLIC UNDER-
TAKINGS

PorTy-NINTH AND FIrrrers REPORTS
AND MINUTES

BHRI NAWAL KISHORE SHARMA
(Dmusa): T beg to present the follow-

2
Rule 377 B

ing Reports and Minuteg of the Com-
mittee on Public Undertakings:—

(1) (i) Forty-ninth Report on
Indian Oil Corporation Limit-
ed (Marketing Division),

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

(2) (i) Fiftieth Report on Ferti-
lizer Corporation of India
Limited (Marketing and Dis-

tribution).

(ii) Minutes of the sitting of the
Committee relating| to the
above Report.

13.27% hrs.
MATTERS UNDER RULE 377

(i) REPORTED RACKET ABOUT SMUG-
GLING OF URANIUM FROM JADUGUDA
CoMPLEY T0 CHINA AND PAXISTAX

st vwr wow fay  (w90) :
e WY, W9 B wwfa ¥ F
T FT o OF Hgeaqer faem o
W WTHET FTAT AEAT E 1 W K
wEArd ¥ A qTY-ET IJgE § _wY
¥ g fr fagc & wmEge
& am amgerst gXfra s ¥ art
¥ OF TEE-RET WET § ) 9 aF
& Ta A aw ¢ fF gt Qar Ay
9T Y wEifaE et & & § e
arar ¥, S ¥ i a Guw a%
W & QF 2w ¥ Y o & Y 2w wro
¥ gor aw & 1 S weETTe wrw d 9w
& g 9 Wik oifeerw & qgi
¥ pfaw eeE fecw W AWR W
faafey & otw =ifendd #r frewme
fiear mar & faw § oF weaw it &
& wro e avgan § B i wme
e qg St 99 v g oyt K e
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[t weT o Fag)
ag Tfraw arat AT § S AT
anit X ooy afefafiat e 6
WIS T N A e grase &
ux & fadefy quferat o ff | w7 & qav
et & B ot QRfraw o el agw
A & 2 39 ¥ fael o Wit 7ET X
afer § 1 w9 A g & o W
R W A g W AR w
¥ aft € wwar § 1 wafag #§ angar
g @maIfiary @
9 U AFEET AT & qHA W WK
sTq e 3fea aai aY & daw ¥ agw
¥ A wERdt § wrfan wewm W fro
& w9 3w AL fadie ww @
9T agq % faq WYt fear s anfge

arq & § 7g vy S i g
gear & g sfa s i+ oifeg
«qifE agt o gom e , o W
g erht wagy § ot fr
gdr wqrrT A gar qAAr @ A OF
821 A1 FA-agew § o1 & Wi
¥ wafy 7 93 T SR § )
“Uramuum smuggled to China,
Pakistan
“Jameshedpur; April 23: A big
racket’ of uranium smuggling from the
Jadugnda complex; 38 km, from here;
to Pakistan and China is claimed to
have been unearthed by the police.
“The police rajded some places and

arrested five persons including a
constable,

“About five kg of uranfum powder
and yellow cake contained in plastic

bags with tags showing their price
wére also recovered.

W{mvﬁ!ﬁﬁammmp
TardT aryw fofm ¥ fegema &
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mmwt:ﬂﬁqxd‘rm
wr srdare waaT & ) R e § e e
wt off g o § 7 ), wwiog & war
g fr soee @ o F Twry ¥ Wi
W ¥ & wdw v wp fvogw 9%
wife qduw HuT W W PR w
A T T wEh W oA )

SHRI SAMAR GUHA (Contai): This
is a very serious matter that has been
raised. Most of China's nuclear wea-
pons are baged on uranium, not on
plutonium. That there is g smuggling
racket in this is very serious Mt can-
not be without the conspiracy and col-
lusion of some big gangs. It is a very
serious matter and I would request
you to admit a call attention notice
on this,

J

st cwtemt mEt (ven)
wea WY, AT Y g afv R fw
g ARAT ATT QAT G EWY
zo & fra g3fam s faaf a=va g,
gz femar wgraqn ¥ -t @
FAT ) TTAWG WA gA AN
N7 77 g T@d &7 98 g
T A @, W A A el
z foww sA-2ww wfwr s
arfs wat wew weA feeqr www
& g AL ¥ Wnd od )

fore the House with whateves
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findings he has. As he is
personally present, if he wants
to say something he can say
or we may close the matter
here.”

That was said on the 18th April, and
today is the 24th April Seven days
almost have passed, and the Home
Minister has not bothered to come
before the House, although there was
a clear directive fromm the Chair. I
would like the Government to clarify
this and come forward forthwith with
a Teport.

MR. SPEAKER: You may be aware
that when any Minleter is asked to
make a wtatement, he should give the
statement within a reasonable time,
and if there is going to be any delay,
he should tell the House that that is
the reason for the delay.

Mr. Mohsin,

SHRI B. V, NAIK (Kanara): Sir,
permit me 1p make a point on that
point of order.

MR, SPEAKER: Please do not get
up any time. There is no question
of a point of order. Nobody was on
on a point of order. Please sit down.

SHRI B. V. NAIK: It is about the
scope of rule 377...

MR. SPEAKER; I have not called
you.

It is now the Home Ministers’ turn.

In this House and whatever is the
the House will bé informed of

Rule 377

SHRI JYOTIRMOY BOSU: A
direction was given on the 18th
April. Seven days have passed,

MR SPEAKER: They are making
an enquiry, As soon as they are
ready, they will inform the House.

May I te]l you that if they have
no result ready, your shouting: can-
not help them. This has been brou-
ght to their notice, and they have
sald that an enguiry will be made.

SHRI B. V. Naik: I have been
trying to bring to the notice of the
House that 101 people have heen star-
ving for seven days, and I have not
been able to succeed in my attempt.
101 people in Mangalore; peasants;
have been starving for seven days. I
have been trying to place that case

here and they have gone on an inde-
finite strike...

MR. SPEAKER: Even now you
are not succeeding, 1 have not called
you.

SHRI B. V. NAIK: If the entire
House getz concerned about New
Delhi and the surrounding precincts
only; what wil] happen to the outside
areas in this country? (Interruptions)
All the time we are djscussing about
22 godowns in New Delhi. There are
101 people who have starved for
seven days.

my
as we]l as my regret and plice it on
the record at least. Let it not go out
of the record here.

SHRI JYOTIRMOY BOSU: Sir; 1

wish to say about a lapsg on
part of the Chair in the maiter aof

given .from the Chair,
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MR. SPEAKER: I have already MR. SPEAKER: 1 leave it to the

seen what you wrote and I may tell
you that when the Minister brought
it to my notice; I asked him to lay
it before the House.

SHRI JYOTIRMOY BOSU: Accor-
ding to what is said in authoritative
books the Speaker comes before the
House and makeg it known—(Inter-
ruptions) —Sir, what were the obcer-
vations of the Chair?

MR. SPEAKER: When any matter
is brought to the notice of the Chair,
whoever sits in the Chair, the Minis-
ter—as directed by the Chair—has to
bring it before the House and that
is why I had asked him to bring it

- before the House, It was for the
House to decide; not for the Speaker
or any individual.

SHRI JYOTIRMOY BOSU:
read out the observation.

MR. SPEAKER: When I say I
told him to bring it before the House
please do not raize it. It is no use.
I asked him to bring it before the
House.

SHRI JYOTIRMOY BOSU: It says:

“The Speaker 15 in overall charge
of discipline of the House
and therefore he should be
fully seized of the matter.
Everything should come be-
fore him, and it would be
more proper if he himself
mentions to the House what
has happened.”

After that, a motion can be brought,
1 think that will be more regular.
Ten days have passed. You have not
bothered to come before the House
and make a repori to the Houve,

I shall

MR. SPEAKER: The House has
already taken a decision.

SHRI JYOTIRMOY BOSU :I main-
tain again that what was done was
improper, irregular and it was a se-
rious lapse on the part of the Chair.

House. 1 am in the hands of the
Privileges Committee. Let them
examine it and Jet us know.

SHRI H. N. MUKERJEE (Calcutta
—North-East) : Would you kindly
make sure that we are not treated to
an exhibition where the Chair is cross-
examined and all kinds of things are
brought up? It is bette: if these thingg
are dscussed in your Chamber,

MR. SPEAKER: He takes pleasure
in bringing everything to the House.
Members bring many matters here
which can be confined to the Chamber.
It is so painful sometimes.

SHRI JYOTIRMOY BOSU: I am
rather surprised. I have quoted from
what the Chair had observed. After
1 made a submission I quoted that.

(1) OWNERSHIF OF LAND RECLATMED
FROM THE SEA WITRIN TERRITORIAL
WATERS OF INDIA

ot wy feed (wher) - wErE
ngvey, v ge g § wrea ¥ wrfw
TE & A w7 7T w7 frafega w7
A= T W1 Wit @ awr %
B TR Ay R Wi & ot fE
agTer AORTT @0 ¥ wfawre awr
el &7 WETr ®T P R 1 AG-
T ATRTL T AT 337 713 A @v
297 FT AT FTATE | IT &
merafa # = \wfr &5 e a7 Ew-

g FA F 1 MTTT 207 TH NEIT

§ —

“All lands, minerals and other
things of value underlying
the ocean within the territo-
rial waters or the continental
shelf of India shall vest in
the Union and be held for the
purposes of the Union”.
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Wi ATy Wy ST AT B T 27
it 2fad —

“Ports declared by or under law
made by Parliament or exist-
ing law to be major ports, in-
cluding their delimitation,
and the constitution and
powers of port authorities
therein.”

_oag A Fyare avaraarsr g
AT AGIET B TA TG G7 FHIE A FT
OrAW WIS X | FET ET AT WY O
oraw X §, RO EH fraw & wre 7 w7
rrez graw A feme ) AR g Ay
¥ oft v Y F7 A aar P ar
IR gy e s wearg ¥ o v
waTE & | oY A A ad qwW 6
wgr fr aga e v &y, AfeT A9
¢ ot aF aET ¥ AT ¥ e
eredte /gt W

7 vaf ¥ Rox fag ¥
“Fmer’ TE ¥ oY OF WA
FTFTEARAANATE ) X AT
wigs  fofarr  awdr &fw &
v ¥ Frfy arra & gror v Arawrd
& mrare o AvF Tar & gfafafy ¥ 3
AT £ AT qTF w1 XgW
g¥ wRrATT Y S § fie W aered
w1 ¥gfmare orfes fear a7 gk
RZITEE |THTT B FEY SFTET A0 |
T AIFQATNT TZ(F HT AT § w1
GTAEAT FTr AV & £ 7E AT
#fea 1% war & warrEarEr J o g
st wray oty fafa srrerg v zfrace
a3 ¥ it FToAaT ey & —ag g
wfer ¥ 1 &YW awst frar ey
W W w Al  for g ¥w
= H wif wferr g Y qr)
A ¥ oY gl i wrEaTE W o
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FTAT AEA° 91, Afrgra 1 afw#r w5
FLMAT |(AAT T, w7 T AT A ATH
2 e ot gt wody wHrf Aaza ¥
X F AWT ATWS TT /A FAL
TRHAT qAT H I AN FT R E ¢
¥Y Y AN W AAE T2 Ay
1§ Areaar & wfafafa w4 =38
oma, fea A1 gfrard Te w1g
Fr wrAT & Awey &, 0 F fgAl
FT TAT FIAT IT 1 94 ¢, BIC
T RgTIre; ATHTT & A w7 A f,
qIT7 FTAT R |

weqA AT, TAR FULTT 797
#r T A Yy ot aweATE Amw
%Y ¢ qufeg wr dgvaet v W
1T 7t & faers fraw 184 F A8
T IMHEA R AT LS §

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFIARS (SHRI
H. R. GOKHALE): It is true that
hon. Member had raised a gquestion
which I sought and do think, is inte-
resting and somewhat complicated,
which involves an tion of
article 297 of the Constituion. That is
why, even though you have not given
any direction, I have myself written
to your Secre informing them
that I am examining this question and
will make a statement as early as
possible. When I happened to meet
the hon. Member a week ago, I my-
self told him that I am examining this
question and will make a statement.
I do not want to run away from that
comitment, but is a question of time.
This is 3 matter which requires care-
ful examination hecause it iz not a
question of Bombay alone; whatever
view we take on artide 307 will apply
to all the four ghores of the country.
We have to examine all the aspectg of
the laws of the sea and international
law will have to be gone into. Sir, I
assure you and I assure the hon,
Member that next week I will make
a statement.
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With reference to the other aspect,
the clipping to which a reference is
made, unfortunately, I have not read
this clipping from Lokasatta. If
something of this type has appeared
in the Lokasatta, I can assure the hon,
Member and the House that Shri
Prabhaker Gokhale, to whom a refe-
rence has been made a®@ who is the
correspondent of Lokasatia has never
met me at all and I have not talked to
him anything at any time with regard
to this question.

ot wg femd ;7 AR AT

T am agr foar ar )

SHRI HH- R. GOKHALE: Even
though there is reference in this clp-
ping to the Law Ministry, I assure
him that I have not met him or spoken
to him with reference to this question.

ot wy fem¥ : & oF & fary
®EAT WEICE ) WA ‘HoAEAT T
o e wrAtar LN 1 X TS
HY vy wdite & v e W
grAy § wiww fafw warm w7 gArr
% wri B fafer sorver & oY oy
A% F1 ot TAE QLTI XD AATIAT
w1 war fafw o= & 7 e
& &t sty sharerg o whzfier P
T TR A7 AR AT FA
arfge stw o arfarariee & wrowT AT
W w2, e oy,
% ) o § qg wrENRST amar
& wC & v WX % fag Awr @Y
arstr Afer ¥a sgar § & Wi
foqr ?

wew o ;e afefes
e Wt AR & Y ot dr s &k Aoy
ag @1 QAT frewen § fw st g
¥, gqe R AT T AT A A
Yilar 3 o THE ferre Refadrar gy
W, & T Eem
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Wt wy fem® : wod wEr fE
gur dfog 71 §3 fafadrx & faa ghger

Y fiegr &7 fafa S 9 wrs-
frza foaeierdr fafy s &Y 8 ..

oft fews wgerr (%iTyer)
w3 At 7 vy faae Fe &3 98 7ar

( smawin )
st wg  femd  woET eEW
feraammaTan 17 | (SWawra)

MR. SPEAKER: Some hon. Mem-
bers wanted to raise the guestion of
regiona] imbalance under rule 377
In that they have introduced many
other things. It is too broad a ques-
tion to be taken up under rule 377.
In any case, I will give them one mi-
nute each. So many things have been
mentioned here. On the one side, they
talk of regional imbalance. On the
other side, they talk of discrimination
resulting in firing. So far as the
railways are concerned, 1 have al-
ready admitted a calling attention
for tomorrow on the threatened rail-
way strike. I will give you one minute
each.

SHRI DINEN BHATTACHARYYA
(Serampore): On what basis do you
allow matters under 3777

MR. SPEAKER: I admit only one.

SHRI DINEN BHATTACHARYYA;
How? By lottery?

L]

MR. SPEAKER: We see the impor-
tance of it. I am not prepared to
even answer this in the House.

SHRI DINEN BHATTACHARYYA:
Is it your discretion?
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[MR. DEPUTY-SPEAKER in the Chair.]

(iii) REPORTED FIRING AT AURANGABAD,
MAHARASBHTR,

MR. DEPUTY SPEAKER: We re-
sume discussion on the Demands of
the Ministry of Agriculture... (Inter-
ruptons). .

SHRI SHIVAJIRAO S. DESHMUKH

(Parabhani): The Speaker hag allowed
it.

MHR. DEPUTY SPEAKER; I am not
going to be unfair to anybody. I as-
sumed that has been disposed of, It
was a genuing mistake. Now, I lock
into the Order Paper and I see that
his name is there. So, I will allow
him.

Vesterday also, I was particularly
gensitive when Mr. Mavalankar wan-
ted to pressurise me When the Spea-
ker had disallowed him. He wanted
me to allow him. That would be
very irregular. In this case, 1 find,
his name is there. But thig is re-
lating to police firing in Aurangabad.

SHRI SHIVAJIRAO S. DESHMUKH:
Sir, the innocent song and daughters
of Marathwada studying in schools
and colleges will be grateful to you
for allowing the attention of this
aygust House to be dravm to a very
grave matter of urgency.

The students of Marathwada have
been forced to launch an agitation
which goes to meet the very demands
for which this august House has stood
all throughout. This august House
has, time and again, decided that
there shoulg be uniform development,
that the process of development should
not be the monopoly of a few regions
ang that wherever there are regional
fmbalances, they should be removed

Rule 377 ase

forthwith, For that, the recourse has
been taken to the process of planning.

The students are most agitated on
this simple basic fact that the per
capita spending of development ex-
penditure in Marathwada, apart from
their reasonable stand on back-log
for years together, has been falling
Plan to Plan ang from year to year.
Now, the people of Marathwada have
come to the end of their patience.
Tie students of Marathwada are in
the streets demanding the basic de-

mand of removal of regional im-
balance,

When Marathwada wag scaracity-
hit for three consecutive years, the
hon. Prime Minister had promised the
conversion of the Manmad-Purli-
Vaijnath metre-guage into broad-
gauge and the conversion of the
Miraj-Latur narrow-gauge into broad-
gauge, No funds are provided by the
Railway Ministry. There is the failure
of the Railway Minisier; there is the
failure of the Planning Commission
and there is the fajlure of Central
administration to ensure that reason-
able demands of the people of Marath-
wada for the development of Marath-
wada are legitimately met.

The innocent boys and girls are
facing bullets every day. I request
the Government to kindly inquire in-
to the launching of the agitation. It
happened because 3000 students were
calleq for interview on a single day
for 84 posis. Two students were
fired at point blank in Bismatnagar in
my constituency. .

MR. DEPUTY SPEAKER: Before I
call other Members, as I said the
other day. the time is out of joints
and we also appear fo be out of
jolnts. I really do not know how we
are functioning. This is a State maiter.
This is something that happens with-
in a State. Shri Shivajirao 5. Desh-
mukh belongs to the ruling party of
that State. He raised this matter. I
allowed it because I find it is on the
Order Paper here, (Interruptions).
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[Mr. Deputy-Speaker]

This is a State matter. I am allow-
ing it Dbecause it is on the Order
Paper. But there is a note also here.
(Interruptions). The States are de-
manding that there should be more
autonomy and that there should be
no interference with the States. But
here we are discussing affairg within
the State even when there is State
Asgsembly, even when there is a State
Government.

PROF, MADHU DANDAVATE
(Rajapur); Lest there be any misun-
derstanding of the problem Mr. Pandit
is raising, we do nmot want any inter-
ference with the States. What all
we want is that the regional imbalan-
ces should be removed by Central
assistance, That is why he is rais-
ing this matter and the Speaker was
perfectly right in allowing him.

MR. DEPUTY SPEAKER: I am only
pointing out the procedure. If we g0
on in this way, then there is no limit
and I do not know how to proceed.
In any case, I allow him.

st gre e -qfex (W¥7) :
YRR, AT § oW qee-
wrafer gt ¢, frarfaai @1 e
a1 WX 7 wWrRea  gefac a1 fF
TOSATST FT  IAATAE AGT GAT &
T e, WE W ST
gfz & i WP &
oy grw g1 SWRW A ST HT AT
Faegie ag) guv O 9w g ¥ A
iAW &1 WUSEET 9
T ®z ¥ 91 39 §Hy g9
e gE W ow Ay @ AYTAST 7
wrar & fet 9w A sarer S gk,
A1 ¥ dF 78 @ gg i N s
e # wrafaa Ew R g F A
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forar mar wmfag ¥ aoer faee
¥y oy ¥ 1 xwfeg o, vy §
TaeT sTov 9 & fF o Sweadew
s ¥R ¥ gafuw & 99 WY
& ¥ wgt ferar o Ty vy aorg @
frardt qeigsr § 1w S ww g8
) wT gy ar  wwaw g @ )
qEl # sEter § # A
Tafeg Sw e %7 o= YaeadT g ag
TEAETY WA 1 (Waww )

SHRI VASANT SATHE (Akola): I
want to make a submission on this.

MR. DEPUTY SPEAKER: 1 really
do not know, The hon Member is a
Member of the Panel of Chairmen.
One irregularity hag been done, Now
certain names are there. The hon.
Member's name is not there and he
has not given any notice. Does he
want to commit another irregularity?

SHRI VASANT SATHE: 1 wag not
wanting to make a submission on
this. I have something different to
say on that point, I am on the point
of procedure. I wanted to make a
submission on that if voy were to

allow me.

MR. DEPUTY SPEAKER: We are

running behind time. I{ is now 2 O’
clock. I cannot allow any more
Members,

SHRI S. M. BANERJEE (Kanpur):
I want to tell you something. We are
discussing the Demands for Grants
of Agriculture Ministry. It is to be
reported in the Press. Now, I am
told the Supreme Court has given a
judgement against PTI employees...

MR. DEPUTY SPEAKER: Now from
agriculture to PTI?
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SHRI S. M. BANERJEE; Because
the proceedings will not be reported
in the Press. The Supreme Court
gave a judgement yesterday
down the Central Government’s order
regarding the application of the Wage
Board award to PTI employees, I
feel because of that the PTI employees
are extremely angry and they will not
report even the Parliament's proceed-
ings. So, the Government should in-
tervene in the matter.

MR. DEPUTY SPEAKER: Mr.
Banerjee, you are very clever, but I
am not that dull

Now we will proceed with the fur-
ther discussion of the Demands for
Grants in respect of the Ministry of
Agriculture.

Shri Shivanath Singh to continue
his speech.

13.55 hrs.
DEMANDS FOR GRANTS, 1874.75-
Contd.

MiINISTRY OF AGRICULTURE——cONtd.

ot fox e Ty (A7) : SrenE
Nt der K gw e et v 2w &
gfer wifer g€, &0 & s & wofy
gt afier fagar sTwme M 39 &7
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FTereTC I &2 % vk < A e
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TAT # | W g A & 6 e
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ey, et oY w et & v T
W wFAT § W W1 T @ o andt
¢ | wafad N 3w @ T N
T iy anfr e &Y wfus w2
L3

o fr AT g g @ e et
e agg s e et 32
wa fr framr ®1 13, 15 & ax gfe
< 3 & 1 7% Fram oY oF wewe &
wvEr, W WX TR W wvy F@T
18, 18 W2 Afew i ¥ Wt Fg
W Fel oedt | v g few W
AT FOWT T OO FIAT 93
T H FW FR A HAGL Wi
Il grfmr o @ feelt fir
FPRPTS BT | AFET FTEeTC B IAT
AE & wE fed aft fawar 20
iy 3w W wpfagy & aifey

WX WIT gL §1YE wvwT feam
# foafas smgw o< 3 9@ )
adi T A gart oltweae Srewew £
TR T 1 FE F we e
TPE TH PAT | WA WY 1060-61 &
1970-71 ¥ fot wY & I
qfeTs TR FT TATST THFEIT
o fop agn, AfeT et o s
g v §, W\ oieTET siew 25,
26 TTHE TTE T 10 |TEY & | &Y w@r
Gwedfee fopm gwr @, T &
wwEy ¥ gifiesar ¥ gar tAwae
7% qREAIT ¥ AR g e
q7 | W7 ¥g 9 ¢ fra® a® T,
faoreht o e, Ty i oftwe
FHEX§ @ it 200 50T ¥ 803
T 9 TG §, o fr de F A
W 142 FAT R oE 712 FAT TG
L

APRIL 24, 1974

DG, 1974-75 266
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W W & v § g waea W
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14.00 hrs.

MR. DEPUTY-SPEAKER: The
Minister will reply at 4 PM. There
are thirteen more from the Congress
Benches and a few more from the
Opposition. The Whip of the Congress
Party has requested me that the Cong-
ress Members may be given sight
minutes each.

I 'woulq request them to cooperate
with me and with him in keeping
within the time.

Shri Ram Chandra Vikal.
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*SHRI KRIGHNA CHANDRA HAL-
DER (Ausgram): Mr. Deputy Speaker,
Sir, I rise to oppose the Budget de-
mands of the Ministry of Agriculture
Sir, today in our country we are faced
with a crisis in partically every sphere,
There ig crisis in our economy, in our
industry and al]l these have resulted
from the crisis in our agricultural
sphere. Alg all are aware, over T0
per cent of our population live in
villages and are dependent on agricul-
ture. Unless there is an improvement
in our agriculture and consequent im-
provement in the lives of the people
living in the rural areas, there cannot
be any progress in our country, But
I regret to say that although we have
completed our Fourth Five Year Plan,
no improvement iz noticeable in our
country in the agricultural sphere
As the plans progress, we find that
the number of agricultural labourers
in the villages goes on increasing.
Sir, we talk about land reforms. In
some Stateg like, Andhra Pradesh,
Bihar, Gujarat, Himachal Pradesh,
Karnataka, Kerala, Punjab, Rajasthan,
West Bengal etc. Some legisiation
has been enacted in regard to land

*The Original speech was delivared in Bengali.
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In ‘Kanksa’ thana of the -same dis-
trict, the number of landless labou-
rers have outsiripped the number of
producers. We find that the people
living in the villages are today fac-
ed with the severest crisis. There is
fopd crisis after 26 years of inde-
pendence due to the absolute failure
of the Agricultural Ministry. Sir,
while intervening in this debate the
other day, Shri A. P. Shinde, hon.
Minisier of State furnished some
figures and said that in the First Five
Year Plan 65 million tons of food-
grains were produced. In the Second
Five Year Plan the production went
up to 75 million tons. In the third
Plan the production was 81 million
tons and in the Fourth Plap the pro-
duction bhas gone upto 102 million
tons. He hag tried to impress that
the production of foodgrains has gone
up. But he dig not mention what
were the per-capita figure of con-
sumption of foodgrains. He conve-
niently suppressed those figures be-
cause from that we will find that
while the total production of food-
graing have gone up, the per capita
allocation of food hag continually de-
clined.

|

people in the villages are starving.
I visited ‘Bankura’ a few days ago.
There 1 foung thep the villagers and
‘Adivasia’ are subsisting on the boil-
ed leaves and roots of certain planis.
Even the seeds of ‘Shyascl’ grass
used as fodder for the cattle
is being eaten by them. A few days
wes said by the Congress in
Bengal that nobody will be
to starve. Sir, jn the issue
of the ‘Jugantar paper dated the 21st

t hag been published on be-

%
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half of the West Bengal Congress.
that mo body will starve, 'Two Mi-
nisters of West Bengal Government
own this paper. They are Shri Pra-
fulla Kanti Ghosh, Food Minister,
and Shri Tarun Kanti Ghosh, Minis-
ter for Industries. But, 8ir, in the
issue of the same ‘Jugantar’ paper
dated the 22nd April, news reports
appeared under the caption ‘Death
by starvation’—*Young children sold
and suvicides committed’” driven by
want. This is the condition prevalil-
ing in West Bengal. 1 will not go
into the details of these news reports
I will only caution the Agriculture
Minister and the Central Govern-
ment that today early in the month
of ‘Vaisakh' rice ig selling at Rs. 4]-
or 450 a Kg. in Burdwan, Durgapur
etc. The people of West Bengal will
not stare helplessly if the Govern-

risen in revolt.
Bengal will not lag they
are deprived of their legitimate share

" of food. The combined wrath of the

deprived people will burst upon the
Government and teach them

lesson. 1 will warn the
to take heed while yet there is time.
With that Sir, T oppose the demands

ft wprem wge (W)
TSN WEE, € T pes) B werk
o WTH oY Wl § T I v ey O
e 3 o o sewd ' § 1 ww ¥
ey aer s sTR am r
T 6 g & afey e w§ wf
fow ot 41 o e i ol it
oY oY A vy g ot § o X ot
v e mft faerft & « afvor, e, el
¥reares gaTeat, dgre, frove, g, &
o v It ot vl ks e



277 D.G. Min. of Agri. VAISAKHA 4, 1886 (SAKA) D.G. Min. of Agri. 278

Bt § 1w ¥ o wraTor paw Y
oy @ av fanfc § o areeht &
taiwa afr v & | o o
T FyT W w7 ¥ W 5—7
w2 afy v wogl qrer ) war ot
g feor warge, goftfra, s, wat v
TEET worERy  Fhremrey seet
& Y sl wrrfie Fegfir 3 & Raw wer
e qf W ghrard aary ¥ wfr ¥
rraTe v T ¥ 1 wnfen Y ¥ v
I Y Y oy wrr ot R § 1 o
T W wiww frear afiie aur gl
W At Froer 3 T O R ST
e WY Iyesw o wfgg 1 & ¥
g gfer & gy farere <ar § et
THT VAT ¥ T )

T W AT A 80 Wy pwwi
o ¥ Jerer ¥ oy g Freeh
wifgg oy T frr T W § 1 powi @
v gt e § wder W § o
I am: WEsn oY 90 @
TP W g W aTaT & 1 W IR
ATEW FWE! w7 @nfsn § v ooy wid
TN & faq asw @ § ) wNw Q@
TTEW FURT Y TRY THSTAT $T G H
TRAT INTET T IHST WWL T

wer 2w ¥ 70 wfowwr oM 10
OFY 77 I8 ¥ W S ¥ § 1 sy
%7 84 whvwa ¥y o wmarfer
oo ww wrew X ofer drar 96 P
wrat §, e 3 5 W qwr ot §
wifafwr 10 oy aur wfafer 15
Tyt Wy e arew 4 ¥ o
¥ wee wigen § e at ooy &
5 qTTE Qwy SToaT o gt @ ¥ s
v ey @ sgal sTawer § ?
war faerr ooty & IR i &

dravlt o wevaT o @war g
wfeer & 1 gEd o wglr wfer o
drmad oY 8% 9T T #T qWTT
fieramit & e o =greAT @

& o ¥ sTRwTd Y aie ¥
wetaTg ¥ 10 2wwd oY ¥ Ty ov
g fr & 5 OHE A7 w7 ATHC AT
AT AT F IR TF T $7 0T FL
50— gwwar § s { ol wfrerc ol
w9 | AT oA wr s qg § fis Saor
@ it o wwr gfeedt ¥ qgd @ o
FOrd /¥ O W aff wr wr -
W fr ofrrraTEl & aa O ww
4]

O e wrew ¥yl wdr
ST WY A T, Ay vy ¥ fordr
o1k e Y ey | e fw iy e
wwEr  wi-wfywin, ges 10 Qwe
¥ v W ¥ § o Wt wfr 20 ZwE
# Graqelie amgi ¥ § | welt d
o AT T gl ¢ o s wwr
g I gui gred, ooy wAvy ¥ fay
firwftfor fiw vy ¥7 v TaAT arevs
g ofeaavoaafi§ wr: oy -
T wgrear O ITa Y ST T
wrx ot s qrfrat s o s
our T gu o Wy Ix ¥ dfwwr @
wrr & | wrer W s W F glfiery
weterT WY wwnr aur v it fawer
i we st §, S ot arer, ot
T, 0 & v ey Y e e, -
wuelt whiwr T woAT T ) W
wifty vy oy ek & i ot o e
wk fiwar wr wifid oy e 5 o uor
wgT WY fowr § wo wor B

glamg ¥R A TR QA
@ wfewreer SRwT TRy
wfmedt & wreor felw feswefr off



279 D.G. Min, of Agri. APRIL 24, 1974

[ wva s w=wg]

¥ §, o e wiw oy § awr =R
ot surew Wt § 1 e ag 2w T
¢ fo amr & diw 3§ wmrwrsaraT froft
Al ¥ WX Iy T §ar & s A
& Tordy qofr: e srerey e Y P e
ayar & ofe wgwfear & amaw ¥
feafr ot &1 v T @Ay
arz ¥ dfemw w oy § 1w v TR
s farere st awTfarsTe 7 ¥ FwT
® aag 9 g T e aaT I ®
¥ X wreh wfsmed wr avveT SO
T¥ar § wer T W gUAT AW AAv
qrar g 1

oHfiawg § Frge #7 wgz o # |
o9 ¥t o an f agh g€ v B
AW A gU Wi ¥ WO w0
¢ e wrear  aog Wiar o s
AT SEATENT carte woye ¥ o o
w¢ arfis wefreag ® w2 ff ara 2w o
TR &YX ¥ s WY OfT 1o
dw ¥ @ D Aw

@R gt mfw ¥ wfies dgax
AvelY 7€ Fsit wr wfewsre v gy
wfa # dwew X v g fawrr oY
TE AT W ¥ fad ¥ ward &
X & | T ® E ¥ wher e
o T ¥ g 4O THEWAT AT WX 9H
%1 = ¥ oy i is dmmrc T Wil 8,
e 31 & g (wnfedt), drsw @
gw, fafe wnfedl, W, wfe W
HIRr SR ur 5T § 1 whe drfre &
o waaw § v et & e w0 e
e W e Twr W Wforafad
AR @

won wkw faash Fwqreer F arfiorr
WTHTSTRE R | 70,414 Wy wey A
g WAN 31~12-73 &% 10,278

D.G. Min. of Agri. 280

wrat ¥ Reegferercr fear vqr d, WY 14, 6
sfrwr § 1 v & fodr ot 3w Wy
wiYaw 26, 2 yfaww & | 30 ey 1y
§ fe oo wT ¥ wAr § ww frogw
o Sl @ faoreh ¥ @ f—ameer
I & wfy ww Rw waw frar
wrres §, 9% 39 &7 Jerew € 4 W
Eh g TE W W Afer—yww A
& & fay 37 W afy e M T @
fiwreit & arefy §, ara e wiveitfre wreamait
®, ghafeai ¥ 5. 340 & o 4 wf
gz a3 foreft & ot § 1 A AT
¥ o § e e 2w & ot Wy o
fargfarsor e et Y Ty e w3

it aircne wein (AT -
®.A9@ INeT T A T1IT A gfw waraw
FT7T F2A RN 7 ARGT ®IATZ |
iy 7Ar7T F AT £ TN F wfwar
T wadfear 21X & IO W oTA
art ygrere gy for- « wawwer
€ @A ¥ gf wafry e 3oy
qreim §, frrarImsrag &

FrogIRIFATHT & w00 T
A fimsraggdRgeaa ™
wrwi fagr ¥ ¥ qF wgagh  frgs
£ O ursfgr w7 A § L 5
qa ¥ qiT AR A AXL @A TAAYH
Y 7f & N g v
I B T 1o @A  Arar
74T ¥ & wAN KN 7 @ A
Fr o wreqT GRioy 7 WAy | g@wil
YA, Aferan, w7 Hery o wed
w41 w §Y, Wiz 37 &) v afe fmgw,
gfegh Wi, fafiey exrat & e § ot
Wl svAfgm 74y w1, e
TOT Ty o), FA KT e AR
AT ¥ ngra w47 few & fead
9T uT™ Qe ¥ warea ¥ feww



281 D.G. Min. of Agri. VAISAKHA 4, 1506 (SAKA) D.G. Min. of Agri. 282

W WTeqT W6z ®Y g, g AW W
AT WA AHTATHT W)Y WTHATF WY
7 * &7 whgwrers o0 & @R &w
& wfes Wi a3 1) afr-
AT T F EEE PR Am R
AZA Tt ot dfeaer ¥ Pt
¥ qToW & 78 wegw frar fif avaer
N e ¥ gy gH w0 w1 Pl &
oy feelv s wfgd | e
TR & &A@ & w{sET 40 ¥ W
FI—T9 TR ®T R FeAVT
TTHTT WY THAT T §ISA & g
AT g1 & faa afce fearma g
TH & avy § ag widw o P oy @
% 3 3 wher ot sfaw = sz 720
7 Tt 3% & gy S weE
TG JTHTY 1 KT WAT-ZWA & WHT
) AAT Ay W9 3T HT g7 A
Wogd s wfgy fe fomdr WY
WRA & 7o w0 ga Fadedrwor
TT @R dRE ¥ g% v B9
AT €Y AT gwe A ) g AW
& g At At qwer forar, 9 &
T W A 1959 W ¥ I
{ ST T w1 Iz fear, woA
s @ Wrenfae ar & gerafor
Fr vt fvwy fear « ¥fer Perlt
war w1 A g &, 2 Td
&7 werr w1 fadedreror v &, v €A
91 ¥ w7 ¥ ¥ww wevavyT W @
M 3y faedwr WY o 7ff @
g

ur ¥ Ry fr ¥ Sy ¥ Ag
1959 & ¥W wr wroew Fewr gy,
afer wt Wt 9w W oA e, P
T & g WAl Suefeeai w0 gA
%, wff wor wwr | oy fafeer aw
5wy e o e & we T oford T

AT diy d w8, frw e i
TR giEawT ¥ ww, §1 @
o g @ ¥ wfwee wwgEr 8,
ATl T wIETT R uW ®
S g §, 39 TR F qwner
usq %t fagt o gEn¥ &, T
T H Afqaw ¥ @ w @A
TETI, EH AHTC K GIOT TH K ITAAT
grit o § g ey T B faEw
2 T, AT %7 F 7 T U9 97 54
TANTAT A H1 wron w0+ & [
TH AT ¥ g Sty %],
o % Gar ) v, § wwaw g
frgn A s gdT ad w e
w ot W qroend €. 3w wume
gt & feaw w1 wlw AmivE
WA ¥4, ¥feT 3T § v
T % A g we W fre
aw A gu sfeffedt & fadwirer
T 98T, I $ qEG¥ { AT

Licd {u

w4 RAAM AT o A wor
frarT A & ¥ @ —F9 worT
T g9 @ €, §F I € 7IgAr 7Y
WY, AT AR A F AT
af® ¥ qTEAET w7 g2 & AR
W @ 9\ & X gAY qrorrny wwre,
¥fe & Fraffrg =l &7 o, = &
wr vy &, vy gfear & 2 we ww
FTew g ¢ % g oo w1 ol &
IR WTET A wT T g b
TEEOMET 9T e ¥ 1 Emed
FrwrE W s wgT et §
& awft =g ¥ frder won T
g & we IR @ sWT wameqw
IR WE IS A1 wWY TeTT afclenfr
ST g e g ) g e gAR Ty
® sfeedi o difn ot & ol @
gt fode % wavar § fr dwraa e



283 DG Min. of Agri. APRIL 24, 1074  D.G. Min. of Agri. 284
[s: wivaT aTw Wrie ] 7 FaOwt ¥ faaar wrw of dav wigy
T wre feor foar & 1 e P 3 €Y agw gy & ) it oot wfy et
ve yrg Wi Ardee & gy oy w21 ke Y s g @ ore TP

& Afew & areere § ag wEAT THATE
fwﬁuvﬁimfﬁwwﬂ
w1 ATy firy aut aw Tl g,
e WY & fr T qEr W,
faar wrat F7 AT T Y AT IV
¥ gaA ¥ few weTe €7 wredr
@M ? v www ¥ g 7 o Frere
Foar wifgy fe gm d=aAt T deqra
#F o I A INT, WO OF wAT
gt € forrit 7% whererd a7 =2A
fear & w7 oa& AT € AR
gw Prafes s & QT w7
ot garc fratea wavr § 99T €
g xrfien 7Y fie a7 o qTaar &
frafomr, vaor, fedwa Wi fraeao
FL | ¥ FET § & wnAar § 5
FT B U WVDT FIAT TAT AR ) TART
aifaes g3t Frafea wram w1 37 <fgg
aifis qATe AT 93 &1 A% W17 qH
 wr F geeqr qwrgaOw F Sfa
g umr A g 1 ag @ v g e
o AT A%Taa gleewm & o
T g w7 el an gudt O ¥ e
TIA WG B AT X FAQ A & fAQ
ar F7e! fore g @ Ihwa W17 % 77
FEET ITWIT FEAT E 1

&% wfafrm & Ffy aaT agew
* W ¥ W 9T WY fewAr e
s Tt 2o Friwm & Wi §9
qrag gER et ¥y dw, far
T i Tar Ay e A
N AR et i A dfmer w1 2
g7 yorge & a1 gark Teay & o7 oW
awd & AP ¥ 97 A% UHT TP
%1 wiftrer o) # Mg & 9w w7 T
T WIr mrefer  wvAr WEAr
g fr = aremnt ® gro AT ¥

7zt a¢ @y 9T giadrr wfaerr
* st Fdwr ¥9 wiwwsrfat o
afeiifes W frafar fear e
& g frder wom wrgaw g fe wordy
¥ wRT N fArE FAw K A
oo Y § TN dtr g oY wafy § ¥
59 =rw w1 @y fegqr - g famy
far 78y e farmon sy Y AfeT
T8 T & ARrirT ST BERr A0
waft & feorm whwr areg e Fore
Taf gaT WIT AHT AWM REOT
wT qgaw gl gXfaat w & 1 T4
wfiqerr qv yorafa® =|WE 4 5 7%
wagr gur | gEfT & mmaar g ufe
e X Z0 areq Fogwrd @wAT
%= & A gT TAAT 8 AT T
wir A T iz T F o
wi & arqg & wrrer 7gA woArH ¢
f s qR W P

it sl weff (SRAYT)  SaTeRE
TR, WA F AW & ST 9T
W AW & wEEe s e aEw
frg & WSt Wl g W T
HaTE g )

W OF ST XA AW E | W
Qi WY XE AW A WTEA FX 25 T Y
M, W 25 WA feEw & ETA
wr v feere W ad wrd, W AT
sy oy T wird o AT W ST
IR gy urt | AEy oger swer
fram & amy gk & ¥ e
wgarg freeft oy o § Tt o o
T W NQw arew, R, WAy



28¢ D.G. Min. of Apri. VAISAKHA 4, 1896 (SAKA) DG. Min. of Agri. 286

oY, et warwr ot freiioasft
X R vl sght ot g feads
foarr ot wile aff v 30
N e qgelr wwan wWgwE WY R
frad wTow wg e aeE
e T wwar &1 feew feft
W ¥ T WA HETE ¥T ATRAT
®T wwar ¢ w< wd Afww W
gt ¥ wfifom so% I @l
guead ot o 1 IEE WA el
TwaT M Ag § www W FwE )
wwrr & wrow e g e o
srar g, FEQ W aRgd IEwy
‘T aff weht § wifie a7 Soeew
o & W W W FE §
fo wwrr o wwemn, N o
X DN FEETH WP W R @Y
wwear @1 a1 v wETC ¥ gt
wwerr A gk ¥ 8, qEd s
auw it g1 O frafrr afz Suey
iy O i G E daag,
wReT, W, ¥O%T At A% W wferw
¥ fr g1 e aTe AT TER
Ty g el amen ar @ ek
 wwwr § foamee & ww
¥ faemez ¥ o wivd §. Howrd
wiwd I eI aAAd & Aae
ar N wvafe ¥ 4087 A faemaz
Y& fawd we wTAEl A Fw
1063 § WYC amwrew ATYWE €7 qr
30248 1w ST ¥ el wreww
g wek wr ot § firemaz A

& gk wrerw ¥ wreiy ofd o ¥
s Wi g e @ ®12 & wam ga
Te § P oEdr @ sgmE W Qe
o 7 e g A ww §, e
i T fredh ¥ R s,
qit faweft, ¥ wife wfe Tl
o € § ST WA § SEE fa
FTFT s w20 Jor ) W
I W framae # awEr g Saw
fAu goR B & wEw I W)
FraTy WET WY wnr MR 9T
A g drag won s g e glewew
7 I oz @t ek mEE ER X
go famr w wdd Afen 0% T
A AN H WTOEW weArd ¥ gz W
w } foad A g W
1 ST A vl g Wt | A o
gqrer Py o T o @
W aET W gl W S @
groam & g ¥ v S
gmfumﬁﬁﬁﬁﬁqm
TRE wEw IS @R T A
TR AT T N T A
FAm AR ¥ wow ¢ § 7

O AT &Y W OF A€ S T
& fe ot afifm s § s af @
frw ot &1 s wfasw o
TRt wiwde ® ofin 3 ¥ feww
w8 wawr wTor ag & fe o
¥ ey § 9w whnerwr goerd
g faft oy ¥ el

A4



287 D.G. 197475 APRIL 24, 1974 D.G. 1974-75 288
Q

[sfr =rar oy k] lﬂuﬁl;tﬁliﬂﬂ (wevhteye) :
gt &  swnfr oft, oft o 9k afy e
ﬁ{ﬁw%.:ftl. & A gow §r exfer w7 ¥

VR AT T A A o g @ e aw o ey
T afrw ¥ A T RE ) queh @ ofcRafr do g § ui
oy Qg froe o fred W e afy ety W@ gE g w
AT FeWT §X @i vaw gy W A @Rt @ e Wl

o o5 T 9x 500 wET g far
sr vEr 21 ggfe weETT A 9WET
wwa free @r g, I oz
FET A7 TYACE  FON— TF D
T § afeT semr st ag
oo gy T g A oE T
o e & & 9 T oafe
500 TT IGH FTAT JAHT & 77
F, TR | TR FCr IAH T
e gy F g froadw
T H ¥ TR F wirea & aweEi
w1 daer w7 ag ffa I & ard
WE wETay 9gr 9 At g €1 @
% TOFT ORI g e & @
fommal ot spiaal wY g A8 2
W A § Y S 1w e
Wy, I W vNa I A FEr o
W fre ¥ far ag g fs wiwwm
et Yorerrr @ 28 & o et i e
@ AR sy ¥ gEew ¥ 8y
WA ¥14 %2 faw ¥ ufaw ¥ ofes

win gt W o 7% sk
R aERE aw

15.64 hrs.

foran it gt faoreht dur 7 ®
gufes oo ¥ O e fefiw
¥ § I a7 Ay faqr wrw fory ¥ wies
A wfuw faoret &ar Y &% o frami
W "W T

1965 FT arfse" & q¥ 7 #av
W oWy § edT AT A & we frar
T W To s o W Tw
T T W
71 wavrgar fE o
¥ g e A ¥ v fear
TAH AT AT ST AT W AT
wa™r weft o s awge wrelt &
g wam oW fea”’ et o far
WA frng st SR Y qw
T 99 % S aww qg o iy o fr
gt ¥ o favr A Svamew w%
afes & ot g R fiii o oY
o g @ ok § e swwer
1 W@ W awer § Y, W
¥ Trure wear & ot <feart ane
ot areft &1 feT e 8 wmre
w av §yeaver fagr yrAT g AT
¥, g w ¥ Iyww worwr e
t vt frammpgw @ ST el
& i A Ao o =y Y s
g g9 agam faear ) ¥few
s aft g1 w ot I A Wy
sremew wfY fmr ar T

& & 9T T gAT qETEY &7
s f O U wTeTT R wdt
T & ol & e anr w52
war ¥y Wl & forld it Tl
e ¥ fot 1 sweT W wr Qe



289 DG 1974-75

W qU wET 9T | QU4 WA
AR MR g & T ¥ fAd
qUME NI T, qeT IT TR
TR wTTE ¥ Y 0N Al der
@ ofcomm g fF oA @ AT
ATME T § | AT 9ET 97 TH
o s wAY 31 WY, §9, W,
T FT QA HAT AT &1 T
g2 9T AT A Qe ®wA @ g
i qrasrqo w7 TR

3, N ¥ www A wEr ww 97
AW TV, A 9 &N N =4 g W
Y AW Gl W A
AT TP AT AgA E A W W A
N wreqr v B frgr o X
atafd A o Rar o, & &
fad wiw o am, w@r woafes
g ¥ 98 e oy sy wfed )
wgt MW Wik T AMd W @ A
I FHF ST FTTW WEWT 9T, T QT
st foolt Y1 ST qh A

o Ay R WA A QR

i % fiy vz W ) ¥ A Y
o wie w7 & @ ST @@
T way wwar g

© o o ¥ guw W
tag oty wdr A agAfE @Y
fw areax ¥ 3w # faw W oew

RE W sw o g TR
WY W AW TER T HA
st wifge 4
507 LB-—11

VAISAKHA 4, 1896 (SAKA)

DG, 1974-15 290

Ffy g v 21 %< iy A%
qg A A AT FUnAA S A
& = e wfa#r gfae
O A% AE AETIAT TETE W TAR
ouT Y N fmrarmd . Afew
99 Ffa FT ATHAT TEATEIE AT AY
AR INmEE T oy § ) ol
M & A w1 Afaw A wfaws
W Ffr o g, wwar wher &nit
w1 S fir g R fram & s R
£, T AAGL F = 7 W7 903 qerd
FROH, ARES AW IT A AR
FH QEAT NN FW@G 1 A
ST wgrar NEAr T £ ik
I AN I A areht § wewcR
I v ¥ wE o oafgd fed
9 9¢ wm i g

QAT ¥ TG TG AT T FACY
A1 sirqfrs &a, &, ofgrs 7 ¥
EFCT ¥ QF aqr Wil W
ST WA qT | WAT A sTiEATE
srmifedt 1 grmr wrgw &, i
gIW FA1 91 &, #m wiafee w
7 A A AT dwT FET Wy §
At "Ew T sr o™ =g wAww
afew gAYl ard g1 H 2wr Wv
WA T O IAAT G F7 Agy e
wrxar & afrwm ar & Fsagsfoor
rTamy e maa By fagqa
W ¥ werrHrT fv oI O
ATHTT A1 e77 30 qfgy | werar
FY ¥ &7 G Bl TTAT KT A q7 A
% far fgre ady g, e ¥ fag
A & f17 fAwe 48 g osA
HEFTQ AMACT F S TME AT A
0 ITAmE EEETQ /AL & ww
7§ MY F AN A1y &L M ILAT W
Qe TR a0qr ®19 28 @, R
wr wfuws 7 wiyr frafo vor wdgd,
gfavrufi-ts ¥ arom adtg e



291 D.G. 1974-75
(o wrqeaT fg@dy)
ot ufrs w9 w5 g3Aq FTO
FEIT ) AT wEA-TT " MIFT
afafer 77 W07 W7 I BT OAWHT
=T R AT g R A A A
gfear7 75 ¥aTriar A1 earfdi
AT AT HNNETZARG AT
A7 F T fF gTRw 3T AT 0
T 2 AT TIFA AAT KT A A
A TR OV AFAE AT R
A WA 7 FA F IHA AL B
3R R w37 T K AT A
A S € B e 1 (B { L
WiT TZ umAT AR T GAX AOCT0
#afrr 737 ¥ sawr #fearg 7
QI |

TE T4 AAAY T AT FEI
AR maEe ¥ fa@AdFa A, MR

7 ¥ ) q9aat F T Ay A AR -

gfeam #& @y € 20 Afer m
qareT F FTR &Y oY @O AT HY T
@ | ST AR ¥z 1 A wfa e
qma %, 9% a7 17 77 wfywaw
e ofeaat w1, fawor 91 FY 7z
T gEAl ®Y AGN AT FFT N AR
mE ot 3 F oWy Ay AT
g saamy A a7 F
TR WG A AR TGN A7F T 7O
AT FTL FH 1T J FTA0H 420 F7 QT
dqmal #1 o ww wY farmw &R

CE |
T | qFT WS [ AT FA

TE & 2 F wILT T ART

NZ1qarT T ATITTITHAT
IFAT ZTABT R0 1 & IH! FAT
R TT TXWATT=I A7 | 97
HEITE 9T WG Y GIAEA S AT
R AT A AR RS AT EAE T
WEAT ¥ 0 7w IT O I FUAT
FLIEEy AT 77 TR 2, F ZiA(T
I RT AT F gAs 0

APRIL 24, 1974

D.G. 1974-78 292

TETFF ATE WA AT W
9T WA TTOLAT R IAAT A AT PRy
frr or=r9 qaeg o Zwcdt a3y feafs
FA T

-

Fre A0 T 7Y Ty

A EUE S & FAR A

A 953t F Ty § 37 wgaTAl Ry

CEEIT T E

- SHRI S. N. SINGH DEO (Bankura):
Mr. Chairman, Sir, I rise to support
the Demands for Grants as have been
placed before the House by the hom,
Minister. It is needless for me to say
that agriculture is the backbone aof
our nation as 70 per cent of our
population is dependent on agricule
ture for their living. So, if we want
to make any progress or developmeng
in our mational life, then agriculture
should be given first priority compared
to any other subject.

But I am sorry to note that the out-
lay on agriculture has been reduced.
If we take into account the compara-
tive figures of the total plan outlay,
we will find that in the fouth Plan
while 35 per cent was set apart for
agriculture, now, in the fifth five year
Plan, it has been reduced to 33 per
cent. This should not have been done
In the fifth Plan, more funds should
have been allocated for the develop-
ment of agriculture, because we have
seen how our Green Revolution of
which we boast so much, has gradually
faded out as a result of two consecu-
tive droughts followed by floods in
some of our States. And now wears
facing a grim situation due to acute
shortage of food in our country. Now
We have reached such a situation that
if we cannot feed our evergrowing
population, and if we cannot grow
more, then we will have to starve.

MR, CHAIRMAN: Mr. Singh Deo,
you are mot audible to the interpre-
ters. So, please come forward and
speak.



293 D.G. 1974-75

SHRI S. N. SINGH DEO: So, if we
want to avoid such an ugly situation,
then proper and adequate arrange-
ments ehould be made for the aug-
mentation of food in our country. But
1 am sorry I do not find any proper
<o-ordination between one department
of Government with the other. I do
not know how the desired target of
food production could ever be achieved
under such circumstances.

Smce the time allowed to me is
very short, I wil] confine myself to
the problems of agriculture in West
Bengal and also the food situation
there. You know as a result of parti-
tien of Bengal and the formation of
Bast Pakistan, now Bangladesh thé
total area of West Bengal has been
reduced to one-third. Over and above,
nearly a crores of people from East
Pakistan, now bangladesh, have come
here and permanently settled down
in our State of West Bengal. Besides
this, about one-third of its total agri-
cultural land is now devoted to the
growing of jute and tea which are
both big foreign exchange earning
fteme for our country. All these fac-
tors have resulted in reducing our
Btaty into a deficit State a0 far as
food and agriculture is contemed. 1
therefore request the hon. Minister
of Agriculture to take note of all thess
factors gnd provide more food and
funds for the agricultural develop-
ment of our State and make it self-
sufficient in food.

Coming to the problem of food and
agriculture in the two districts of
Purulia and Bankura from where 1
actually come, I might say that these
two districts are chronic drought-
affected areas and are mostly inhabit-
eq by poor peasants and labourers.
Whenever there is irregular or less
rainfall the poor people are in grave
distregs. They are to depend on
gratuitous relief and test relief by the
Government for which every year
crores of rupees are spent to provied
them with temporary work for their
living. But it is not a healthy practice.
I am sorry that in spite of our repeat-
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ed requests, nothing of a permanent
nature has been done to solve this
problem there.

in this conection, 1 might suggest
that there are inumerable rivulets
and ‘nallas’ in this area, and if em-
barkments are constructed over them
and ramnwater is collected for irriga-
tion purposes then the food problem
could be solevd to some extent. Tanks
and wells should be dug both for
irrigation and drinking purposes in
the villages.

Over and above this, the method of
dry cultivation should be introduced
in this area as we find in some paris
of South India, specialy in Andhra
Pradesh. 1 would request our hon.
Minister of Agriculutre to open dry-
farming research atations at Purulia
and Bankura so that the local people
of this area take up such scientific
methods of dry farming cultivation in
those areas. But until and unless
such develoment programmes and
dry-farming methods of cultivation
are actually taken up, I would request
the Central Government {o Eive more
food and funds so that the poor and the
helpless people of these chronically
drought-affected districts could be
saved.

Mr. Chairman, 8ir,
not believe that thousands of people
are living below the poverty line, and
they have been compelled to take
grass-roots and leaves of trees to
aatisty their hunger anyhow. I wuo
therefore, request our Minister of Ag
riculture to take a serious
the situstion there and take
necessary steps so that the poor and
the helpless people in those areas are

De-

rE

saved from starvation.

With these words, I support the
mands for Grants presented to the

t fedwe smg s (wnfir)
gwrqfr wiew, ¥ w9 W wWaw
2 g 5 W ¥ qR AT f W
@ 8
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“Please refer to your letter dated
the 5th April, 1974 regarding the
damage caused by hailstorm in cer-
tain areag in Bihar. Bihar Govern-
ment has reported that some areas
in the districts of Sitamari and
Motihari were affected by hailstorm
towards the end of March 1974, The
State Government has made neces-
sary arrangements to deal with the
situation and has already placed
adequate funds at the disposal of
the local officers for rendering im-
mediate relief. Execution of hard
manual labour schemes distribution
of house building grant and other
relief measures such as funds for
advance for taccavi loans etc. are
also being undertaken in the
affected areas.
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grains have been made available to
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Central pool. -

My Mimstry has, however, forward-
ed a copy of your letter to the State
Government,
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(Interruptions)

MR CHAIRMAN. 1 have not given
my permission t0 anyone. Nothing
will go on record Mr N P, Yadav,
you will please resume your seat

Shri R. P Yadav
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SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Chairman, I rise
to support the Demands of the Mini-
stry of Agriculture. I have no doubt
that the price rise of foodgraing and
defective distribution system are the
root causes of the present riots in
various parts of the country, specially
in Bihar, So, immediate steps should
be taken to tome up the food control
and distribution machinery in the
whole country. The officials of the
Food Corporation of India and the
Government depots and stores take
high~-handed action and they do not
bother sbout distribution. I come
from Jamshedpur where FCI has got
a godown. Whenever we arg short of
foodgrains they wait till they get
sanction from Delhi and Ranchi, which
sometimes takes as much as 15 days,
even when an SOS ig sent. This
should be looked into by the Agricul-
ture Minister

Singhbhum and Jamshedpur are
deficit areas in Bihar, so far as food-
grains are concerned. The Central
Government dump their foodgrains in
Patna in the godowns of the FCI and
it takes two to three months for the
foodgrains to reach Jamshedpur and
Ranchi. Steps should be taken to
expedite the movement of foodgrains
already there and there should be
direct supply to the big cities which
are now depending on the Centre for
foodgrains.

Coming to corruption, 1 was more
shocked than surprised to read a re-
port in the papers that the Maharash-
tra Government had to bribe the FCI
officials to get the release of foodgains
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to Maharashira. This was stated by
Shri Shinde, Minister of Agriculutre
and Food, in Rajasthan, I hope the
Minister will ensure that such things
do not take place.

In 1972 the hon. Minister, Shri
Shinde, announceq in this .august
House that by 18973 we would be sur-
plus in foodgrains and we would even
expori foodgrains, and the USA Aid
through PL 480 was suspended. The
tesult is that we have now to depend
on other countries. In future, guch

statements should not be made on the
advice of the bureaucrats.

The farmers should be exempted
from agricutlural income-tax. I
would like to know what steps the
Government propose to take against
hoarders and blackmarketeers. The
Government should amend the Food
Control Act and those who contravene
the Act should be awarded life gen-
tence, if not death penalty. Govern-
ment should not simply blame drought,
flood and other natural calamities for
shortfall in production. They should
make alternative arrangements so that
the impact of these calamities would
not he much. We should not export
foodgrains out of India, as long as we
are short of food-grains.

Now the tribal and backward aress
of Bihar are being neglected. The
farmers are not given any guidance
in agriculture. Nor are there any
schemes of minor irrigation in Jam-
shedpur or Singhbhum, If the pro-
jects of construction of damg In
suvarnrekha river, already sanctioned,
are taken up, it can irrigate thousands
of acres of land in Bihar, Bengal and
Orissa. So, the construction of dams
should be taken up without delay.

The water pump setg supplied to the
farmers are of an inferior quality.
The departmental officers who pur-
chased them should be proceeded with
for corrupt practices
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The aid given to the farmers for
the purchase of bullocks, cows and
buflaloes do not reach them in
full. Instead of money, they should
be given bullocks and cows to avoid
corrupt practices of the officers.

Lastly, 1 suggest that the Govern-
ment ghould introduce twg types of
farms, judt like in the Soviet Union,
State Farms and Collective Farms.
This will improve the production of
foodgraine. The sooner the better.
QOur vast country will not prosper
only with industrial progress if it is
not backed by the agricultural gur-

plus. ')

With these suggestions, 1 heartily
support the Demands for Grants of
the Ministry of Agriculutre.
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MR, CHAIRMAN: Shri Barupa] Ji,
You are a very senior and sober Mem-
ber. You have thrown that bundle,
I think, 1n 4 moment of excltement. I
hope you will apologise ot the House
for that.
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e AR R oww e
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MR. CHAIRMAN: I request you to0
apologise. You have, of course, done
it in an excitement. This is not pro-

pec. You owe and apology to the
'ﬂﬂu‘. 4. L.

ot wre wTeTe : ax W
T AT AY TOreqT qTHTC A ay vk
qred w8 qark | Afew IER oF
Wy dfifer gk Ferwm gy §
fs 8w whf, wmw ¥ aff wrr &
wH O wiw g vod) S d
wer " g
DR. H. P, SHARMA: (Alwar): Sir,

if you see the record, he has already
said ‘Sorry’. I suppose that would do.

MR. CHAIRMAN: The thing that he
has done is not a contempt as he hag
felt exercised because of the peopla
of his constituency. I quite appreci-
ate it. As he said ‘sorry’ I think the
Members will take no notice of it
Mr. Barupal, you will please continue.
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qgTAT TfgQ 1 3 g 6 WY Fafirar T
FECEHZ T FATL TG FIF ATy
83 oY afzat § o ¥ofrme arze A
g, ww ) st § Ay aqar § wi
ot Aot § 1 AT e F ©var swar
qr3we a1z § e wrr faret ot 5 &
ferwr€ w1 samrr w2 ¥, 2% glnitwe,
oz Ot v o srvewr s ¥ A
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aw o ¥ T @ 1 KT QARG FAZAT
AT e I N gy G § JrAX
¥ aft wrEAt ¥ aree-frd freok §
ag fafesdt wir ¥ wanr s wit &)
i srewdwtawfi R A Aorag
seRr g e e e nw weedigfos ey
Faray wrw, fafrezs @@ d Ay Tr¢aeyr
a1 9. ¥4t 7 @, ¥ wrearyfas fafredl
AT wfge g ¥ arr

25 A4 ¥ qqwy & T W AT
o affr et & wqAr ¥ arx aaw
wrr § fe afrgr A wr vz ¥ faw
A AT AARTTH N ¥ CFEIT FT A0
arfgg w53 AT FAT TIX &7 RN
qraaTT X 1w Qv ¥ ¥ I W
ufer ¥ afaw =17, 37 51 ofyr &
ufa s OF frafadt #r o ga & ¥f
¥ AT ¥ w0 g ) g7 Al gAar
wtfgy fr Azer w1y gerdx B afr
w1 79 wfawr ¥t & e favwar
¥z wrr xdeg A | Afiex 7y e o
§ W AR R | T WX AT ATy
APrrr e HATFO S g wgdry Wiy
& wre P w1 qrt &1, grifee Aw
¥, NerIT ¥, ArX Gl w1 w2
©ram &< fear arg, aftr w1 ¥zara,
AR ey ag we fY  ATT AN Wit wek
wgdl ¥ wrdd | facay  Deewdr @
7T § et & wgpdf ot A Tw 0g O F Wrwr
wrcfenor i gre fezdr & iy fraci
e & graf ol wm faar orelear 2 e
ot syvewr o zvy grafedy g i geit
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T ag AT W dw g & wor g
afrwng 25 o Sww Aw
57 WOy o WrardY ¥y AT g wOT
o W d | KT W AR A
I Wt ¥ o qaer e X 98
ara aifwey fr ag § | 7 ofre e@
RATT T T A ¢ evirer o fray
w0 ¥ firg T oY g AT ¥
gy d AT AT H ARW TR HTL
T 777 ¥ 2 AT 53 ZAT FAT {70
/Y ¥ Awzz a7 AN AL T A AN
e ®) Y wraa v, fr A At s
qre B AR st A9 T AT
Wt rwrr | grafEAM A AR &
gaq # af faar 2 g vg ST faw
vy &, 11 fafaas 72 w1 & fas won
A1 79 FY 97 AT FT HFA a7, & T
4807 TATA1 THRY T ATPLFA
R, 39 ¥ AT (T qifAfee ¥
Wi e ¥R M aqrar®o
Farq A R i zguaws | £17
RTAT R AW FAEL 1570
1 0 wferort v wrarra N § FeeT w0
e TR gUEin) fram o W
# gumar & frovrd ar feaa
son A, g &g sy, wdr Ay
% ag qwarar § W w7 § @
WY § WX T & orr @AY w7 9w
1| wafig o waTerT # TALT KT
wrieg

_ gfrar W ¥ RIS & Ter aw o
3 ¥ gr ror w7 JeerEw @R TG
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* &1 I gt v @ e )
ey f gt sdw AT § w6
w07 & qrard wAA W ¥ g
Rwr y v AT ATFTN A FOT @I RN
TR TCgeE ot wrhd HtogRe A
feadt wrft §—21 ¥7¥ | @R Tg
7aTfe ¥ 11 ar 12AY q¥r & wie
st arn }, 7 @ afy RF wr dew
wra & v e gfrar & 3garc a1 3500
FEQAWEATY ) g WIAATE? 200
qtr gfy vy HfEAmIT &1 PR
AT HCA & AR AN ® T w
feqfy wrg 3 &7 &1 16 wfwy wEn
qREN AT ) AL TG 100F 72
wreHt ate ¥ A § Wi 44 FARCEE
g g o ¥ 1 83 afxar &
3500 fafraa T aETRIE TIAT ST
dfrcar g qeere vrer &) Afei §
T &, KT E, INA TNV A Ao
WX XL g A ¥ A A e
urx fera § gro N Ay o fwrr
& arsgq 3 AT 0T | ST R EEAT WY

wrerfram AN s A Y
&/ v

T % frwra ® aqedts EfEd @
s g v dax § 1 el Faga
Fgrafe i ate YAl O W
¥ w og & s N AWy few §
“wfewr §, qf &, eneadi § o I
¥ o wraTe w ey § ) wew Tl
T T ST AT e T 67 a5
WO TR | R AR § T
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[t T ag 8] sTow ¥ ff ot sfcter QA o
gy drfeamm i vy, SN o fard, 2 0 o R &

T Y L W WA g S &
T 7§ W afy ¥ A Ay AR
arwre § 6 g adty T faedt
gard &= g€ IT A WY EY U W
g & AR R/ AT faar am 7if®
fqen ¥y fawrr 2fe &1 07 FAY AT
R g A I A farm s Ao

W ™ wa wat ¥ oww ogfw

oot & Tow way ot WYd St T W

starrera Y W ¥ At ¥ W g @
ar | & TF Gy s § W IR
aga wwd Wt AW w4, AT 0F
am ¥ www ¥ i wrd | SR
fr forg ag ¥ T FT JARA T R,
e ag A T W T8 @ W SRet
¥ ag® & wrew ga A R feafa 7w
nﬂﬁ:gﬂwﬁw@zmﬁﬂ_ﬁwg‘;
w%wwmmé‘rmmﬂm’rmf
TEN Y I T R AN
¥ TS FEIATF TR TE AT TG
o, A oW & W A q@

e, 72 & wed A aw -
1947 & TgY FHIR J@ A A
) oy, o T g F ¥ wgw §
mgr ) 1 afx 1930 ¥ WA 7@
xéFw A6 a Oft N MR gy
¥ fafrer av aga ¥ U awey 9 agt
£ oyt oo §F 1 ww frd Wl
wawwe B fedt o e & e
are-frity 7T wrefrT a1 wEl o
e foxna ot wwaT | WAT IR

favz-tfcher o1 o2 o Tiw A
wrd, At & qeft ST o, Tqw-der
TATY AT &Y sror forew Ay & wrardy ot
3, o ag ¥ I o wft Wi A
qot farvarar § fie oY ot v oo
B WY, oy v W A A

AgTEHT ATEY S A o T qv ) ogy
AT | WY §F AN I7 & TR R AGT
R e e R Ay aga &
T gET A AT Ay § 1 R wved
grar § 5 w9 ¥ ¥ agw A0 ¥ O
gza Wit —efy 7% A & awwa a1
wa A & qre fewTr g, gEw g 8
afes s avemrE o A A T F7
& aga swifam g s s Fam W
Z=a 8, 37 & qe of gfroT ot faferdt
daryamr s farfm s g &
o & oA far & ghomr # am
qaamAT g—AT gt g w iR
At wE—5—6 dar ar 10 ey qfiw
77 B & af, dfe gt sw qfa & aaw
gm | TrET Jer Fg ¥ gy FAT WK
AT AT §, AL 5-6 X w7 W@
sfeae § 1 91 F T AW T
# FE—A T AT 18T § R 9 W g
o B A 14-15 18 ¥ s wilw
Fan A, arfe 7 s qfar s -
Ty %I 7R, IW A 9 aga § o I
! woar A @ &1 vl wlw v Wy
s foradt g fore & 3 w7 wamor
€ &% 1 & § e ag T o W
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wew § fe 9 % wn @, e W
&Y ¥ fay o fird, o9 9 W W
A gy 9 fFAy—afe wie ¥ ge NF
A€ TR T ©TT T Y AT EEAT L
@t | wraw, 3w w1 Ak s Frwe-
wreT AEF R

= M ¥ Ay & = waATAw A
wtm ®1 fadw w7 g o

ot aw wy yrm () ¢ gumafa
oY, 2 AFYAT, 1952 F1 To FATE ATH
Az 7 AU A oF A9 AeET 9 . .

st watw feg——wra (sreare)
1952 3 = 1.58 ¥ |

st gm e om A% 3, 1958
¥ 1 I & qE© AW ¥ anpEfar faww
arorre w1 o wre fegenT ¥ dAr
fagr Wi w0 6 g AryEiaE frer
qoeTa e 7 o oW @ g
¥ #7 79 SfAwa dar I AT wH-
it o3 &% g 2, I 21 s
# wra %71 wefafrenT Wy &1 s g
¥ @ W T YAy W g | qg A+
o A ¥ e qn, X %1 W afomsy
At —w aM s 2 2
HwATfe® vt @ 1 ot §, T
oy Wy arey Al & 1 W A roreaT
%1 1965 %1 ¥ feav &, 1965 A W
qurgd 48 §, o FT0 1 W I F @\
ot go—wit (wrwaw) . ..
fmrew AW ¥ 1065 Fwrw Y. ..

t drew foy () : fgmew
LR Ll o
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W yW WY N qE AT 1965
forars §—av oY g @21 wor § a1 AT
arm o eg R ¥ & @ & wunr
WX WY € wTwd e wwa g o

ot ate Mo muE (FATT) :
wview ¥ 1968 ¥ Y ¥ )

ot ww Wy T AR 6S &3 o
T A TA SN TSI R W
AT 9T W1 AT @9
WAEITEFT IR RTL |
agT TEIRE Wiiea F gq & ¥9d
TR @ g A Y T s §
T & T NN AT T E | e
T §—T |1 FE AA T W@
qrY € Y & A3eA 7 T FT g
o oyt AT feR W E, T & s
wE ¢ 7 T oY e W § W
W A T ot aeard §F AR A
Bt &, 77 foave mg 33— o B—
“The mobileation of local resour-
ces through taxation by the Pan-

chayat: Ra) institutions on their
own effort, has been on increase”

|79 & T qTEHE1 I Ard fqearq A8 s
o T=Al ¥ %8 T wnnfes o ww
MENFTARNSTT A ITE, 9
ey o B | N TwEw g Agew
0 A o s et Forely o & TR
g 41 f5 & & 10 W ¥ w< Iyl
1 wraATE T e s, T w5 et
w7 &0 T AT EY FAM W A FHRAT
fr 7g e ¥ 8, & fpger |
awraaTeT § | §few ¥ aTd Swafae
T @ g af W oy 3y R
e §— -

-

“There has been a stesdy fall in
voluntary contributions mainly due
to the fall in the Government ex-
penditure on community works and
amenities.
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It was Rs. 48 crores, during 1968
67, Rs. 2 crores during 1087-68, Rs.
22 crores during 108869, Rs. 1.8
«rores during 1960-70 and Rs. 2.3
«crores during 1970-71."

wifT wre & ¥ wrqzfas fasm
FroATa ® ¥4y AT vAT §—EAfAY
fs UTT 7 [T ¥ agT WEQ W TV
war &+ & q@Tr g fe are gart aqry
JeH! ¥ g Wi @ W R,
¥ agy weAr farlt ¥ wra fawary
F7 7% & I & qtaw fawr @ @,
%0 B 7 A §, Afer a0 gfew
f& & ma ¥ &9 QA E, 9T F 907 W
FR TAEWMIAY? WY
wifgw fasra & 70 2w w7 37 fr =),
2w % Fawrer Y Y woqar € v
M AR QO EY VYR Y W A Agr
qffezs wgre 1 qrwAr T #
afgrraTd FA@IY TIF WA A0
golv A am frrameT a4 79 3
# g7 g Py At & QO T@AT
% & A @ ¢ fr ag afgar
AT W AW T § 1 Ug AW
aeew ar TR S §? W ww
g § rar 2 wigk R 7 sircay ww
A xygr arar N w9 w9 ¥} @iy
% o wrg § fe gt gew ofer
ot ' off qeRrOT AgAT X 1065 ®
grpntex fowrg w1 o @ror wr o
IawT w1 Adrar P ?
17.00 hrs.

THE MINISTER OF AGRICUL-
TURE (SHRI ¥. A, AHMED): Sir,
during the last three days, g large
number of members have participat-
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ed in the discussion on the Demands
of my Ministry. I know that mmmy
more members are anxious to parti-
clpate in this discussion. That only
shows to what extent importance is
attached to agriculture and the allied
subjects in this House, 1 am very
grateful to those hon, Members for
the many valuable suggestions and ob-
servations which they have made in
the course of this discusgion. But,
before I go to the various matters
which have been raised in the course
of this debate, I would like to point
out that I have been relieved of my
task to a great extent because of the
valuable intervention made by my two
colleagues, who have very effectively
and in detail dealt with many of the
points which have been raised by the
hon, Members.

So far as the performance of the
Agriculture Ministry 1s concerned,
there have been doubts in the minds
of the people that during the past
few years no such development, no
such progress and no such effective
steps have been taken of which the
Ministry or the Department can be
proud of I do not for the moment
take the stand that all that has been
done 'was right, that no mistakes
were made and that there is nothing
more to be done, so far as the pro-
gramme of production and the deve-
lopment in various fields of agricul-
ture are concerned. But I would like
to point out that those people who
make these allegations that nothing
has been done in the past few years
are completely blind to the facts and

figures

If we look to the production of
foodgrains, we will find that even in
the Fourth Plan, when we

average production of the Third Plan.
I would not like to quote the figures
which have already been mentionsd
by Shri Shinde...

SHRI P. M. MEHTA (Bhavnagar):
g:a‘do not want figures; we want
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SHRI F. A ARMED: ... but 1
wounld Mke to point out that so far
as even the worst year of the Fourth
Plan iz concerned, we had a produe-
tion of about 53 million tonnes last

, which was the highest fgure
g the Third Plan period.

My hon. friend said, “We want food;
we do not want figures” I would
like to point out that even what pro-
duction we have in our country is
sufficient to go round to ail the peo-
ple . ..(Interruptions) For the dis-
appearance of foodgrains it is not the
Agriculture Ministry which is respon-
sible but it is the hon, Members on
the opposite side....(Interruptions),

SHRI PILOO MODY (Godhra): 1
want to find out whether he was
blaming the C.P.I, who pushed him
to take over wholesale trade in wheat

.+ (Interruptions)

SHRI F. A. AHMED: Whatever
suits the hon. Member, he may say.
He can also take that remark. That
is also meant for him.

SHRI PILOO MODY: 1 don't take
foodgrains.
SHRI F. A, AHMED: 1 am very

glad to hear it.

PROF. MADHU DANDAVATE
(Rajapur):If you make the Opposi-
tion responsible for hoarding and
black-marketing, that is not a proper
statement. . . . (Interruptions).

oft T vy wef ;. W fafreex
gy Yy qg e fesgwaw & fiw el
w il ¥ gy wx fear § & IR
faos e wi oAt v § ik
TR R TR ! wam e
Redz ot Iw ¥ 3y oew W
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dor wor wigh § fv fadd ow w§d
s o § s e # & wof
Fwire Wy forrn W@ £

SHRI F. A, AHMED: When the hon.
Members had their say, not for a
moment I disturbed them, But when
1 am saying something, I do not see
any reason, any justification, why
they should not listen to me.

What 1 was trying to point out was
that if it had not been for the fact
that, on the one hand, they were ask-
ing the producers not to part with
grains and, on the other hand, they
were asking others to encourage hoard-
Ing, etc. there would have been no
shortage. Therefore, what I was say-
ing was, 1f we take into consideration
what we have been producing during
the past few years, whet production
of foodgrains we have in our country
18 sufficient to go round to ull the
people provided two or three things
are accepled,

Firstly, it has to be admitted that
there is inequality in production in
different parts of the country. There
are some States which are surplus
States and there are other States
which are deficit States so fa: as pro-
duction is concerned. About the States
which are surplus, there has been an
anxiety on the part of those sur-
plus States not to part with the sur-
plus which they have in their own
areas so that it may be taken to de-
ficit areas. That is one aspect which
has to be taken into consideration.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Is it that Opposition
parties are ruling in the various
States? Is hoarding also because of

the opposition?

SHRI PILOO MODY: Will you
please tell us as to what was the per
capita production in the Third Plan
and what was the per capita produc-
tion in the Fourth Plan.
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SHRI F, A, AHMED: [ have given
the figures. Even with the present
rate of producfion, the hon, Membe1
will see that even if we give 150 kg
per capita per year, the food produc-
tion which we are producing today is
sufficient to go round in the country.
1t is unfortunate that to-day the pro-
duction is not uniform, all over the
country and it is because of this in-
equitable distribution in production
that there is some sort of an imbalan-
ce in the country which has taken
tlace during the past few years.. .

SHRI PILOO MODY: But where is
all the food going?

SHRI DARBARA SINGH (Hochiar-
pur): To Mr, Piloo MMody.

SHRI F. A. AIIMED: The hon, Mem-
bor 1» 100f of the fuet as to where
8]l the food is going.

SHRI PILOO MODY: I do not mind
his cracking a joke about my sive 1
never objected to it, But I am ask-
ing a serious question as to where all
this food is yoing. 1f thc Minister
mointains that 1t is all due to hoard-
ing, then first of all you should know
what a hoarder is. Hoarder is a per-
son who goes on hoarding. But no-
body can go on hoarding, he has to
unload sooner or later. Where has it
all gone?

SHRI A. K. M ISHAQUE (Basir-
hat)- It has gone underground.

SHRI PILOO MODY: If the per
capita consumption is sufficient, as
You say, then where has all the food
gcne?

SHRI F. A. AHMED: I am sure Mr.
Filoo Mody is not without food any
day. He 1s getting the food every
day,

SHRI PILOO MODY 1 bave already
tc)d you that I do not eat your food.

S;: you better talk about somebody
elre,

MR, CHAIRMAN: Then let some-
Jbody else put the question.
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MR CHAIRMAN: You first perrm‘t
him to have his say. After he com-
pletes, I will give you a chance..(In-
terruptions) 1 am on my legs. Why
do you not listen to me? If I permit
questions while the Minister 1s speak-
ing, there will be no end to it. So,
let him complete. After that, if some
clarifications are still required, I will
give you a chance

ot meat wef : F @ ¥ W
T FAT AEAT § 1 (taqwa)

MR CHAIRMAN: This is very
unfair when I have told you that I
will give you a chance If you still
persist, I shall have to ask the Minis-
ter to continue and I shall not give
you a chance even though I said I
would give you.

SHRI F. A. AHMED: In the course
of the speeches, some hon. Members
had expiessed the dissatisfaction that
sufficeent provision was not made in
the Fifth Five-Year Plan It was
said that while in the Fourth
Five-Year Plun there was a provision
of about 20,7 per cent of investment,
s0 far as the Fifth Five-Year Plan
is concerned, the investment has been
reduced to about 20.1 per cent of the
entire expenditure which is to be in-
curred during the Fifth Five-Year
Plan. I would like to point out that
though it is true that we would have
liked more expenditure so far as agri-
cultural production programmes are
concerned, this matter however has
got to be viewed in the context of
the himitation of resources, in the con-
text of requirements for other very
necessary items, I would have been
certainly more happier if more per-
centage of allocation had heen nsade
to the Agriculture Ministry for the
purpose of carrying out its program-
mes. But at the same time I would
like to point out that the provision
of Re, 1872 crores in the Third Plan
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bas been incremsed to Rs. 3468 crores
in the Fourth Plan and this has been
now increased to Rs. 7411 crores in
the Fifth Plan, Apart from that the
hon. Members would have seen the
provision made for assistance from
financial institutions and it is hoped
that only for the short-term loans
both from cooperatives and commer-
<cial banks instead of Rs, 725 crores
towards the end of Fourth Plan
(1873-74) now Rs. 1700 crores would
be available by the end of the Fifth
Five-Year Plan,

And so far as medium and long-
term loans are concerned, as against
Rs. 1200 crores of the Fourth Plan,
new Rs. 2400 crores would be avail-
-akble for medium and long-term loans.

Apart from that hon. Members
wculd no doubt realise that there is
a big investment made so far as de-
velopment of power is concerned, so
far as machinery manufacture with
which Agriculture Ministry is concern.
ed ete, A good investment has been
made there as also in the matter of
preduction of fertilisers, If we take
all these factors into consideration we
can see that within the limitations
within which we have got to work,
there 1s enough ronsideration which
has been given to Agriculture Minis-
try; somehow or other if we could
manage, we would have welcomed
even a higher allocation; and that
wculd have yielded much more results.

1 would like to point out that we
have to look to this question of in-
<reased production in the country not
only with regard to production of
food but also with regard to produc-
fion of commercial crops and also
with regard to what invesiment is
made in the shape of various infra-
structure facilities in the country. 1f
we look to the development of irriga-
tion, particulsrly minor irrigation,
the position is this, We flxed a tar-
get of about 7 million hectares of land;
not only have we achieved the tar-
get, but we have exceeded the tar-
get by one million hectares more.
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Instead of 7 million hectares of land,
we have provided irrigation to 8 mil-
lion hectares of land.

1t is true that to-day the irrigation
facilities which we need for our
country are not sufficient so far as
minor irrigation is concerned. We
have taken a policy decision in the
right durection. In the last two years,
we are spending more and more so far
as minor irrigation is concerned.

If we take the percentage of minor,
medium and major irrigations, you
will find that to-day, under the munor
irrigation, the area that has been cov-
ered is nearly 55 per cent while, under
the medium and major irrigations,
the area covered is only 45 per cent.
This fact has also to be taken into
consideration.

Then, some hon. Members have
said that so far as development of ag-
riculture is concerned, the most es-
sential thing is about the implemen-
tation of land reforms. 1 entirely
agree with the observations that have
been made by them. 1 would lke
to point out that so far as enactments
of laws are concerned, practically,
all the States have enacted the laws
as far as land-ceiling is concerned.
Except in the case of Trpura and
Manipur where legisaltion has not
yet been enacted, in the case of all
other States, Legislation has been en-
acted as hag been pointed out by my
colleagues. We have fto know the
surplus lands which are made avail-
able. Till to-day, I have not recerved
replies from all the State. But, of
the States, it appears that the surplus
land likely to be available with them
will be about 37 lakhs acres. I hope
that arrangements will be made by
those States to distribute those lands
to the landless people as early a8

possible.

The other day one of the hon. Mem-
bers, I think, Shri Bhattacharyya,
suggested that the ceiling in so far as
jrrigated lands are concerned, should
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be about 25 acres, ] woud
point out to him that only the
day, the Central Land Reforms
mittee went into this questi
receiving various suggestions
Btate Governments and various other
bodies. They decided that so far as
ceiling is concerned, for the irrigated
area where we can have two crops or
more, the same should be between ten
to eighteen acres; so far as lands
where we have irrigation for one erop
only, the ceiling should be 27 acres.
So far as the unirrigated land is con-
cerned, the ceiling should be within
54 acres. After taking into considera-
tion informations received, it seems
that about 37 lakhs of acres of land
is likely to be surplus. The question
put to me was: how much of the lands
would be found to be surplus that
would be available, If we accept the
suggestion made by Shri DBhatta-
charyya, I can tell him that so far
as we are concerned, we have no
basis on which we can give opur assess-
ment. Whatever figures we have
got, we have to depend on State Gov-
ernments. I hope that they will take
our advice into consideration and ex-
pedite the matter as early as possible
so that the laws may be implemented
and the benefit of giving lands to the
landless people may be implemented
as early as possible. I would how-
ever like to point out one thing.
Having regard to the lands which
have become surplus, the hon, Mem-
bers must realise whether the distri=-
bution of the surplus land wil] satisty
the requirements of all the landless
people in our country. Perhaps, the
hon. Members have no idea so far as
landless labourers are concerned. In
our country, their number will not be
less than 47 million. I do not know
whether, to-day, we have sufficient
surplus lands in order to distribute
them to these people,

Some of my hon, friends have sug-
gested very rightly that in the matter
of distribution of land, we should
take every care go far as Scheduled
Castes and Scheduled Tribes people
gre concerned and we should see they
are given adequate land for the pur-
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pose of earning their livelihood so that
it may be possible for them to have
proper existence in those hilly andt
backward areas., That is the instrue-
tion which has been conveyed to all the
Btate Governments and I have Do
doubt that this instruction will be car-
ried out. In the matter of distribut-
ing land they will give first preference
to such landless people who are Sche-
duled Castes and Bcheduled Tribes
and they are economic holdings so that
it may be possible for them to have a
suitable existence. As regards gov-
ernment land also we shall take it up
with the State Governments that it
should be distributed as early as pos-
sible.

Another important point to wkich
my hon. friend Shri Bhattacharyya
made some observations was that
nearly 10 per cent of the farmers ope-
rate on two-third of the agricullural
land and nearly 50 per cent of the pro-
duection is under their influence. T do
not know wherefrom he has got those
figures. I would like to have source
from which he has collected the same.
So far as we are concerned we aie
having agricultural census in 1970-71
which is still in the course of prepa-
ration and after the figures from the
census are available it will be possi-
able to indicate what number of people
and what category of people are hold-
ing what area of land.

Then the question was raised about
the credit facilities, A large number
of Members made observations that so
far as credit facilities are concernecd
they were not adequate and particu-
larly so far as the small and marginal
farmers were concerned they were
not getting the necessary assistance
from the financial institutions or the
commercial banks. May I, first of all,
inform the hon. Members that so far
as the credit facilities are concerned
1 have already indicated the figures
which have to be provided both through
the cooperatives and commercial baoks
as a short-term, medium term and
long-term loan and 1 hope that these
erwedit institutions will pay their part
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properly and see that these facilities
are provided to the cultivalors as
early as possible. The ection taken
by various institutions is under con-
iinuous review and I am taking up
the matter from time to time with
the Finance Ministry to see that the
policy laid down in this respect is
fully implemented by these credit
institutions. I would like to point out
one thing that we have indicated to
these institutions that so far our
policy is that it has to be production
oriented, that is, credit has to be
provided to the people not on any
other basis except on the basis that
whatever programme comes before
them they should examine whether it
is production oriented or not., If it is
production oriented then they have to
see particularly so far as the emall
farmer and the weaker sections are
concerned that they are not troubled
with the requirements of mortgaging
their land or providing any security.
We have said for loans upto two to
three thousand they need not agk for
any secu-ity. They should straight-
away give these loans without the
ingistence of mortgage and security.

We have also gaid that so far as the
small {armerg and other weaker sec-
tions are voncerned, they should also
fix lower margin and longer payment
schedule etc. so that it may be possi-
ble for them to return these loans
without any difficulty.

Therefore, I would like to point out
that all there measures which we have
undertaken whether in the direction
of irrigation or in the direction of
providing credit facilities, are mea-
sureg which will help in increased
production in our country, whether it
be of foodgrains or of other commer-
cial crops.

But [ would like to point out that
there is a constraint so far as ferti-
liser is concerned. During the past
few years we have noticed that the
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requirement of fertilisers is increas-
ing beyond our capacity to meet it
For 1973-74, our capacily to produce
indigenous fertilisers was 22 lakh
tornas. But unfortunately, in spite of
our effort, for wvarioug reasons such
as power shortage, labour strikes gnd
various other things, our production
uvf both kinds of fertilisers, nitrogen-
ous as well as phosphatic, was not
more than 13 lakh tonnes. Therefore,
while we have a capacity of about 22
lakh tonnes, we could get only about
13 lakh tonnes of fertilisers,

In regard to the fertilisers to be
imported from outside. at the 1last
moment, the contract had 1o be can-
celled even though we had increased
the price and given them morc price
than what had initially been agreed
upon. Because of the West Asian
crisis, they were not able to manu-
Tacture fertilisers in their own coun-
try and because of this dificulty thev
were not able to keep up the contract,
and therefore, we were not in a posi-
tion to meet the requirement of the
rabi crop during this year. with the
result that our crop has been affected
thereby.

So far as kharif is concerned, T
would like to point out that in spite
of this difficulty, we have somelow or
other been sble to make arrange-
'‘menis so far as the requirement for
the kharif crop is concerned. The
States had asked for 44 lakh tonnes of
fertibisers only for the kharif crop.
We went into the figures and after
examuiing the requirements of every
State on the basis of their previous
performance and on the bhasis of their
production with high-yvielding varie-
ties and other varieties, we have been
able to make arrangements But we
are still on the look-out and we are
=till making an effort to see how tn
make up the requirement so far as
the rabi of 1974-75 is concerned.

In this connection. a question was
raised by my hon. friend from Andhra
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Pradesh that we gave them inadequate
quantity of fertilisers. I would Lke
to point that there 15 a misgiving in
the minds of certain people that we
are not being fair to some of the
States and to some States we give a
higher quantity of fertilisers than is
pecessary. What we are doiug is this.
Formerly, we used tp distribute ferti-
lisers for the kharif crop on the basis
of 17 per cent increase over what we
had given last year, and in the case
of rald an increase of 22 per cent over
what we had given last year. But
now we haye changed that pattern.
Now, we take into comsideration the
quantity consumed by every State
and the production programme given
by each state and on that basis we
calculate the quantity required :f.or
cvery State and make the allocation
out of what is available to us, and on
that basis, we distribute the fertilisers.
The Minister from Andhra Prade:ah
had come and pointed out some mis-
take. Unfortumately. the mistake was
not on the part of the Central Gov-
ernment but it was on the part of
the State Government because they
had indicated that the arca under the
high yielding variety was only 7 lakh
acies but later on he said that the
area was 13 lakh acres. We vcrified
and tound that it was a bona fide
mistake, and we have given them a
fuither increase: about 10,000 tonnes
more fertiliser jhas been given to
Andhra Pradesh, and 1 hope that it
will he possible for them to meet
their requirement with this.

SHRI K. SURYANARAYANA
(Eluru): Can you not link it up with
procurement at the farmers’ level and
at the State level?

SHRI B. V, NAIK: Why not link it
up with effective demand?

SHRI F. AL AHMED: So far as
distribution of fertiliser is concerned.
as hon membens are aware, ] have
contrnl over fertiliser which is the
Pool fertiliser which is imported from
foreign countries. I have laid down
as a policy that the entire quantity
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will be given out of that quota to the
State Governments and the State
Governments have been instructed to
distribute it through co-operative
societies. So far as fertiliser which is
produced in the country is concerned
1 took up this matter with the Minis-
try of Petroleum and Chemicals and
they have agreed that 50 per cent of
the indigenously manufactured ferti-
liser will also be given to the States
for distribution throug the co-operative
societies, but the other 50 per cenmt
will have to be distributed through
individuals.
AN HON. MEMBER: Why?

SHRI K. SURYANARAYANA: The
Muinistry of Petroleum and Chemicals
18 not the producer of food. You are
responsible to the House for food
production.

SHR1 F. A. AHMED: They say they
aie in a difficulty because under the
terms on which these units were set
up, vne of the conditions was that this
will also have to be distributed through
individuals, The Ministry is looking
into the matter ang will see o what
exlent they can have this changed so
that it may be possible for them to
see that this is also distributed through
co-operatives (Interruptions).

SHRI K. SURYANARAYANA: You
have changed the Constitution . .

MR. CHAIRMAN: 1 have not per-
mitted any questions now. If you
have any question, I will permit you
later on.

SHRI F. A. AHMED: I think it
will be better for hon., members to
raise this question when my colleague,
the Minister of Petroleum and Chemi-
cals, is here. They can persuade him
to have this 50 per cent also distribu-
ted through co-operatives (Interrup-
tionsi.

AN HON. MEMBER: Yes are a
Cabinet Minister. You should do it.

SHRI F. A. AHMED: Ag for the
other question which some hon. mem-
bers raised that it should he linked
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up with procurement, this is for the
State ‘Governments to manage. I
they cap manage it, I have no objec-
tion.

SHRI BHOGENDRA JHA (Ja-
nagar) The whole salers can n.anage
it. Why not hand over the country to
them?

SHRI F A. AHMED: No question of
wholesalers,

SHR] S. M. BANERJEE (Kanpur):
Food has been handed over to the
wholesalers and Agriculture to  the
State Mumstries  Why not dissolve
tbe Ministry?

SiR1 F. A AHMED; I would like
to pomnt out that in spite of these
difficullies we a1e making an effort.
But we have to depend to a certamn
extent on the vagaries of the weather.
We have to depend also on circums-
tanceg winch are mot within our con-
trol But [ can say that if nothing
goes very seriously wrong, we are In
the right direction of having increas-
ed production in the country; given
good weather, good 'monsoon, it was
possible for us to have a very good
khariff erop Whatever target we
had fixed had almost been achieved
1 have no doubi ‘that so far as the
rabr crop 1s concerned, in spite of
these Aifficulties, we shall be very
near the traget which w,. have fixed
But after two bad years, one after the
other particularly when our previous
huffer stock had been exhausted, there
haye been difficulties so far as avall-
ability of foodgrains in the country is
concerned But let ug hope that we
have 2 good monsoon next time and
also one or two good rahm crops and
then that will help us out of our
difficulties,

Now, some hon. Members have
raired the gquestion about the crash
scheme for rural gmployment. An ho
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Members are aware, this scheme was
tukel up 1 lng year 1971, and it was
# three-year scheme. The idea was
that through this scheme employment
n the rural areas should be generated
and at least employment should be
provided to about 1,000 people in
every district. Also, the idea was
that in that process some infra-struc-
ture¢ should be created in the rural
areas mm the direction of construction
of roads minor irrigation, and so
forth Hon Members have insisted
that this crash scheme for unemplo)-
ment should be continued, but as it
was o fourth five year Plan scheme,
a Centrally-sponsored scheme that 1s
not proposed to be continue during
the fifth Plan. The reason is  that
under the Plan, they are providing
Rs 500 crores for the construction of
rural roads Therefore, they say that
when a provision 18 being made for a
programme like the drought prone
area programme, dry area programme
construction of rural roads programme
and also the minimum need-based
programme, there ig no necessity for
extending this programme, That diffi-
culty is there, and so this scheme will
not be continued in the fifth five year
Plan period.

So far as the drought-prone area
programme is concerned, that also
has been taken up in many of our
districts I would like to point out
that last vear, on gecount of the
limitation on our resources, our expen-
diture on this prog-amme Lae been
cut down fromm Rs 100 erorss to about
Rs R] crores and that i{s why there i
some complaint from iome of the
States 1 think for the next year we
a-e shll waiting to know what amount
would be available But this is a
verv uveful programme and as <ome
of our areas are areas where vou have
either no rain or scanty rain, it i<
desirable that this programme should
also be continued but should alsp be
extended so that the difficulty of the
reople in those areas may be met.
Thig is so far as agricultural produc-
tion is conterned.
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I would now lke to revert to the
questivn of food for a while. Though
many Members have not made many
vbservations so far as food 18 con-
cerned, 1 would hke to take thws
opportumity of removing some doubts
and misgivings which have been
expressed by some of the hon, Mem-
bers It wag said that we have not
bezen able to give an adequate price to
the cultivators. First of all, I would
like lo point out that before we took
the demision of fixing the price of
Rs. 105 per quintal for wheat, we had
before us the cost ot production figuies
prepared by the Agricultural Univer-
sities in Uttar Pradesh and Punjak
and also other figures and on that
basis we thought that the price which
we have fixed covered the cost of
production. Even taking into consi-
deration the fact that this was cons:-
dered to be a suitable price in the
year 1070-71 when, at that price, the
cultivator was not able to gell his
wheat to a private gramn dealer and
had to come to us to sell it and at
that time he did not get more than
Rs, 65 to Rs. 66 from the grain dealers
—even taking that into comsideration
—and adding to that the rise in the
cost since that period to this period
which comes to about 37 per cent or
38 per cent, I personally feel that the
price which has been given so far as
wheat is concerned will pot only meet
the cost of production of the cultivator,
but also will give him some incentives,
some profits for the purpose of increas-
ing the production from year to year.
SSome Members have sald that this
price ig not adequate. I do not know
what the hon. Members want. On the
one hand, those very Members say
that the price is not adequate. On the
other hand, they are opposed to the
increase in price go far as the ~onsu-
mer 18 concerned. I do not understand
how they can have both the ways. If
the price to the cultivator has to be
increased, because it does not meet the
cost of production, the consumer has
1o take the grain at a higher price,

In fact, we are very gratefu] to our
farmers in the country for the very
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valuable work which they have been
downg 1mn increasing our production.
They are our back-bones and there is
nothing that we will not do to encour=
oge the farmers in our country, We
want that they should be given all the
necessary assistance and all the neces-
sary help so far as they are concern-
ed. We would also ask them that they
should also try not only to take ad-
vantage of the various facilities which
the Government are providing, but
they should also attend to ctop mana-
gement A good deal of increase in
production anq increase 1n productivity
dcpends on crop management and that
has been shown by the farmers in vu1y
progreasive areas lLke Puniab, Hary-
ana, Tamil Nadu, Andhra Pradesh etc.
Wherever farmers have givep personal
attention to erop management, produc-
tivity has increased

Unfortunately, my friend Mr. Mava-
lankar 1g not here, The other day, he
raised a very pertinent question, what
has been the effect of intensive area
development programme which we
have taken up in the year 1962 or 1963.
I would like to point out to him that
it 1s tiue that we took up that pro-
gramme to begin with under foreign
aid Now, the programme is being
continued in some of the States, and
w hatever hag been done in some of
those States, I think, 1s something of
which we can be proud of 1 would
mention only one district in Punjab,
that 1s, Ludhiana. There, the yield of
wheat has been 33 quintals per hectare,
which 18 evep higher than the average
yield in the United States. This has
shown that if they are given an oppor-
tunity, they can surpass the record set
in other countries. Today, our average
yield of wheat is about 13 or 14 quin-
tals 1If, today, our country, particu-
larly those wheat growing areag like
Punjab, Haryana, UP, Madhya Pradesh
and Bihar can take up their yield to
about 33 quintals per hectare, you can
see what production of wheat we can
have in our country. There iz no
reason why we should not be able to
do it. During the past few years, we
have almost doubled our wheat pro-
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duction, We are in that
direction, We are trying to help these
areas by providing facilities for irriga-
tion, by giving them ag much fertiliser
@8 possible, and wherever chemical
fertiliser is not available, we are ask-
ﬂ:: them to mix it with organic ferti-

SHRI M RAM GOPAL REDDY
(Nizamabad): What about the destruc-
tion of forests?

SHRI F. A. AHMED: So far as the
brice is concerncd, we consider that it
is adequate. While we gre trying to
luip the faimers, I would very strong-
ly appeal to them that they rhould
help us, help the State Governments,
help the Central Government, by
bringing all their produce to the
mandi8 and give them fo the Govern-
ment for the purpose of purchase,

Here I woulg like to point out that
u there is a farmer or producer who
wants to take oot th1 pindure to Ma-
hai ashtra or West Bengal in order tn
£rt a higher price, I have no objection
I will not stand 1n his way, But he will
have to toke a licence from me, take
permission from me and give me half
the foodgrains If they really want to
be helpful to the consumers, they can
do that, but they should take permisg-
sion from me .. (Interruptions) an hon
Member has asked a. to who win give
the licence The order has to be fcsu-
ed by us and the licence has to be
given by the State Government. I
hope the Stale Governments will co-
operative with us 1n this matter.

So far as the Tamil Nadu Govern-
ment {s concerned. it has raised a very
important matter about the Bill which
it hag sent ug for our approval, regard-
ing the Essential Commodities Act.
Since we are ourselves bringing an
amendment to the Essential Com-
modities Act, which we hope to
Place before this House during
s cossion, where we want to
tighten the provisions dealing with
hoarders and so on, T hope that will
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serve the purpose which the Tamil
Nadu Government has in wiew.

The hon. Member, Shri Swaminathan,
from Tamil Nadu said that he was very
much grieved that we had instructed
the State Governmentg to remove the
restrictioy on movement of coarse
grains. The hon. Member must realise
that we ale cne country and we must
have an all-India outlook. It is mot
enough for us to think in terms of only
one gtate.

SH'R™ C T. DHANDAPANI (Dhara-
puram): Why this iz applied only to
foodgrains? What about water supply?
The Ceniral Government will not in-
terfere there. They interfere only in
the case of food.

SHRI F. A. AHMED: Even though
we may be coming from different parts
of the country, we are all Indians. Sc,
it is necessary for all of us that we
¢hould not do anything which is likely
to endange: or damage the unity of
India. That 1s one aspect which we
have to keep in mind Whether we
come from Punjab, Haryana, Uttar
Pradesh, Andhra Pradesh or Tamil
Nadu, ye should not be parochial. If
we have surplus foodgramns, we should
iry to help other States which are de-
fiet. If we do not tuke that view.
then you can realise what difficulties
we can have in our country and how
injurious it cap be to our cause, to om
nterest and to our integrity. Therefore,
I would make an appea)] to Tamil
Nadu. They wanted an assurance from
me, so far as rice is coneerned, whe-
ther 1 om gaing to remove the existing
arrangement of zonal restrictions. I
will not do anything of the surt But
I would like Tamil Nadu zlso to help
me in that connection and see that
whatever has been fixed should be
Fiven to me for the purpose of distri-

bution to other States. I hope, my
hon. friend will convey our senti-
ments. .

SHRI C. T. DHANDAPANT: This is
not the correct approach that he is
making.
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SHRI F. A, AWNED" T kitow
Chief Minister, whenever we .ls.t-.:
asked for assistance. has given that
assistunte. I Have no dbudt that’ what-
evet hat been agreed’ uport will be
ultimately given Hy him. Now, they
have a good crop. If they cam cettainly
give us rice according to an arrange-
ment fixed upon, that will be helpful
wmmmummmmw

There are many other points which
have been raised by some of the hon.
Members. I would like to point out
one thing that some of the observatjons
that have been made do not reaily
concern us. They really concern the
State Governments But I would like
tp tell the hon, Memberg that we have
taken note of those points and we
shell convey the views of the hon.
Members so0 that the suggestions are
accepted by the Stile Governments
and 1mplemented i f 2 interest of the
country.

Before I conclude, I would hke to
point out that there should be no mis-
givings 8o far as our new policy of
take-over is concerned I would like
to point out the three main objectives
in our policy which we adopted last
year and which we have modifled
thie year. What are the three mein
objectives? The first main nbjective
is that the producer should get a pro-
per price so that he may have the
incentive for increasing production
in our country. The second ubjective
is that the foodgrains in our country
should be avalable throughout the
country. The third objeetive is that
so far as vulnerable sections of our
society are concerned, they must be
supplied with foodgrains at a reason-
able price. These are the main ob-
jectives of our policy.

So far as the procedure is zoncern-
ed, it is the means, not an end in it-
self, We tried a particular method.
Whatever may be the reason, that
did not help us in meeting these ob-
jectives. Therefore, we are frying ann-
ther procedure. I would like to seek
the cooperation of the hon. Members
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to see that these objectives are not
interfered with so that it may be
poggible for us to make Ifoodgraind
available to all the people throughout
the country without much difloulty
There was no justification for food-
gains available in one State at
about Rs, 100 or Rs. 105 or Rs. 110
and 1n another State at about Ra. 250
or Rs. 300 a quintal,

I hope, the steps thet we have
taken will enable us to remave the
distortion and make the foodgrains
available to all the people chrough-
out the country. 1 can say this much
that there is no agreement between
grain dealers and ourselves, There is
no understanding or any agreement
whatsoever They have to functlon
under a licence under certain restrie-
1ions, wnde; certain terms and condi-
tions, Whenever those conditions
are pot implemented or there is any
breach of those conditions, those -
cences will be cancelled. And neces-
sary action will be taken
under the law ‘Therefore, 1 would
like the hon Members to realise that
to-day we are faced with a difficult
situation and I am sure that it is in
the interests of all of us to which-
ever Party we may belong that we
should try to see that these difficulties
are removed as early as possible, I
will seek their co-operation and hope
that they will be able to rise above
their politics so far as {his matter is
concerned and that they will give
their fullest co-operation.

1800 hrs,
SEVERAL HON MEMBERS ROSE—

MR CHAIRMAN: There is no
ime left I will permit only Shrl
Laln Bhai to put a question. I have
promised him, ..(Interruptions) Shri
Lalji Bhal,

st st €. & wen g

f owmmr Ry @ 1966 ¥ waTTC
1971 8% P wfenfedf v weer'y
]
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Tt aT WX FORR 9 SR wfraor
¥ g T o, e
¥ g e aft v & Wi O
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< § fora® srowr ey ¥ agw Aw
T @ &, W7 welt wEIRT TR AR
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i qerTe ar ¥eroee @ oy ?

SHRI F A AHMED Let the hon.
Mcmber gend 1t to me 1 writing and
I will forward it to the State Gov-
ernment

MR CHAIRMAN Now, there are
4 number of cut motions 1}f the hon
Mcmbens agrce I will put them all
together to the vote of the House

SHRI BHOGENDRA JHA My cut
motion No 1 may be put to vote
separately

MR CHAIRMAN Now, the ques-
tion 18

“That the demand under the head
‘Department of Agriculture’ be re-
duced to Re 1"

[Failure to implement the amen-
ded land ceiling laws and distribut-
ing the surplus land among the
Jandless particularly n the Union
territories (1)}

The Lok Sabhe divided:
Mivision No. 121 (18 08 hrs.

AYES

Baneriee, Shri S M
Bhaura Shri B S

Dandavate, Prof Madhu
Dhandapani, Shri C, T.
Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishna Chandra
Huda, Shri Noorul

Jha, Shri Bhogendra

Mehta Shri P M.

Mukherjee, Shri Samar

Pajanor, Shri Aravindg Bala
*Shastri, Shri Ramavatar

NOES

Ahmed, Shit F A

Bhanamali Babu Shri
Baiupal, Shr1 Panna Lal
Basappa Shn K
Ba~umatari, Shri D
Bhargava Shr Basheshwar Nath
Bhatia Shri Raghunandan Lal
Brin Raj Singh-Kotah, Shn
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chikkalingmah Shri K
Daga, Shri M C

Darbara Singh, Shri

Das, Shri Anadi Charan
Pumada Shri L K
Dwived;, Shr1 Nageshwar
Ganesh, Shri K R
Gangadeb, Shny P

Gavit sShn T H

Gill, Shin Mohinder Singh
Gomango Shri Giridhar
Gopal Shri K

Gotkhinde Shri Annasgheb
Gowda Shri Pampan

*He voted by mistake from a wrong
accordingly.

geat and later informed the Speaker
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Hari Kishore Singh, Shri
Ishaque. Shri A. K. M.
Jadeja, Shri D, P.

Jha, Shri Chiranjib
Kakodkar, Shri Purushottam
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan Singh, Dr.

Kedar Nath Singh. Shri
Kotrashetti, Shri A. K.
Kushok Bakula, Shri
Mahishi, Dr, Sarojini

Mandal, 3hri Jagdish Narain
Mardal, Shri Yamuna Prasad
Me2nhar, Shri Bhagatram
Maurya, Shri B. P.

Mohsin, Shri F. H.

Murmu, Shri Yogesh Chandrg
Naik, Shri B, V.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tung

Painuli Shri Paripoornanangd
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Namingh Narain
Pandey, Shri R. s.

Paswan, Shri Ram Bhagat
Patnaik, Shri J. B.

Peje. Shri S, L.

Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri X,

Rai, Shrimati Sahodrabaj

Raj Bahadur, Shri

Ram Dhan, Shri

Rao, Shri P, Ankineedu Prasad
Rathia, Shri Umed Singh
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga

Rohatgi, Shrimati Sushils
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Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Saksena, Prof. 8. L,
Samanta, Shii 8. C.
Sankata Prasad, Dr.
Sarkar, Shri Saktl Kumar
Savant, Shri ShankeIrao
Shailani. Shri Chandra
Shankaranand, Shri B.
Sharma, Dr. H. P.

Sharma, Shri Nawal Kishore
Shasiri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P, R.
Shinde, Shri Annasaheb P.
Sinha., Shri Dharam Bir
Sohan Lal, Shri T.
Sokhi, Shri Swaran Singh
Surayanarayan, Shri K.
Unnikrishnan, Shri K. P,
Verma, Skri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri N. P.

MR. CHATRMAN: The result of
the division is:

Ayes: 12; Noes: 91,

The motion was negatived.

MR. CHAIRMAN: I will now put
Cut motions Nds. 2, 12 and 15 were
put and negatived

Cut motions Nos, 2, 12 and 15 were
put and negatived.

MR. CHAIRMAN: I will now put
Cut motion No. 16 to the vote of the
House,

Cut motion No. 16 was put ond
negatived:
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SHRI BHOGENDRA JHA: Cut
motion No. 17 may be put separately.

MR CHAIRMAN: As the Lobbies
have already been cleared, T am not

asiang lor the clearance of the Lobby
agamn, if the House agrees tg it

Now th: question 1s,

‘That the demand undey the head

‘Department of Food' be reduced to
Re. 17,

[Failure to take over entirely
wholesale trade of all foodgrains
and to p ocure entire market-
able surplus through g system
nf graded levy to ensure a Tre-
gular supply at controlled prices
to the weaker sections in rural
arcas and vulnerable seclions in
urban and 1industrial areas
an)

The Lok Sabha dunded,
Division No, 13] [1811 hrs.

AYES
Banciyr Shr1 S M
Bhauta, Shr1 B S
Dandavate, Prof Madhu
Goswami, Shrimati Bibha Ghosh
Falde:, Shiy Krishna Chandra
Jha Sln Bhogendia
Mehta Shii P M
Mukherjee, Shii Samar
*Shasiri, Shri Ramavatar

NOES

Ahmed, Shn F A

Banamali Babu, Shn

Baiupal, Shi: Panna Lal
Basappa, Shri K

Bhargava Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal

37

Br1) Raj Singh-Kotah, Shri
Cakicshwar Singh, Shri
Cnandrakar, Shri Chandulal
Chullkalingamah, Shri K
Daga, Shiz M, C.

Darbara Singh Shr

Das, Shiy Anadi Charan
Dumada, Shr1 L K
Dwived:, Shri Nageshwar
Ganesh, Shin X R.
Gangadeb, Shr1 P

Gnt, Shn T H
Gill, Shri Mohinder Singh

Gomango, Shi: Giudhay
Gopal, Shn K
Gotkhinde, Shri1 Annasaheb

Gov da, Sh1 Pampan

Har1 Kishore Singh, Shri
Ishaqne Shry A K M
Jadeja Shui D P

ha Shri1 Chirannb
Kchndkar, Shr1 Pulushottam
K~ %, Shu T D

mapul, Shn Sat Pal

Karan Smngh, Dr

Keda: Nath Singh, Shn
Rolrasetts, Shit A K
Kushok Bakula Shn
Mahushi, Dr Sarojini
Mandal, Shr1 Jadish Narain
Mandal, Shrn Yamuna Prasad

Manhar, Shr1 Bhagatram

pU—

*He voted by mistake trom a wrong seat and later nformed the Speaker

accordingly,
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Maurya, Shri B. P. Shinde, Shri Annaseheb P,
Sinha, Shri Dharam Bip

Mohsin, Shri ¥, H.
Murmu Shri Yopesh Chandra
Negi, Shr Pratap Singh

QOraon, Shri Kartik

‘Oraon, Shri Tuna

Painuli, Shri Peripoornanand
Pandey, Shri Darnodar
Pandey, Shri Knshna Chandra
Pandey Shri Narsingh Narain
Pandey, Shri R S

Paswan, Shr1i Ram Bhagat
Patnaik, Shr1 J. B

Peje, Shn S L.

Pradham, Shr1 K

Purty, Shn M 8

Raghu Ramaiah, Shr1 K

Rai, Shrimat: Sahodrabai
Ra; Bahadur, Shn

Ram Dhan, Shn

Rao, Shri P Ankmneedu Prasad
Rathia, Shr1 Umed Singh
Raut, Shnn Bhola

Reddy, Shr1 M Ram Gopal
Redy, Shr1 P Ganga

Rohatgi, Shrimat: Sushila
Rudra Pratap Singh, Shn
Sadhu Ram, Shn

Samny, Shr1 Mulk: Raj
Saksena, Prof S L
Samanta Shrn S C

Sankata Prasad, Dr

Sarkar, Shr1 Sakti Mumar
Savant, Shr1 Shankerrao
Shailani, Shri Chandra
Shankaranand, Shri B
Sharma, Dr H P

Sharma Shn Nawal Kishore
Shastri, Shri Biswanarayan
Shastr1 Shri Sheopujan
Shenoy, Shri P R

Sohan La], Shri T.

Sokhi Shri Swaran Singh
Suryenarayans, Shri K.
Unmikrishnen, Shn X P,
Verma, Shri1 Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri

Yadav, Shri N P.

MR CHAIRMAN: The result® of
the division 18

Ayes: 9, Noes, 89:
The motion wag negatied,

MR CHAIRMAN Do you want to
press any other Cut Motion®

SHRI S M BANERJEE: Let the
Lobbies be cleared because many
Members might wish to vote for that

MR CHAIRMAN' Let me first put
the other cut motions to the vote of
the House

T will put Cut Motions Nos, 19 to 23,
39 to 43, 49, 51 to 53, 54 to 50, 80 and
81, 69 to 71 and 74 to 81 to the vote
of the House

The cut Motions were put and nega-
twed

MR CHAIRMAN- I shall put Cut
motion No 72 to the vote of the
house

SHRI 5 M BANERJEE' T would
Iike to press for a division

MR CHAIRMAN: Let the Lobby be
cleared

Now, the question is-

“That the demand under the head
‘Depariment of Food’ be reduced to
Be_ 1.”

[Failure to nationalise sugar mills in
U.P and Bithar (72)).

*Shri Noorul Huda also recorded his vote for AYES.
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Wivision No. 14

AYES

Banerjee, Shri 8. M.
Bbaura, Shri B. 6.
Dandavate, Prof. Madhu

Dhendapani, Shri C. T.
Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishna Chandra
Huda, Shri Noorul

Jha, Shri Bhogendra

Mehta, Shri P. M.

Mukherjee, Shri Samar
Sakesena, Prof. S. I..

*Shastri, Shri Ramavtar

NOES

Ahmed, Shri F, A,

Banamali Babu, Shri

Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Bhargava, Shri Basheshwar Nath
Bhatia, Shr1 Raghunandan Lal
Brij Raj Singh-Kotah, Shri
Chakleshwar Singh. Shri
Chandrakar, Shri Cil-ndulal
Chikkalingaiah, Shri K.

Daga, Shri M. C.

Darbara Singh, Shri

Das, Shri Anadi Charan
Dumada, Shri L. K.

Dwivedi, Shri Nageshwar
Ganesh, Shri K. R.

Gangadeb, Shri P.

Gavit, Shri T. H.

VAISAKHA ¢, 1808 (SAKA)

18.185 hrs.

D.G. 1971470

Gill Shri Mohinder Singh
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinda, Shri Annasaheb
Gowda, Shri Pampan

Hari Kishere Singh, Shri
1shaque, Shri A. K. M.
Jadeja, Shri D. P.

Jha, Shri Chiranjib
Kakodkar, Bhri Purushottam
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Karan, Singh. Dr.

Kedar Nath Singh, Shri
Kotrashetts, Shri A. K.
Kushok Bakula, Shri
Mahishi, Dr. Sarojini
Mandal, Shr1 Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shrn1 Bhagatram
Maurya, Shri B. P.

Mohsin, Shri F. H.

Murmu, Shri1 Yogesh Chandra
Naik, Shri B. V.

Negn, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Painuli, Shrn Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra

Pandey, Shrl R. &
Paswan, Shr; Ramr Bhagat

Patnaik, Shri J. B.
Peje, Shri 8. L.

374

*He voled by mistake from a wrong seat and later informed the Speaker

accordingly.
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Pradhani, Shn K.

Purty, Shrn M. S.

Raghu Ramajah, Shn K.
Rai, Shrimati Sahodrabai
Ra) Bahadur, Shri

Ram Dhan, Shn

Rao, Shn P Ankineedu Prasada
Rathia, Shr1 Umed Singh
Raut, Shr1 Bhola

Reddy, Shr1 M Ram Gopal
Reddy, Shr1 P. Ganga
Rohatg1 Shrimat: Sushila
Rudra Pratap Singh, Shn
Sadhu Ram, Shn

Samanta, Shr1 S C.
Sankata Prasad, Dr

Sarkar, Shr1 Sakt1 Kumar

Savint Shri Shankarrao
Shaitani, Shr; Chandra
Shankalanand, Snr1 B
Sharme, Dr H P

Sha Shrm Nawa] Kishore
Sh.strr  Shri1 Biswanarayan
Shastri, Shr1 Sheopujan
Shenoy, Shn P R.

Shinde, Shr1 Annasaheb P.
Sinba, Shri Dharam Bar
Sohan Lal, Shr: T

Sokhi, Shri Swaian Singh
Suryanarayana Shr1 K
Unnikrishnan, Shr X P,
Verma, Shri1 Sukhdeo Prasad
Vikal, 8hr:1 Ram Chandra
Virbhadra Singh, Shri

MR CHAIRMAN The result* .« th
division 1s:

Ayes: 12, Noes 8T.

The motion was negatived.

AFPRIL 24, 1874
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MR. CHAIRMAN: 1 shall put cut

motion No 73 to the vote of the
House

Cut motion No 73 was put and
negatived,

MR CHAIRMAN: The question 1s

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the Piexdent
to complete the sums necessary to
defiay the charges that will come
n coutse of payment during the
year ending the 31st day of March,
1975, 1n 1espect of the heads of
demands c¢ntered in the second
column thereof against Demands
Nos 1 to 10 rel\ting to the Ministry
of Agriculture”

The motion was adophod

(The motions fur Domard  for

. Grants, which were adopted by the
{10k Sabha, are eprcduced below —
Ed)

Drvann No 1—DrpARTMENT OF
AGRICULTURE

That a sum not excceeding Rs
130,00,000 on Revenue Account be
gianted to the Piesident to complte
t' ¢ =um necessary to defray the
charges which wall come 1n course
of payment during the year ending
the 31st day of March, 1875, 1n
respect of ‘Department of Agr-
culture’”

DemAnND NO 2-—DEPARTMENT Or
AuRICULTURAL RESREARCH  AND
EbucaTtioN

‘That a sum not exceeding
Rs 6,50,000 on Revenue Account be
granted to the Presid ntto complete
the sum necessary o defray the
charges which will come in course
of payment during the year ending

*Shri Narsingh Narain Pandey also recorded his vote for NOES
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the 31st day of March, 1075, in Demanp No, 7—PAYMENTS To INDIAN

regpect of ‘Department of Agri-
cultural Research and Education’.”

DemAND No. 3—AGRICULTURE

“That a sum not exceeding
Rs. 65,28,26,000 on Revenue Account
and not exceeding Rs. 3,06,60,42,000
on Capital Aecount be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1875, in
respect of ‘Agriculture’.”

DemaANp No. 4—FisHrries

“That a sum not exceeding
Rs 6,17,97,000 on Revenue Account
and not exceeding Rs. 1,08,50,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975, in
respect of ‘Fisheries'”

Demanp No. 5—Antvar HuUsBANDRY

AND Damy DeveELOPMENT

“That a sum not exceeding
Rs 26,41,11,000 on Revenue Account
and not exceeding Rs, 2,40,33,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975, in
respect of ‘Animal Husbandry and
Dairy Development'.”

Drvanp No, 6—Foresy

“That a sum not exceeding
Rs, 7,49,00,000 on Revenue Account
and not exceeding Rs. 45,83,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

CoUNCIL oF AGRICULTURE RESBARCH

“That a sum not exceeding Rs.
29,11,80,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 8ist day of March, 1975, in res-
pect of ‘Payments to Indian Coun-
cil of Agricultural Research".”

DeEMAND NO, B—DEpARTMENT OF FOOD

“That a sum not exceeding Rs.
100,10,58,000 on Revenue Account
and not exceeding Rs. 10,898,83,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1875, in respect
of ‘Department of Food'."

DEMAND No. 9—DxpPARTMENT oF Com-

MUNITY DEVELOPMENT

“That a sum not exceeding Rs.
24,65,11,000 on revenue Account be
granted to the President fo comp-
lete the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in res-
pect of ‘Department of Community
Development'.”

Demanp wo. 10—DzpArT™MeENT oF Co-

OFPERATION

“That g sum not exceeding Rs.
5,53,68,000 on Revenue Account and
not exceeding Rs. 17,59,37,000 on
Capital Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March 1975, in respect of Depart-
ment of Cooperation’ *

MR. CHATRMAN: Now, the House

will take up Half an-Hour discussion
standing in the name of Shri Chandra

the 3ist day of March, 1975, in  Shailani.

respect of Forest.”
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18.18 hrs.
HALF-AN-ROUR DISCUSSION

SELECTION OF SCHEDULED CASTES CANDI-
DATES FOR RECRUITMENT TO CLERICAL
GraDE BY DENA BARK

Wt wa faw (grow )
avafy o, deyre Frgw & WY O3
L ATy qETAry W TN W s N
W 959 & ag] Wi B iy @
g1 owr A & g SR A gF =i
TP e § | FE Y 9 awar fw
ReGE® Fregw F AW I PN AT
IF, WA ¥4 wW W =W I3
i v v Ol ? v dwr s
t e s Iw ¥ wifvw, wdg, wew
R qeefiT #3 e oY ax A
A WRHTHIT T7T BT TN 0 W AR
# waiR ft e f Wl o=
AT 9T AT ATEY, P W, Gg
¥, g 9g 1 § | FEr IHIRR FT
b w qffe s 2 S =3
ot W €, wr wgwre w
tarsfrfm st 3 7 & fow
THTC FT T9T F@AT I1gaT § I W W
§f W@ ¥ grEew @A f, A6
af wEAW W A g ¢ fr owm
waTT R ¥ AEfw e sy
SABWT ¥ 9W W WX TR, AGTAH
&y farfraget S sl w1 @
Ay ¥ gra P ar @ & 9
i #® A e we 575
¥ wor ¥ faw wely & Y wa far
Ay K age Al g Wk 14 -
palsifmagmizsar &

APRIL, 24, 197¢ 8.C, Candidates by Dena

Bank (H.AH.)
qeEtRE do T 28 wler, 1973 ®Y
R e & @ e W
e A g 1w A F gw R
TR E 1 ag Wifoms & 1| W 9T
Tt AR ¥ grrere ¥ | vwdr &
WY AT ¥ qF [T wgaw §

DENA BANK

From

Personel Manager,

Indian Mercamtile Mangion (Annexe),
Second Floor,

Wood House Road,

Bombay-1.

To

Shri Krnshan Gopal, B0/6383,
No. 7, Dev Nagar, New Delhi-5.

Dear &ir,
Re' Your employment in the banks

Further to the wrnititen test and
oral mtenvew, we are glad to inform
you that you have been selected for
appomntment in the bank in the clem-
cal cadre, subject to your bemng found
medically fit by the bank's authorised
doctor and completion of other forma-
Lities,

Please call on our Regional Mana-
ger at 26A, Akhash Deep, Barakhamba
Road, New Delhi-1 on or before
15-5-73 who will arrange to get you
examined by the bank’s authorised
doctor

You are also required to submit to
the Regional Manager, testimonials
and attested copres of certificates and
marks-sheete etc On completion of
formahties, and if you are found
medically flt, you will be posted at
any of our branches in Delhi region.
which please note.

If you have any difficulty in the
matter, please write to us.
8{a-

Personnel Manager.

Gali
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% orexe wg Fwwen qary A fie
T 24 oW, 1974 & OF ¥ QT
M F A for f aof @ o R
e T qw dyges wre & fRETd
F ¥ foclt o of arfee fareft oY arw &
gt #r 7k # gafe sy gy © fe
#, vt few 8w ¥, vt Ty ¥ 0w
T¢ s fgmgw Y difee S o #X
& af ot o

wgT Wy & 7 favaw o & QR
qar ag w«T § 7 &% dawiie Wi
&% AT gfaae &1 W § e
¢ 1 fom o I=fieaT #t grrERe
1 WE AT & g & S e
wwr #X faar | e oy W R fE
gfma & A A % 7 oI A |
g% F9 gt A fodere W o
IRy, TEHAATI G
qTd AET &1 7T W I A A
faeft zafag < w & W &=
frar |

29 WREY 1972 ¥ TG ¥fAgE
wE W7 & | ST 610 IRAEETT
% fafes e & fag aomr @ )
% ¥ ¥ wigsm & faelt, vy,
75, gL wTfe o grwmie QR fore
# AT 70 A §F ¥ FTH FA A0 A
FaQrlr § SA% wrEEE 1 610
T¥ 126 IRIEA W T F fa
TEmT T | W A ¥ 41 IEfEEd
 qg¥ & ¥ fadww gur Wi IR
T gazRT @7t ¥ R g e
v difien o g w1

wWh Ay gE dw feewr | T
21 WA %7 97 | W ¥ T W
W dygEs s ¥ AW o ¥ 0 9g
289w, 1973 # faee ardt gf W

S.C. Candidate bV 382
Dena Bank (H.AH.)
@ ¥ wamizdz Tz faw w1 oF
der §F ot wTTwr & X ¥ 9F ¥
garm & aforfrr okt s o
ey & ™ T@ IuhmTd & oW
gaTEziE w2 9T Y & aw e Ay
am ¥ fie ¥ dw g yfe
faeeft #Y wraT FO QI Sorl § o
favre gy & o g @ o wfe %
o fodae ok et qarge
Qo ¥ g arek TR Ay wEw
;T |

FZT A% &% & IvATAwIIEr o
Frare § SR W T ¥ 6 AT
#, %1 A W A 7% aga @ wae-
qf fear | deggee wree & al@ W
#1 A1 1% HYC G R | IR vg
& wfaerd fean, wwog & s
fara, et oY I 5T org Mg WX S
ey v A R o TR T 9 A
e+ 7Y Y fesw Y o o1
%, 7% 99w ¥ 7€ 9T | OF a9 &
0w g ® st § 1 faw W& A oY
3o fzar § 98 ¥ SEW gefae e @
fir dw qTRiY Tf & waE 6 g
¥ T & % wwe 0T mr § fam W
ToE § ST raTEEaE dex A fag
T § | I Gifew w1 wTRETEA
2w fagr ar ¥fws =g *a gef, fe
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[# =a= dardi]

g fra darm & T feadie
& swfumfal & oo e
fem afer oA s 9w oA faar
wg AGT L AT E ) W T TR
qra i ¥ F T, g feena &1
faa FO4 & fog 7 @ IR ST
Teur fr ag wfafrefar s § sk
WA T ST A § wawd
& welY of & qrer g | w9 Wy
# Friarg @1 & WX ga A A A A
) ¥, e A faem ) ge-
Tawifedi & famw 7t fer 1 @ wagx
FC o g T @ AW F a7 ¥
T § AT 97 § ) WU qgr 9T o
e Tg frrerar @, oY ww qad fE
riw wgt od, frw waem ¥ o,
gt IR TF fAw qw |

wgfem afmi Wk wgfe
-l & &t & fag g@rd
AwfEl ¥ g & fag W
wfrgw 3 qraE & WK W ey ¥
FTHC W T0T-G97 9 AT oW
T fedy wm &, % saerel ¥ 9T X
wHA FEAT A0 1+ wv faw w ot
g T w g ER e T 9 %
afEr & AR fre A & d
¥ for @@ wo & wRw ardr Ry §
f& 3% 91 & Nwlal § gfe
arfedi o sgfes sw-anfaat &
WTTAT &7 q&AT & qTAA FEAT  ATCLT,
afx g, &t T #Y X A% yauw *
faars @1 sEAE s W,
AN geAw-gEAT T WRW A
TAYEAT F § )

WM A 14 T aFT 35 R, WL I
&% ¥ ww ¥ foegee wrew ooy
w1 &, afx m ag g, @ & &
o9 qg |9 97 gy ) e frey

APRIL 24, 1974

waréy o ¥ gaw firggex weEw &
s & g war fear §, greifs aTeT
N T FIE-TQ@ T O A2 oy §
fr fimggee wrege & @nil 1 wd
T & o Wy &, 97 ¥ o Awheay
# woar wrewor §, Wit 1 Afew
areafarar wr § 7 ww avg & @
ATHET § TE AT ATEATE | T AT
o) ¥ g W Awtal § frge
FEE & W F wAT qHeA §, A
W g sEm e ) ogw fAn o
wfaga Wi fgger wrEE W
TN T §, ST I T AL T |

¥ g ¥ 7 &, afer = Frar
wefy off X fr 31 fewT, 1972 M TH
e & ¥ wiwe fr ¥

guaATEoNT €16
RATT : 30,828, Wi 99. 8 T

firegee wrezw ot
freqeegresw : 64,9917
0. 2938

A €T
JATH : 85,507, WU 98. 59T
fregma wivgw Wi fredsw e

1,308 waia
. 1. 59
AT BTH
FTH : 38,187, WATA87. 3TTHE
farggee wrezw =T
firggee areew 3,003 ST
12. 7900
o T )y fF T I Wi ST

g, afx ff, & oo feafr & fag o
fasrere & 7 ¥ oy dww won W
wraws wwwen § e off o o o
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AmETAAg ¥ Rz dw A gar § ) wgi
T YRgE et Wik figgee wneEw
¥ wwel ¥ wnfaert fear | g W
arworw g fie agt a< wiawia izt
¥ far w, oy agt 9T HTH W AN
qfrefadf ot sdnfal & ar @
KA Y, o7 I F fodae Wk @it
TR ¥ | T ¥ weTar ¥ oF

frgges 4w 1 ww foan

fr qdr N v ey wreor
gar 3afeqr AN v F woremm
Tgw X, A Io-faw AR, g oww
wigrr g fr s wF Ay W TR
wiwrE fraa 2 fF &v s 7€ s
#w gwT 37 A0 Y Febw for
W, AT IW AT A F@ BT AN
Foarfray e wigmfr & frogs
e 32, 3N ¥ WAT TW ATE R A8
frm g, At g% T WA, A7 g7
afr g, A Fer g ATE F oA

w7 grard?

TRArT X 3T 7™ My Y aew
¥ IORTA F1 QWA I
e WA graa Az fr qn
gy & Toerd gAtEn ¥ AfRT
witas o qar dWr WY AETE
Twd WA Ty ) X aE T
wigarg fewn aoEr & @ fee
Rfis o=% fas¥ TRATR AR w0
¥ g3 suar o oy

# 77 %z T W I°T ARCA
wem fs o o v b
RN I qCH <8, ITH AFATT
w wifier T whero @ F AwE
tw W for IV Y T FoWC
307 LS-14

VAISAKHA 4, 1898 (SAKA)

S.C. Candidate #y
Dena Bank (H.A.H.)

TAR N www gg §, I W Fre,

& umr & wrem X gEm ¥ g

sdmrd aft N waer v
w fEar Y W@

MR, CHAIRMAN: Fou; Members
have obtamed priority. First, Mr.

Nauk, to ask a question.

st dfto wigawre (FXY wT)
TaTafa wEeT, #gw am@Yy  Tafgy
Z1 #gs gmar wgar g W
g %7 fRE ...

MR. CHATRMAN: No; Sorry. I can-

not permit you under the rules. Mr.
Naik.

SHRI B. V. NAIK (Kanara): Mr.

Chairman, the reply given by the hon.

Minister of Finance on the 5th April

ends up by saying that “the bank

management is looking into the maztter

I;ng hopes to come to a decision short-
5 3

As the hon. Member Shri Shailani

has already pointed out from the
point of view of the scheduled castes
very justificably that they need aM
the support from the

nationalised

banks, I would like to say something
.about the banking side of it. We
have got in this country many banks,

some are Gujarati banks.. ..
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MR. CHAIRMAN:: Mr. Naik, under
the rules...

SHRI B. V, NAIK: I am not making
a statement,

MR. CHAIRMAN:
tion.

Pose your ques-

SHRI B. V. NAIK: From the gene-
ral, I will come to a specific question
Some are Parsi banks and so on. At
least, we. who come from Karnataka,
have got the experience particularly
of some of the southern banks where
very restrictive employment practices
are going on. They are not monopo-
listic restrictive trade practices. But,
they are very restrictive equivalent
practices. Shri Shailani has been good
enough to find out a case in point at
least three years after mationalisation
Will the hon. Minister be able to pay
some attention to this subject? While
it is true that in the public sector as
a whole, influence, jobbery, feather-
bedding and other evils in regard to
personnel policies are going on, it 1s
still concrete in the case of nationahs-
ed banks which have got g tradition
It was clarified the other day that
there we-e trade unions. After all,
what is the trade union made of? It
is made up of those employees who
have been in existence and who have
come through the back-door; they
have not come through the front-
door, as Mr Shailani has pointed out

To come concrele, as promised in
the past by the hon. Minister, will
they constitute a non-official commt-
tee to look into the management of
small, medium and big branches of
nationalised banks as soon as possible?
If they are agreeable to this sugges-
tion, they may take the most 1eputed
persons locally avajlable. If they are
agreeable to do it, by which time
the hon. Minister will be able to imp-
lement this or execute this, which has
been promised repeatedly in the past”
My question is very specific. When
are you going to constitute non-offi-
cial advsiory committees in respect
of each ome of the branches of these
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nationalised banks? If so, when and
how soon? 1 want a specific answer.

SHRI GIRIDHAR GOMANGO:
(Koraput):Mr. Chairman, Sir, before
I ask a question on this, I would like
to point cut the reply given by the
Minister to this question, Starred
Question No. 575 of 5th April. He
mentioned 1n his answer that the
employees’ Union raised certain ob-
jections to the recruitment on grounds
of allowed irregularities I would like
to know from the hon. Minister, what
15 the nature of the objections raised
by the Umon” The Minwster has also
stated in his reply that 22 scheduled
caste candidates have been selected
for appointment. I would like to
know, did the employees’ Union raise
objection in regard to the recruit-
ment policy of the bank, so far as these
scheduled caste candidates are con-
cerned? Sir, you know, not only the
Dena Bank but other nationalised
banks are nol observing the rules and
regulations and the provision under
Article 335 of the Constitution, I
would like to know from the hon
Minister, what steps have been taken
to correct the situation? Sir. my last
question is this. It is a question of ap-
pointment or recruitment. The Cons-
titution has given the right to the
scheduled castes and scheduled tribes
to place their problems before the
Government.

I hag been mentioned clearly in
the Constitution that the claims of
the members of the Scheduled Castes
and Tribes shall be taken into con-
sideration, consistent with the main-
tenance of the efficlency of the ad-
ministration in the making of appoint-
ment to services and posts in connec-
tion with the affairs of the Union or
of a State. In article 335 these two
points are specifidally mentioned.
Where is the question of the efficiency
of the administration when the rights
of the people have not been upheld
Since the wording of the article Is
“in connection with the affairs of the
Unfon or the State, may I know whe-
ther any directive has been {issued
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by the Government of India lo in
Stutes also to implement this? Laotly,
as Shri Naik has said, there should
be a Commussion of Inquiry to go into
the question of not only Dena Bank
but also other banks and see that the
constitutional provision is observed
by them. I support his viewpoinis

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Chairman, Sir,
you are aware of the fact that Dena
Bank 1s a nationalised bank. In the
year 1966 the Government had issued
orders for reservation of posts for
scheduled caste and scheduled
Tribes candidates for appointment to
the banks. So far as the nationalised
banks are concerned a sumilar order
was 1ssued in the year 1970 How-
ever, we find Sir, that in the State
‘Bank as on 1072 out of the total
number of supervisory posts the per-
centage of Scheduled Caste candidates
was 0.25 per cent and ‘the percentage
of Scheduled Tribe candidates 002
per cent, Therefure Sir, 1t will be seen
that even among these two categories
of candidates the position of the Sche-
duled Tribe.candidates is worst while
the position of scheduled caste candi-
dates js not happy. Now, I would hke
to know from the hon. Minister whe-
ther the State Bank and the other
nationalised banks 1intimate to the
Government at the beginning of the
financial year the number of posts
that they are going to fill up and
whether they also indicate the num-
ber of posts they are going to reserve
for Schedule Caste and Schedule
Tribe candidates? 1 would also
hke to know from the hon. Minister
whether the banks while intimating
to the employment exchanges about
the number of vancancies to be filled
also indicate the number of posts
to be filled by "the scheduled custe
candidates and also the number of
those to be filled by the sheduled
tribes candidates?

Sir, in regard to the IAS recruit-
ment, you must be aware of the fact
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Su, that facihities of pre-examnation
traymng is already available for the
scheduled castes and scheduled tribes

candidates. In this context I would® |

lke to know whether similar facili-
ties are also available for the scheduw-
led caste candidates before they mt
in examinations for recruitment in

banks?

My predecessor speakers have al-
ready pointed out that in the first ins-
tance the employmenti exchange had
sent names of 610 candidates out of it
224 appeared in the test and finally 41
candidates were selected out of them
12 were scheduled caste candidates and
all the 41 candidates were wsked to
appear for the medical test. In the
second lot 22 candidales were selec-
ted out of which 10 weie scheduled
castes candidates and the rTest were
general candidates and all these candi~
dates were also asked to appear for
medical examination. In the mean time
objections were raised by the Union
of the Bank employees ihat certain
irregularities were commutted in mat-
ters of recruitment. I would there-
fore like to know from the hon. Mini
ster whether she has examined what
particular irregularties have {aken
place mn this selections. While nor-
mally 1 will give due importance to
tha views of the employees’ Union
but in this case we find that the candi-
dates had taken the test, they hed
passed the examination and they
were about to be appointed. The ad-
vertisement for these posts were is-
sued in 1972 and today is the Z4th of
April, 1974, Quite a long time has
elapsed in between these two dates,
and I would like to know from the
hon. Minister whether she has been
able to examine the matter carefully
and closely during this period in re-
gard to the irregularity charges and if
so, her findings in the matter?

ot T welt () o
sty Y, wqafe sfratormgfa
ST Al ¥ wrr feafir
g o R AR ®

The Original speech was delivered in Bangall.
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[sfr TwraITT W ]

T AR W e AR E IR
W A AR q2ar § wedara
Xc g STH a¥ X @aw IIA F
arer faer g for & 9o & TTR
oy qar W & gw sfadr &Y
frafer st ot (Svwier) Fary
# fry wv SevAA gawe fear
AT R AY 7y A ey
§fr v gadd (Rfeg, w
fforr #F qoAer  gEiTwIEm,
ot o ¥ qifowe av afrw
#r Afr FTo g W Frwygiva
sifr wtc wygfew  se-wan s
W Frer g A faaife frar g
frafer ¥ of AR TAwT AT AT
§ 7g v wET g PR e frafed ¥
warc v ¥F € & 5 Qererg @ g fwgwa
¥ arf wfmafagr 1 ga= IoTar
Trag v d) Sored, agwr & Wy
Trired | AP & ag ST S
77 wré wfrafary o 78—
R AT AT ATHA A QY
FwgA ag i § % g gy waws
w7 8, ¥W w7 hewey Wer QY wfgd
ar fex faera sy @ wgrd?

(@) Arar 5% vm owY Ay
Frfe M7 wvn feedr A
I T wQIT ¥ wyafea afeay
W w(gfed 97 afrd @ Fradr
g fradft wfg? o wwd wwas
frrft o &1 afr W 9 arer
| T § IR UM WA A
 mifew 3077

(7) g A Friferar gifr §—
T AT AT W (T T T,
TN WRTAT AR ARY AT R dav
g A wad wen g Wi
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HATA qOw & wolr wedar g
et wrrer fedt &% R & afr @,
w gfee ¥ & o wmgar g
fagfis #r amaw wrr g W W
am frqfer v § 7 W ol
tar wgr oo Wl § ar frgfe
FW AR AF qoraed  qAfaga
T gt % faRRfaa o OF §

ar A @ de A §ar w ?

feor wawm ¥ awlt (sl

grter UpwY) . AR, € ¥
A oy §Eer Y &0 awr
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7z § v aw 22 Y wargEdw §1

O fa@rnd, 7 ¥ 10 AeTrE FFEA &
WX 12 9 T A | T B 5@ oy
& Twr 14T B T deger FreEww
¥, fdfy e, @Y wEAT @ €Y )

ft oy sfmamr s N aw
fear mm | W@ % gEw A gEIlR
N aa s — T d aH W
39 fvm gu g 7 ® & «g &
qawredt, afew g am ¥ ww ww
¥ g1 A g R T ot
afee & waiw Wiy O wTEAT @
i g g A wr y e
wiYSr ¥ ¥irsT R T Y HT W T AT
¥ feft o e a & @
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[shadi et ar Trgat]

wa g 7% ghme el i
TARX—Tq® o g Awgd g ar
T gt 4% v @ e aw
§, wife, ag defdee dedx Al @R
g1 # wwim @ #Y ag favaw
waes fearn wdy g f felr ot
qifedtse ofefedrs & sTvor gAnd
aaga dw AT e fifr g7 ard
gaT T 93w | sl dfew )
fadee @), w~or smew  fadwe @,
w1 FW R A%, fRodwT & weE
s &, su g dfeder ol
|, W A A FgraF amr o
THATR, THAT T AT @ TELEEHAT
FE T AN 1 WG RW
Faw o ¥ 5 oefigw &7 wsd A

wgraf Afr F gvay F—-ug
e Wy W& @ 5 Afuem

g qeen W ogard oF i
FRAY Y § | W wRA A 1<, PR)
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9T R foar 8, wed gwr fed &,
frdy 7 oot &% & T ¥ IPA
woAr g wfg # ¢

1900 hrs

SHRI D BASUMATARI (Kokra)-
har) May I know whether the Mini-
ster cares to study the Report sub-
mitted by the Committee on Welfare
of Scheduled Castes ang Scheduled
Tribes?

SHRIMATI SUSHILA ROHATGI 1
am afraid 1t will speak 111 of the
Members themselves after publishing
the Report if the Minister does not
care to read the Report As a duty
bound the Ministry examines 1t first
Implementation 18 Jater Conside-ation
stage 1s earher First stage 1s consi~
deration stage

I am sure that full account will be
taken of the labour and the pain with
which the problem has been raised
by the hon Members I may assure

you that ful]l justice will be done to 1t

ax frod &5 & ak 7 o Fgaw
minfag &7 @ & 13T Fag A gwr
# Fr Paeiy amedy oA 7§60 & TR
fAr Ay Sy ¥ IA% 577 wiwar
sarrfafnr sErqrrer v arAdy
FifrdrANIssEs s arF
Yerxen AT ¥ Wy IwWwg AR
frae Terrr nfr EfET P ofe2w
717 TfgT az mar agdr ga- 21 AT
TR ¥ &5 W Ad & K werer A
fr zar i w Tefra Y we1eT T
A7 TEAT I F TPIA FT GO
wsat § Afry A q QY =R §
7 TeAaET 36 A T AT INEL
TETT A ATATE 39 9¢E faa s o
¥ % oy A wqm gy fr dfew
FHITT FY £ 3 fawrier 57 d amy
ot  forwa IR ghwrR 3o & At
7 faare frar & e wome A WY faere
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frard | wrmr d mEA ¥y AT § oW
& 77 %1 fawr Ay whvar fored Tprver
¥ qr¥ & #r€ gfrwrk 27 & AN A7
gy 1 A woER FoAmy Al a4
faarad € 1

st wifve aTiy (Mgregar)
ot frrc e & vIH QAT AT
FET TEN)

st aaft qsiven Qgawit . T Fao
@ ¥ AT {1 NEArAF T A
WOST7 T AW AT AT AS gAO TAR
v mrrEr e gary g At T4
Afrraz g NI

g w97 77 337 Fr B garAn
FRE AT IATACTAN GA | TR
ARATR 7Y E ATIATR 7 @ 19T
F Y AYT TR ATt § & FaArac PR evy
graAyr faa weft A0 & frq FarAw
Fraxyamrgn fag A w1z
oz 78 & & warArAR T ¥ wfrr w7
afFa Mifer ¥ a0 2o A S orewr
FAAT g 5 a0 Y aew Fomew B
Y 3T faarc g T @r &y Py Ay
I X w57 37 f27 AreamrT o @ R
e Freor A e & rRT AT AT
taRIER I Rt frmrgard)

TP T ACAT F AT A HOTH {37
e wmor faar war o A@ A 1970
¥ wroftrpr &51 ¥ worz 12 s
W 5 wfrwm &1 war qr— 1 25Fr
FEqeE T WX sufve feT-sgeew
T I agr e aar s 15 wh-
et W Wy 7 sfera & s
nary | AN agwgromar f frwTET
Fat fydvr et § oo wre W & ey
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& fag Are A g 1 A A
worT ueyw ¥ aqr fL AT 7 IAE Iy
ANz TEFETAT AT §
IR WeART XA A g fr gw
AT URE, A AN T KT TEew
I5T AT I ER THEAG TR |

ACTAT 7787 ¥ 4073 222 &% A)
®1E FeI0 T7E | HIATA 37 37T
AT q FAATAT WY ATAT 2 AR AT JTAY
S R AR FR FIAT /A AfwA 7
ART [T 97 TTH AL H BE AT
e

7z qeA 1 A FFae o w10 §3 1
137 & R Y Froare &1 34% g 19
Prarr v P AT A AT
782 AR Al g e e faar
oer7ry &Y AfeT A w4t & Ay
¥ FT VE &, AR TR T /A
23T 7 &Y IT0T T JA AY TAH A
gfys mewedy N 73% far wedwas
qr3ee g e fasre fear soved Afee
am™ foergd & 57 o7 w1z €1 v
EX G

st o wrgRerm  (FIFTA) |
A=A A3 qrIWETF a3
T T & AT A% fAg wr Ay
A0 W AAT A T AHL IAH
ot &L ar o g g w7

smat gefwr Qe AT
ager 1 9T wEfAT qAOT ST ¢ 0
Pz F3AY H TN TRT T FgT 74T
ot i i amdfeen g/F
# € 21 FrelY wae & fommiw &
) A 53 ROV £ sqrar G0 Fray
T AT AR A AT QA A0 ¥ Ay
AT T, [ AG A g
AR 58 T T falt sl 45 Praga
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[sfrra gefrary gaaT] gt ¥ o Ifaely frar ¢, o e

& gEAr faT v 5 7 & | W o g 4T I 9% fofg frar &, 3ewy

faz @iy o go-mwag & fRprscat dwmm E @ fiw few &

X § Y o7 gy A W AER ¥ g T THTT ¥ AR 9 Ryzee wrew avk ¥

Fadtas< dar &% & o g€ §7 a7 A I forg ey sroeTe Yfirer e orely

T & AT Y Y gertfa w0 e
®IHT X S YA & TAW gRrwTy
#8 T A1 wHAT & | A1 sEE U
oF TR farer grE &

farl off & ow qer o w2 e
FRANT ¥ JoTE | ¥W avaew ¥ &
g Eh e @ g w1 wiE e

g, W o dRAWA ww AdawA § 48 IHH

qw T ar | § wEwr e |
T wrAr T w0 & W AW R
g e ¥ Fr wwd g xR
fart & forrr v g WX ToATER-
HeE TE T I forg Farmaar 1T =T
fa &1 9@ & wrw wr®T ol
&1 T FT AFT f IR T T
g 9 @7 ¢ | & A ¥ § g
el g fr ¥ & efedvw &
FET AT § 7 qATTEHE T AL |
wa Afewe 3w &Y mar, d wAfaAS
&t 7€ 3% A ¥ gET AN FT A
T@ATECHATE & 98 ¥ 99 AR IEAT |
AT ATH TATTRRRE ST AT ¥ IR
frr smg a%, fF &90 o3 W frg
i % whww 9v—ag grr AR
grit €1 o qfin s ST o g s
e 7Y a7 iy sA 7 W

T qATEE A g AT | Y wwar
SATRT & WTAT TH AT A | ¥ qPY
# fag oY 10 § 22 ¥ & 9% fag sy
t THY WT N wEew @ wdm | xEw
wiafor W o § oY ¥ 3w Prg g
o Az ¥ wr 77 § IT ¥ /W o T
s forar o vy & fe g aw ® wee
I F At ¥ w foar o ) ww daw
g9 ¥ wrar § 5 v & Ak ¥ ek
AT 1A Y | I W0 h frarnia § )
qT fae oy grow & ot @ f foew
AN § 37 G B wed a@ X W@ HE,
Foata J g dfae e Rfow A R fFgw
o o F JEIAT G ERT ATE R
BqTEiT Fed o Y 4 | A faware
tFwmym et 8 E, A
F @ ¥ famrwed o, ag o< € WA

w7 9% i S @ TR
fNAfFE sy s g
N @ ¥ @ T 39 v Ay o gf
I & welt WY W4T 5 | ¥ 6¥ ATy
F T oY % ¥ w7 Y wwrdy 7O e
fF s o qgwe @t fe aoeT WY
Ty, AT azaadr s
RNy ¥ W o R T

w1 W A Joar | woer o & fr wE O el @ vl
T e gt T saR e A o
g 99 far wmearew fea ot @ oo &

The Lok Sabha then adjourned til} +
Eleven of the Clock on Thursday,
April 25 1974/Vaisakha 5, 1898 (Saka)

AAAT FEeq w1 qaew wgd g
AT A G e g §, Proe A

MGIPND—M—s07 L. S.—g78



